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LOK SABHA
Wednesday, March 30, 1966|Chaitra 9,
1888 (Saka)

The Lok Sabha met at Eleven of
the Clock

[MR. SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

wey war Wi & Weg & fog
T AT
.},_

*g62. i WRTEA WY WY :
st ®o wio fyadt :
st ®qo Wo wiwN:
oft giw g
ot %o Wo wawr
st wifelt fommr

w7 W-eTE Y 18 T, 1965
& qifecs gvq qear 84 & IO ¥
Ty & g q €Y O e fw

(%) *av o=y qar TR a9
¥ g3 ¥ Ay seaer qATa ® QX w7 99-
Ty FW are dfaurr dnvee fadgw
dar faear ar gwT §; W)

(a) @ fadgw & sug
gtzwrﬁafﬁm!ﬁa Q

The Minister of State in the Minis-
try of Home Affairy and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
A proposal received from the Jammu
and Kashmir Government to apply
to the State articles 81, 325 326, 327
and 329 to enable the representatives
in the House of the People from
Jammu and Kashmir being elected
directly from territorial constituen-
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cies, as in other States, is under active
consideration of the Government of
India. This will require the issue of
an Order by the President under
article 370 of the Constitution. No
amendment to the Constitution will
be necessary to give effect to the pro-
posal,

Shri Bhagwat Jha Asad: May 1
know when these suggestions were
received and, since in this House
Government has agreed to this prin-
ciple, how much time will be taken
by the Government to issue a Presi-
dential Order, if a Constitution
amendment is not necessary?

Shri Hathi: The formal consent for
articles 325, 326 and 327 was received
on 24th March this year. It would not
take, I think, more than a fortnight.
It will be placed before the Cabinet
and a decision taken.

Shri Bhagwat Jha Azad: Since the
delimitation of constituencies is very
necessary before the elections in
Jammu and Kashmir, will the same
Delimitation C issi ibl
for delimitation of constltuencles in
all the States in the country go into
the delimitation of constituencies
here also; if so, by what time?

Shri Hathi: T think it will be for
the Delimitation Commission to go
into the question of delimitation. The
time will be.... -

ot wo w10 fgddt : ot Wy ¥
Ty e Far wiede faw @ oY
wravgEsar A 8, wifewsw 370 §
w=ria § wréT ard w7 fegr awom,
Ffex qar w7 § fr @ga Y qu qiw
¢ f wfaura Y grov 370 %) firy ey
1T | A & s W § fa aw i
@ aTa FY frery & ave e A awwy,
T @ sx1 a% fira feqr argn 2
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st gdt : g 370 WY firw AW
o T | I aw A 370 §
Iat qeft w17 F F fgr @i N
W N 7y 77 dfqgw & sawde fog
famr @ w3 @wT

Shri 8. C. Samanta: The hon. Min-
ister said that by a Presidential Order
the thing will be done, May I know
whether in the meantime the State
Government has been informed to
have an election machinery in the
State for conducting free and fair
elections?

Shri Hathi: Actually, an rlection
machinery is there, but the delimita-
tion of constituencies is required to
be done., I may also add that it 1nay
also be necessary to amend the Re-
presentation of the People Act. All
this will have to be done.

Shrimati Savitri Nigam: May I
know whether this question has been
raised several times in this House and
in the Kashmir Assembly itself as to
why so much time is being taken; if
so, may I know how much more time
will be taken to amend both the
Acts because the elections are very
near?
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Shri Hathl: As I have just replied,
we got the formal concurrence on
24th March, 1966 and now it is under
active consideration, We would not
lose more time than is necessary.

Shri Gopal Datt Mengi: Will the
election to Parliament from Jammu
and Kashmir take place under the
election law of India or the election
law of Jammu and Kashmir?

Shri Hathi: The Election Com-
mission will be in charge of that—
our FElection Commission.

Shri Gopal Datt Mengi: Of course,
the Election Commission will be in
charge of the election. But I have
asked whether this election will take
place under the election law of India
or the election law of Jammu and
Kashmir because these two are sepa-
rate,
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Shri Hathi: As I said, it will also
need amendment of the Representa-
tion of the People Act which deals
with elections,

Shri Sham Lal Saraf: May I know
whether the principle of examination
for delimiting constituencies followed
will be of the same pattern as it is
done elsewhere in the country, where
members of Parliament and others
are associated?

'Shri Hathi: I think it should be
left to the Delimitation Commission
to decide, They will look into it.

oY wreft W e ;w9 A A
TZ TN F FNFGT ¥ S g
g F agt FY wRAFEST F A F qq
|9 ZHT 41 A1 3 F AATS & |19 ENA,
WX W IT F G A AR HOT Y
g, A w T g W Af
w1 qTw w00 6 gt @ g7 WR;-
et & s @ qwT & o gor g1 ?

ot gt : T@ A ) oW e
fa=re aft fear wr €0

I{TE  wrTETEn, AOHY
+
*g64. WY Wo ATo faaredt :
st fayfa fas

w1 Wfemw Wk w@wER w5
25 WTE, 1965 ¥ qHEr W
T 181 ¥ I ¥ wEw ¥ ug
qH F FO &G

(¥) *& & g & «O o
TF FETT T g% e @
LicuiB

(@) =v feor & ww @& oy
s &1 T §; W%

() *ra™ F avwm vT wg-
v £ wd wm gl ?
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The Deputy Minister in the Minis-
try of Petroleum and Chemicals (Shri
Igba]l Singh): (a) to (c). The Ferti-
lizer Corporation of India have been
asked to carry out a techno-economic
feasibility. study on the establishment
of a fertilizer factory at Barauni.
Their report is awaited,

Shri K. N. Tiwary: May I know
by what time their report is awaited?

Shri Igbal Singh: It will come soon.
The Fertilizer Corporation has been
asked to make a  techno-economic
survey of Assam, Barauni and
Haldia. It will have to take an over-
all view of the situation. I think it
will be ready in one or two months.

Shri K. N. Tiwary: May I know
whether the formalities like acquisi-
tion of land have been completed and,
if not, why not?

The Minister of Petroleum and
Chemicals (Shri Alagesan): It will
be too early to say, We are awaiting
the report. In fact, this question has
bren answered several times on the
floor of the House. The Soviet Union
themselves are putting up a naphtha-
based fertilizer plant with Western
collaboration. They will acquire the
know-how and then pass it on to us.
Perhaps only later in the Fourth Plan
we shall be able to have their report
and in the last year of the Fourth
Plan this plant will be put up,

Shri A. P, Sharma: What will be

the estimated cost of this fertilizer
factory?

Shri Alagesan:
say that.

oft famm wew : § ag arA
g § 5w wEETere dRd #
g qTg BT BEIATENT AT AT,
wradfas, NI g qefmaw ?
" Shri Igbal Singh: It is too early to
say whether it will be a complex fer-
tilizer factory or single type of ferti-
lizer factory. There will be three or four

factories in the eastern region—
Durgapur, Haldia, Barauni and Assam.

It is too early to
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We are making a comparative study
and then we will decide it.

Shri D, C. Sharma: May I know
when the eastern region will attain
self-sufficiency in all types of ferti-
lizers and whether this complex that
the hon, Deputy Minister has referred
to will be able to satisfy the needs
of the eastern region? } .

Shri Alagesan: 1 do nol have the
figures for the eastern zone separately.
Our intention is to establish a capa-
city of 2'4 million tons of nitrogen in
the Fourth Plan and we are taking
steps in that direction. When that
capacity ig established we can get 80
per cent production out of that capa-
city. We shall be able to meet our
fertilizer needs mostly but, even then,
we will have to import something.

Shri K. D. Malaviya: Is the Gov-
ernment aware that according to the
present plans the Kanpur fertilizer
plant has been assured of the nephtha
from Barauni and, therefore, it will
not be possible for the Baraunij com-
plex to feed two fertilizer factories,
one at Barauni and another at Kanpur
and that one of them will have to be
cancelled unlecs some entirely new ar-
rangements, not connected with Bara-
uni, are made?

Shri Alagesan: It is proposed to -
supply naphtha not only to Kanpur
but also to Gorakhpur from Barauni.
Now we are reflning only 1 million
tons in Barauni; it will shortly go up
to 2 million tons and the ultimate
capacity will be 3 million tons in
Barauni, So, when this increase in
capacity is achieved, we can have
enough naphtha even for a fertilizer
factory in Barauni,

ot aoaw fay ;T AR Og
Taar et § fe aOd w1 e
& & T Y T are ¥ e ol
@ G WIET $T AT AEH-HAAE
Hwgd ! it W o Fwe X el
7g /v § fF ag et 7w g W
2 fogr wg fawme. .. ...

W W oy ot I g
sz foar
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.

Shri Alagesan: 1 think, I answered
it.
Mr. Speaker: That is what I have
said.

Dr. Ranen Sen: For some time past
we are hearing that these fertilizer
factories in Barauni, Haldia and other
places are going to be established, If
this.is a firm decision, why has even
land not been acquired for all these
fertiliser factorieg up till now?

Shri Alagesan: That is a thing
which will follow. Once we take a
decision to establish these factories
and the other details are known, cer-
tainly land can be acquired. If we
acquire land now, we will be locking
up capital unnecessarily and will have
to pay interest on it.

Shri S. M. Banerjee: In reply to
the question of Shri Keshav Dev
Malaviya, the hon, Minister said that
naphtha will be supplied not only to
Kanpur but to Gorakhpur also. I
would like to know whether Govern-
ment has taken a final decision to
establish a fertiliser factory in Kanpur
and it has been given to the ICI. Has
a final decision been taken?

Shrl Alagesan: Some months ago
a letter of intent was issued and a
few days ago the licence hag been
issued. That means, a firm decision
has been taken to establish a urea
factory in Kanpur,

foren qewmsii ) agr

+
*ges. sft wy fomd :
st fon 3 -
w1 fow war 3z @@ W EW
w4 fw o
(%) ® s & fawrads
W wg w1 2 wens § e fedy
ad wuar fed) fave anfe @ Gag
it T frgr el ® w@e @
UM ® § §OIO §gaar AgY
ft st arfge; Wik
(w) afz g, at & wavg & w7
avig fegr w7
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farr Wt (st o wo Wt ) :
(%) o, a& '
(@) sw aéi J&av o

st wy fawd : e W@, @
R & WAE, AT G AFT
AT 7% gaw Fga § fr 3g Awardy
v wfawifawardy wog § Wk a
A F fay € RraIC 9T WMET WIEE-
#1¢ gfmw form & & oF e
amar ...

wEW AT ;4 §1 989 A7 A
g ¢, W9 AT A qe e ¢, %
=i ag ey

ity fomly : R ama g shifodr

“The well-being of mankind in
the present life to the exclusion of

al] considerations drawn from be-
lief in God or in the future state.”

FFAT I ®) Fg omar § AN
Advocate of exclusively secular educa-
tion, , ..

WeIR WEA 9T g Sy,
agg T wfedr

it o el : w7 AT QAT
q¢ faer #T @) § e a fapel foreror
gear w forgd 19 § feeft worge @
ofa #1 ATH §, SURT GER T TG
Y AR AQ T | & 9 T wg fr ag
fireor &&q1 ¥ @

Shri M. C. Chagla: I am as staunch
a secularist—the House knows that—
as my hon, friend, but we have certain
constitutional difficulties, For instance,
we have article 30 where we have
to maintain the rights of minorities.
Then, we have got the two Central
universities. The Banarag Hindu Uni-
versity Bill is before the House and
the House will decide whether the
name should be continued or not. We
have got the Delhi Secondary Edu-
cation Bill in the Joint Committee
and they have decided to drop a clause
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which said that schools which are
named after gects should not receive
aid. The reason for this is—I want to
explain it in the House—that many
sects or castes want to give funds to
establish schools provided they are
named after the sect or caste although
in admission there 1is no discri-
mination, We felt that the cause of
education in Delhi would suffer if all
the schools were to be derecognised
and no aid was to be given. Therefore,
the difficulties are practical. It is not
that we are not secularists—we are;
our Constitution lays it down; our
policy is that of secularism and we
will pursue the policy of gecularism
with all the vigour that we have.

ot vy fog . wlY wERT A
o oY grer v forw frar, .

W WEIRW W 99 TR agH
gt w7

sit aq fem® : & agw ad w7 @
£ & @ e g &Y AR s w5
Fat oft w1 wa fewm @y E

“The State shall not, in granting

aid to educational institutions, dis-
criminate inst any educational

institution....”.

@ 8 78 59 wg § 7 uew qEw
it Y ooy goqrnt & fawmw w8
qaT & faFar | A garT QY gAT av |
% qg *g @ ov fx froh dq & F fareror
weqrd 7§, ] afs garar argd & oy W
I T q® 7 FA | AT g AF T
Y AT ¥ Fgraar 2y 1 GO §, &
wAar § 6 3ot g amar Al sret
& gafad 3T wva #1 Fa 3 fgd )

wew wgRa & ggd e
g 3T | AW g AT Afad )

ot wq faadr : ot gaew fava-
frarem & T} ¥ g wyr fv ag
fridas wrdr qreT § | @Y wv & 9 v
ara g R welg W awree Al
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WY-HTY TR, arfis I I AN q7W
&, ag Fe¥ 7 TA R feelt & WA ¥

1§ Toawgdt dar T ?

Shri M. C, Chagla: Ihave given an
assurance to this House that I will be
guideq by this House for the decision
it takes about the Banaras Hindu
University, If thig House decides to
drop the word “Hindu,” I will intro-
duce a Bill with regard to the Aligarh
University  dropping the word
“Muslim”,

Shri Hari Vishnu Kamath: Govern-
ment have no mind of its own?

Shri M, C. Chagla: T have said so
severa] times and I stand by it. Let
the House decide what they want to
do with the Banaras Hindu University.

it fava reraw : & qg Ay ITER
g v wa ag st Prde o on aft
3, & H et 7 oferw apm X
I q@ ¥ T gEwT Ww afew
e &1 arw o afad, 7 feg, 7 an,
afes e i W I e &

weaw WY ; qg g9 R R

wft T Ty : 3 s wTEaAr §
fr forg gfmafedt ot faa d, wro wx
IEFY G TG A A1 A Biforw w377
8Shri M, C. Chagla: It has already
been passed by the Rajya Sabha. It is
pending here and I hope, if the finan-
cial business permits us, to have it
taken up ag soon as possible.

ot wererw fag : & s wgan
f5 amw fry gfaafed syt wmoy
e arge W@ T, T wEg
afrafadt w1 faw i aff oy ?

T WEAG : GEET AATy I
¥ far 3
Shri Brij Raj Singh: It is a plain
question. ®ATE f!ﬂ '[fﬂ'lfﬂﬂ
w1 I A W A,
WE qare I T owrfgy

Oral Answers
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WOTH RGN : EEET AT IR
X foar g0

Shri U. M. Trivedi: Will the Minis-
ter be pleased to explain why the
Government has not mede up its
mind about the piloting of this Bill in
a pasticalar manner with a particular
direction—it is a Government Bill—
and why it leaves this particular Bill
to the wishes of the House?

Shri M. C. Chagla: 1 have not left
the Bill to the wishes of the House.
What I have left to the wishes of the
House is the question of name. In
the Select Committee also, I did not
vote on either side. I said, let the
Commitfee decide it. I took the same
attitude in the Rajya Sabha. 1 pro-
pose to take up this as soon as possi-
ble. After all, I am leaving it to the
wishes of the House and my hon.
friend should appreciate that, and we
are pot issuing any whip on that.
What else can I do to get it done in a
democratic way?

8hri Hari Vishnu Kamath: Do it in
respect of all Bills.

Shri M. C. Chagla: That is another
matter. There are matters when the
Goverriment takes up a definite atti-
tude. It has also happened in the
House of Commons. A Bill was de-
bated in the House of Commons with
regard to death penalty and the Gov-
ernment said, “We will not issue any
whip. We leave it to the wishes of
the House.”

ot g foq® w7 s
ege &, T foga it g
aff v @ &

Mr. Spesker: Order, order. Have 1
called him? I have not called him.
Shri Yashpal Singh.

ot Toaw fRg ;g AMATT
fwar weft fog arg aot g€ w2 &
iy wfiew ¥, 30 aw W I BEwr
faar a1 te wegeR ®r #§ feg-afem
et © TOAT F & fo Ird, o
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# R ¥ gF W 7 @ 7 AW T@HHE
£ Q3 ¥1&eq I W, Fafy et
T wawa grar § ferg Afesw qUER
g A%, W w9 fegg, qfem 1
T I a1 W @ I F A L

Shri M. C. Chagla: This a very
serious aspersion on Government and
on Government policy. I want to
assure my hon. friend that in every
institution which is under the control
of the Union Government, no dis-
crimination is practised as between
Hindus and Muslims or any citizen of
the country. Whether it is Banaras
University or Aligarh University,
every student has a right to join it and
anyone can be recruiled as a profes-
sor provided he appears before the
selection committee and he is selected,
There is no discrimination whatso-
ever.

Shri Kapur Singh: The hon. Minis-
ter of Education has just now gallant-
ly informed the House that he is a
very staunch secularist and that only
constitutional and practical ditficult-
ies stand in his way of accepting the
fantastic suggestion made by my
friend Shri Madhu Limaye. I want
to know whether there is any conno-
tation of the term or the concept of
secularism which authorises him or
encourages him to remove from the
Indiap history or the memories of
men the names of our castes and
religions.

Shri M, C. Chagla: Secularism is
defined in our Constitution.

Shri Hari Vishnu Kamath: The word
‘secular’ does not appear in the Cons-
titution at all.

Shri M. C. Chagla: Secularism
means respect for all religions—there
are many religions in the country—a
belief that the way to God lieg through
many ways and one may reach it by
one way or the other. That is my
concept of secularism.
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Mr. Speaker: Shri Sinhasan Singh.

Shri Kapur Singh: My question was
not answered.

Mr. Speaker: I cannot help it.

oft fagret fag : #0708 @
& fr 387 waen A1 foig adf foan §
f¥ fgg wez Wk qfeaq wog frast an
T | T AR AR WA fewEerd
T qmadr & fr ag gq o fiw & fr
ag feg gfafeds faw & o< qfem
gfratad fast & wadr a7w & ag g
a1 fe am R ar T @ 1| qAT HOAY
feraerr & w1 gl § 7

Shri M. C. Chagla: The Bill is com-
ing from the Rajya Sabha bearing a
certain name. The Rajya Sabha, by
majority, has decided that the Banaras
University should bear a particular
name, Now it comes before this
House. Just as no whip was issued
in the Rajya Sabha, no whip will be
issued in this House also and I do
not suppose that any Member of this
House can object to Government leav-
ing it to the free vote of the Lok
Sabha.

Vacancies in public and private sector
Establishments

*866. Shri Vishwa Nath Pandey:
Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased to
state:

(a) the total number of vacancies
notifled 'in the public and private
sector establishments in Uttar Pra-
desh during the period from January
1964 to December, 1985; and

.(b) the number of vacancies filled
up in these establishments through
various employment exchanges during
the same period?

CHAITRA 9, 1888 (SAKA)
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.
The Deputy Minister in the Minis-
try of Labour, Employment and

Rehabilitation, (Shri Shahnawaz
Khan): (a) and (b): .
Vacancics  Vacancies
Sector notified filled
Public 1,69,632 1,23,022
Private 65,338 45,773
TOTAL  2,34,970 1,68,795

ot fawaara qoka : 7 1 fgfacai
afsqs &Fz< ar Sreae deew i g€ §
¥ a1 ofeww gfaw wlaww & wmeam
g %1 wé & a1 et frqferat saawi
Faem iy R g rmagE W
mEgi 9 faqiwar € ok § ?

off gAawat: Fq A g fr g
WEl FY wrEmAz qRNfE ¥ o
qu faar mar &

st famAe qt¥w oy a1 3w
¢ fa gremgAe qEEfaT & U WwQ
o § dfew s fan Fif auEr
41 HT agi o< igai ¥ @ gAra fom
TG AT A FEAT ¥ gfewEw 9 qIgAT
FHC # IR BV gt ¥ qfy &%
T TN FY LAY IR H AwEET w7 2

it wgrarw Wt wrE wEETAY
1 ama A & | oA rwAsfay
& 9 & woAT forigy wod § it
qraTaRe R faw gnfaa safat
! BT T AT T E

ot &0 o i : frw T & wivy
IAT qqW & wIey # fayow § W
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FE A & qearw & W fay Wl A7
AT WT g7 92 ¢ @ fagr wmgar ?
oot WENT : T HATH TH AE
TTEMT qa & ET | AT A Feileq BAT
CARE: G A
ot %o Fo wwdw :  F@ R
F1§ dar qdaT avg v  fa aw & 7
afers dezc & 3= # A fayfemar
_ gt & 2% aafwal 1 3 aifr afers
82T & Iq9 & fagars A gf ? wrg qar
adrr g 7ifed fr wig 7 fagfwat
wreqrgde gaaafag & IfA gl i
a1 g7 Ffqi & foay ag gedmm g1
s fr gy @t @ fr fgfeai
g & afeqs e ¥ favary @
§ o @ g & fgas adt & ?

qq, quare aqr grate s (s
waww ow) : ¥ o1 fagfear €
FTCF agh & wheafeal v fagfear
aff ¥ am A w S ¥ Ay
zd & N qaifen ga® w13 § g4
g faqfeni § | I T QAR TEF-
#fay wTEaw & T R W A TAA
adt w<x & fa o gAR agi AT s
¥ § gax qiwfers snee 3w
Ao & fagfe 97 & 9% dmR
& 17 A ) AGT T TEST R@A AT
T ran, gA U WA AT WIS
T

ot ®o Xo wrwavw : gAifEy AR
NN 481 ¢ | TrAmAT rEAfed ®
W @ TR TR aE Ty
§ | w1 T g qfed wd anedY
¢ fr qa1 T TEF T far
qrfw afews e & O Frqfear g
IT & Feaq O ArEfRgi F A wiw
aE M oferr gaeT ¥ fawme Ty
i fog wR ¥ Ny & & A i ar
Frat a9 ¥ g a1 A9 T & g )
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T WD ¢ §9IA B T |

ot Io Wo faddy : moF ¥ &
mifpa: g

Y PR AT WA : T TR
¥ fu sgfagai gra sov oy Tforex
Ty o1 § wfaeiw 99 ¥ w ol
faq &1 am, Q1 e TG AT
sy § «faw afew 7@ foerdr &, «
ag @gr & 7 ¥ ag o Ot & fr 9wy
I7 w99 qfaq foe 9 & fom o
fodt ag weae a1 frdr el
a1 T A4 fawrfor sy s g ?
a7 ag aE1 § far T AT F7 7 W
a1 1T 7EE # 7.3 foer v § 7

ot e &t : g T faegw
e & 1 7 Y & fr 13 a fren a5y
T § fam &1 samer 3T a% daane
T qgar § o Afaw o1 Edfaw
gzriw & fomd 7w wf
Farfafpdoie gt & S99 =T 3
& THAR FE TN TAT 2

st Io o faddy: 7ar Freft qag
agey ¥ AT GAr 97 ot frar § fr
I AEfmAt # afeqw §a3 § 97
oy st o Fidw F 3 9T A Srad
g ?

oft qrgAATE & : G A a@w
afl faar &

&Y ®o Ro wrEEty : & oft O TATT
qeAr 9TEaT § |

waw  wge A oag

&1 Fo Hlo WA : AHAT ITHAT
TR A W A ¥ awar g 2
34 g9 970 ARy Afewr§ #

T 1 ATy 68 A 795 w& 4 |
1 HTET #7 ag wrw ¢ fe gac
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Ry ¥ fwed IF N e gl
A ¥ gt 1964 WX 1965 ¥ X
qr gaT gAe ¥ w87 afr § ok
7N Faw <1 ara AT w A E 7
T T T T T W F
¢ f5 gATmargde SF9 I AN B
& i Nfe a1t § T § AT FE
Fg IA5T AdY A W g ?

&t g & ¥ Y i §A
fa¥ & 7 dary Nfewrge & ¥ Fogww
®T AT FTAC § a7 CHY qgo KT |
# wrar g R 1Y R # AR AA-
AT § | e a1 oA
FAITATIHE Sed 37 &1 Y faax
T

Shri Hari Vishnu Kamath: Has Gov-
ernment under consideration any
proposal or scheme whereunder, with
a view to better co-ordination bet-
ween the private and public sectors
and closer and cordial relations bet-
ween them in the national interest,
there could be an exchange of officers
in the two sectors, particularly in
certain categories in the higher
echelons of the two sectors, periodi-
cally or from time to time?

Shri Shahnawaz Khan: The hon.
Member is aware that many experi-
enced officers from the public sector,
after they retire, find jobs in the pri-
vate sector, and to that extent there
is exchange....

Shri Harl Vishnu Kamath: My ques-
tion was different....

Mr. Speaker: He wants to know
whether it is done in pursuance of
some scheme,

Shri Shahnawaz Khan: No, we have
no such scheme,
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*867. Shri P. R. Chakraverti:
Shri Madhu Limaye:
Shri Sidheshwar Prasad:
Shri Seshiyan:
Shri S. Kandappan: ,
Shri Mohammed Koya:
Shri Gokulananda Mohanty:
Shrimati Maimoong Sultan:
Shri Vishwa Nath Pandey:
Shrimati Akkamma Devi:
Shri Onkar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Union Government
have considered the unreserved state-
ment of every State Government that
it was ready to go ‘dry’ on the con-
dition that the Centre must replace
the revenue;

(b) whether it is a fact that some
States have brought up the question
of meeting the cost of enforcement;

(c) whether Government have
devised any scheme of raising extra
revenue to replace the excise revenue
that is likely to be lost with the
introduction of Prohibition; and

(d) whether Government proposc
to introduce total Prohibition by
19697

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) The wet
and the partially dry States with the
exception of Kerala have pressed for
Central assistance to cover the loss of
revenue from intoxicating liquor on
the ground that with their present
commitments they would not be able

to forgo it. The matter is under
active consideration.

(b) Yes.

(c) No.

(d) Thig is one of the recommenrda-
tions of the Study Team on Prohibi-
tion and it is under consideration of
Government.
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Shri P. R. Chakraverti: May 1 know
whether Government have drawn the
attention -of the States to the Direc-
tive Pringiples in the Constitution,
which have to be ‘acceded to, without
any condition whatsoever and if so,
what their reactions are?

st ay faed g ¥ sarer AReA
frg ) 3 § | wegey Wi, AT g
1 srara =g e | &= & ark & frare
w7t Fifgd, 79 F1 7 Ao {7 OHY
w21 41 f5

ST EEE ;AT AT 5 A |

wft we forerdr : 3 o g AR

werw wgrEw ¥ g far

ot ay fead : T9 F &% A9 &
o 1 & "vET 38 w9 & W
Tedt & f5  faare frar wam o g9
F I Hoaq g 7

wt fagsat waw : ot w4t oft &
3IqL ¥ qar wEw gl ¢ fF e
ama4y ¥ fawarg wwdr & 1 ¥ SA@Ar
argat g & ot g W Y & ar
It FFHE R 1T & IT A TAadr

Shri Hathi: Yes, the States know it.

Shri P. R. Chakraverti: In view of
the fact that 1969 happens to be the
centenary of Mahatma Gandhi who
wanted to give a guidance to the
country in respect of the prohibition
scheme, what definite prqposals arc
before the Government today to carry
it out?

Shri Hathi: The proposals are con-
tained in the Tek Chand Committee’s
report, and those proposals when im-
plemented will go a great way.

oft wy fowd : g g T & fr @amﬂﬁ%fw&wtwfmt
wwg %?ﬁm%gmmﬁ% T Aak T A
i L2 i

A { g F 99 0F fragd qar
wat fagmer fagial w1 Ieka fer mar
& ¥ gvIT @ ag A g g
99 qEE ¥ A ¥ A fagwe
fagia & wdv w1 fa=re feqr s
a1 gaX § &% o fafes wre am fem
AT 47§/ JTH & W&T WIT A1ET 4
f& qe4 A wimnd fuer & g,
T Y ey & 7 oy o 47 &
Seig WA TR ot ¥ fear @
Iq ¥ go ¥ ~arxr qg@ fear wr @
o & T 1, @A g wTw
e ¥ €T W39 F1 | 97 fagin
& e oft §ET AT ear § A A 7
T AW AwERY & @ oq9i F
@ ar g 1 oy =t w79 7

oft gt - &= ¥ 0§ faemz wo
qifed, duw Awwdt & R ¥ adi

Shri Hathi: The question before us
is in regard to enforcement of prohi-
bition in all States. Different States
have taken different gteps, 1 cannot
say what steps in which State.

TR wgRw : AAAT qee a
FHTQ AT g ¥ a1 A gew
R EsafNamage } &

ot gt : g Ow & ¥ AT g
fraw & ®1X agi § &8 ¥ fay w<iwzg
far sy &

Shri S§. Kandappan: What prevents
the Central Government from giving
effect to the prohibition policy in
areas which are under its direct con-
trol? -

Shri Hathi: The Central Govern-
ment have taken steps in the areas
directly under them, for example, in
Delhi.



8617 Oral Answers

Shri Hari Vishnu Kamath: It is a
gradual process.

Shri Hathi: Yes, But it is not a
total prohibition as yet.

=t fartrg aedn : foed S F
IR A AA) wgIy § qawqET 6 ww
fgw #AA 7 a7 wieaea foar @ fw
1959 7% 78T 9 7y frfg a1y %<
fear wd W T A F IR wa

fE avq qe & fawmodw €1 7
A IEAT § o AFFT 4% W
art & faoig 7 Fav )

St ged W F AR Hgw A AW
TS ¥ IT FT AW AN ) I
I F ST /T ATET a7 gW N fafq-
wy ft ffr g s # o
T F

off fsrArg gz . X ST
arzm g & wfae @ 1 A arw
W 2 o WA, oF Aq, & qA |

ot %o Fo wraArd : B wORW )

Shrimati Akkamma Devi: In States
where there is complete prohibition,
illicit distillation is being practised
on a very large scale. When such
cases are discovered, instead of their
being severely dealt with, they are
encouraged by our policemen. Will
Government give incentives to our
policemen to keep the morale high so
that prohibition is implemented
effectively?

Shri Hathl: Wherever illicit distil-
lation is going on, the law should be
enforced.

Shrimati Savitri Nigam: In reply to
a supplementary, the hon, Minister
has said that as Delhi is under the
direct control of the Centre, steps in
respect of have been taken here. Is
it or is it not a fact that the ‘dry’
days which were already few have
now been further reduced recently?
Also, why have the recommendations
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of the Tek Chand Committee not
been implemented so far?

Shri Hathi: T do not know whether
th¢ Member refers to Friday which
was a dry day which had been turned
into a wet day . . .

Shrimatt Savitri Nigam: It is shoc-
king.

. Shri Hathi: But she has not seen
the notification issued the very next
day turning it again into a dry day.

Shrimati Savitri Nigam: The other

part of the question has not been
answered.
Mr, Speaker: If one is answered,

I will be satisfled.

Dr. L. M. Singhvi: Are Government
cognisant of the fact that the drink-
ing habit has been increasing and
gaining ground in the country? If
so, is not postponement only contri-
buting to the fina] abandonment of
the directive principle of state policy
in this regard?

Shri Hathi: If it is increasing really,
it can be stopped by legislation, and
also by cultivating public - opinion
against it; that, 1 think, non-official
agencies are also doing.

Dr. L. M. Singhvi: Are Govern-
ment aware that the drinking habit
has been increasing in spite of thcse
measures?

oY wmfy ;. §fe wmA fafreex
qgs N el # FEAy ¥ avfew

T § W 7 waw =% qAr @ fe
fow avg & ag wow Y ¥, ewferd
aom @ & 5 39 F I v weAy
AT T ATy wwy wrd gy Al A
% fF AR S IRA T IT WY W AW
& fore dare fear o for a7 o s
Lol

o gl e &R el &

9 ¥ Jara ¥ o) w21 91 fw Od
o\ IARg & wfey & dar fegr arar
feg |
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Shri R. Ramanathap Chettlar: May
I know what are the States which
have enforéed prohibition fully and
which are those States who have not
yet enforced prohibition fully and
what steps will the Centre take to
bring home this fact to the notice of
those States and have prohibition en-
forced gradually, in stages?

Shri Hathl: I think Gujarat, Maha-
rashtra and Madras have enforced
prohibition fully; so far as other
States are concerned, gome areas are
wet and some areas are dry. We have
sent the Tek Chand Committee's
report for their comments,

Shri Kapur Singh: Has it ever sunk
into the overworked head of the Gov-

Mr. Speaker: Order, order. He
can put the question straight.

Shri Kapur Singh: Government are
overworked, Sir. Certain suggestions
have to be made to them so that they
understand.

Mr. Speaker: But no adjectives
need be brought in. The question
may be framed without them.

Shri Kapur Singh: I only sympa-
thise with the Government.

Shri Harl Vishnu Kamath: “Over-
worked” is not an adjective; I think
it is an adverb here,

Shri Kapur Singh: It is an indica-
tion of sympathy.

Mr. Speaker: Order, order. He may
put the question. (Interruption).

Shri Kapur Singh: Yes; I shall not
use any adjective. Has it so far sunk
into the overworked head of the
Government that when the States tell
them that they cannot implement the
policy of prohibition because of fin-
ancial difficulties, what they are
politely trying to convey to the Gov-
ernment is that the whole idea 1is
puerile and impracticable? No ad-
jectives.

MARCH 30, 1966
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Mr. Speaker: He has given the
answer as well.

Shri Kapur Singh: My question
Was. .. ..... (Interruption),
Mr. Speaker: Order, order.

Shri Hathi: This is a matter which
can be discussed with the State Gov-
ernments and we are going to dis-
cuss it. .

o gER T WA FT A
ag Faarrn fF g 3w & faRe v
et mrely @ AR Y wdy T g
I & I A A fEw oawTe
FEgT A AW § 7 Iw oA AW R
ar FH AN § ? T QAT O FET
FER ¥ 9 Tog g X feadr
feaaed famr &

WU WENAY : TH HATH & TATAS
g & o wwy )

Shri Basumatari: Since it is found
that a large number of people are
getting licences on the ground of
health and mostly they are found to
be high officials, may I know what
action the Government is going to
take in the matter?

Shri Hathl: Wherever there is a
law giving a permit on grounds of
health, it is being done; permits are
given.

ot g wT v werwr
A, A WA & Faw A W

R AT . 9 s W
IEE AR AL ¥

Consumer Stores
+
*868. Shri Kapur Simgh:
Shri P. K. Deo:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether Government's attention
has been drawn to a Press report
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(Hindustan Times dated 31st Decem-
ber, 1965, page 4) that Government
of India might bring in a legislation
to compel industrial establishments to
open fair price consumer stores; and

(b) if so, broad outlines thereof?

The Deputy Minister in the Minis-
try of Labour, Empjoyment and
Rehabtilitation (Shri Shahnawaz
Khan): (a) Yes.

(b) Broad details of the proposal
are:—

(1) A fair price shop shall be set
up and maintained in every
industrial establishment em-
ploying 300 or more
workers, if at least 200
workers agree to buy their
stated requirements from
this shop for a period of at
least 6 months.

(2) Such shops should distribute
to the workers rice, wheat
and sugar supplied by the
State Governments at the
same prices and on the same
scaleg as prevailing in the
general fair price shops, if
any in the area, and two
popular varieties of textiles,
dal and cooking medium at
prices equivalent to the
wholesale prices prevailing in
the nearest wholesale market
as notified by Government,
the cost of distribution being
borne by the employer.

(8) If, within three years of the
setting up of such a fair price
shop by the employer, a
consumers' cooperative society
of the employees (with the
employer participating) ig not
formed in the estabiishment
under the relevant State
laws, it will not be obligatory
for the employer to continue
to run his fair price shog.

(4) The term “Industrial Estab-
lishment” for purposes of
this Act will be defined in
wide terms so as to include

CHAITRA 9, 1888 (SAKA)
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factories and  workshops,
railway and transport ser-
vices, ports and docks, mines,
plantations, banks and insur-
ance companies, sheps and
commercial establishments,
and also building and con-
struction works including
those for roads, bridges,
waterways, irrigation and
generation of electricity etc.

Shri Kapur Singh: I would like to
know how these fair prices, to be
fixed by the Government, are going
to be correlated to the prices prevail-
ing in the open, competitive market.
Will they be the same or will they
be different and, if they are diffcrent,
why and how?

Shri Shahnawaz Khan: Commodi-
ties which are available in the fair
price shops in the general local
market will be sold by these stores
at the same price. For the others,
the idea is that the prire should be
equivalent to the wholesale price.

Shri S. M. Banerjee: Is it a fact
that this decision was taken in Nov-
ember, 1962 at the time of the
Chinese aggression? Why has the
Government delayed it so much? Is
it also a fact that some employers
have sald that they can provide rhops
but not grains and the grains have
to be provided by Government? If
so, when is this legislation likely to
come? Will it be introduced In  this
session?

Shri Shahnawaz Khan: It iz true
this idea was first mooted in Decem-
ber, 1963. It hag been considered
from time to time. It was considered
at a very high level in July 1965. The
concensus of opinion was that it
would be better in the interests of
industrial relations that this should
be brought about by mutual coopera-
tion of the employers snd employees
rather than through coercive legisla-
tion. We are trying our best to
induce the employers to fzll in line
and open these consumer cooperative
societies of their own acrord. I am
glad the response has been fairly
good.
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Shri S. M. Banerjee: This decision
was taken, he says, in 1963, but the
employers have not agreed. Will they
bring legislation?

Mr. Speaker: He says in the interest
of industrial relations, Government
think they should be persuaded to
accept it instead of enforcing it by
legislation.

Shri S. M. Banerjee: There should
be a limit to persuasicr.

Shri Priya Gupta: In view of *his
decision of the Government to open
fair price shops, may I know whether
the commodities like foodstutls waich
they intend to sell through them wil!
be made an  exception in all the
States, so far as rates and restriction
on movement are concerned, whether
it is a deficit area or not and whether
the Government will undertake sup-
plies of the grains apart frem the
normal rules which are applicable to
the States, since the Governmmrent of
India has opened them through the
Labour Ministry itself?

Shri Shahnawaz Khan: The inten-
tion is that in the areag where there
is statutory rationing, every consutaer
store, if they so desire, will be treat-
ed as a ration shop and the rations
will be supplied and guaraunteed by
the State Government. In the other
areas, where they have partial
rationing, there also we have had
meetings with the State Governments
and they assured us that they would
do their best to make the supplies
regular.

Shri Priya Gupta: There is restric-
tion on movement of foodgrains from
State to State and from district to
district. Since it is an initiative from
the Government of India, I want to

know whether they will ensure sup-.

plies from other areas at least to
these shops, because most of the
ration shops are going without food-
stuffs.

Shri Shahnawaz Khan: The State
Governments will be responsible for
supplying the ratlons. Movement of
foodgrains within the whole country
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is a larger question on which a
decision has to be taken separately
and not by this organisation.

Shri K. N. Pandey: In view of the
fact that several consumer stores
which were opened after this decision
had to be closed because of inadequate
supply of foodgrains, what purpose is
going to be served if legislation s
brought for opening consumer stores
when there is no adequate supply of
foodgrains?

Shri Shahnawaz Khan: It is true
that certain difficulties came to notice
on the opening of these consumer co-
operative stores. The main difficulty
which came out during the discussion
was that the workers were working
in one industrial establishment and
they were living in distant places.
The difficulty of carrying rations from
the places of work to their places of
residence was the main difficulty. We
have requested the State Govern-
ments to open shops in the areas
where they arc residing rather than
where they are working, and this
matter is being attended to.

Shri Ranga: Sir, it is unfortunate
that Government has taken four years
before it could come even to this—
I do not know whether it is any
decision at all—stat t of policy
here before the House. May I know
whether it has been considered by
the Government, whether any steps
have been considered by the Govern-
ment, to see that no possibilities for
exploiting workers would be kept
open when these shops are opened by
the employers, in view of the fact
that in England and other countries
also they had had to pass the Truck
Acts in order to prevent employers
from taking advantage of the sale of
these various foodgrains and other
usual necessities of the employees
and thus keep them under their con-
trol and under their influence?

Shrl Shahnawaz Khan: Every care
will be taken to ensure that the
emmloyers do not exploit the scheme.
Although the participation of em-
ployers is envisaged in this scheme,
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the actual operation and control of
running of these consumer coopera-
tive stores will be in the hands of
the actual workers.

Shri P. R. Patel: Sir, the industrial
-eslablishments when they open these
consumer coopcrative stores will
have to sell foodgrains at a cheap
price and thereby incur losses. May
1 know whether that loss would be
allowed to be put in the profit and
loss accounts of the establischments
concerned?

Shri Shahmawaz Khan:
‘to well established traditions and
usages, in certain ‘plantation areas
mainly, there was 4 system of supply-
ing subsidised rations to the workers.
“That sysiem is still continuing where
it is feasible, but in other places where
there is wholesale procurement of
foodgrains the managements are find-
ing it difficult to supply rations at con-
trolled prices.

‘Shri Buta Singh: As the Minister
told us that items supplieq through
‘these shops will be made available on
the wholesale price basis, may T know
whether Government propose two sub-
sidise these shops?

Shri Shahnawaz Khan: Sir, the em-
Ployers will.

According

Dr. Ramen Sen: The hon. Minister
just now said that since 1962-63 this
is being discussed and it has been ac-
cepted in principle by all the parties
concerned to have consumers stores by
the employers. Now, is it a fact that a
number of employers have raised the
question of linking up dearness allow-
ance with these consumer cooperative
stores and have threatened to reduce
the dearness allowance given to the
workers if they want consumer stores;
it so, may I know what is the reaction
of the Government in regard to this?

Shri Shahnawaz Khan: In the first
instance T want to state that out of
the establishments which are employ-
ing 300 or more workers the overall
coverage for consumer cooperative
wtores and fair price shops for the
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whole country is 65 per cent and in the
public sector it is over 86 per cent
Regarding the objection raised by em-
pioyers that the dearness allowance
should be linked up with these con-
sumer cooperative stores, this question
was raised at almost all the geetings
we had with the representatives of
employers and workers in different
regiong and the decision arrived at is
that thig is quite a separate issue and
it shall have nothing to do with this.

Shri N. Sreekantan Nair: May I
know whether in view of the fact that
the Standing Labour Committes
which met on 12th and 13th February
this year, 1966, once again reiterated
the demand that legislution must be
brought forward, may I know which
is the so-called high-powered commit-
tee of 1955 which is important cnough
to brush aside a later decision of the
Standing Labour Committee constitu-
ted by the Government of India?
May I also know whether any legisla-
tion is in the making or not?

Shri Shahnawaz Rhan: As 1 said,
the intention of introducing this
scheme is to supply essential materials
to the workers at a reasonable price.
The participation of emploverg is
envisaged. We thought that it would
be in the interests of better relations
if it is left to voluntary implementa-
tion. All the State Governments and
the public sector undertakings had to
be consulted to find out their views.
It is as a result of their views that the
decision was deferred. Now the final
date is 30th April, 19066 when the
whole thing will be reviewed and if

it is still necessary we shall take
necessary steps. ...

Mr. Speaker: Will legislation be
undertaken?

Shri Shahnawaz Khan: T was com-
ing to that. T have not finished yet.
A< I said, we are working on it and
30th April is the date on which we
will review it. If it is necessary, we
will introduce legislation.

Shri N. Sreekanfan Nalr: Sir, my
question has not been answered. The
Minister says he has consulted the
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State Governments. The Standing
Tripartite Committee consists of the
State Governments, the Central Gov-
ernment and the Central Trade
Unions. There we decided it when
the Minister was present; of course,
the Depidty Minister was not present
there. It was decided that if 40 per
cent of the employers were not mak-
ing arrangements even after three

Oral Answers

years, legislation must be pushed
through. That decision fs very
definite.

The Minister of Labour, Employ-

ment and Rehabilitation (Shri Jagji-
van Ram): May I add a word? Cer-
tainly, legislation will become neces-
sary if it is found that the response
from the employers ig not commensu-
rate with the requirements of the situ-
ation.

Shri S. M. Banerjee: How long will
you wait?

Shri Jagjivan Ram: Will you permit
me to have my say? As my colleague
has already informed the House, 65
per cent of the working population
which, according to the standard, has
to be covered has already been cover-
ed. If during the remaining period it
is felt that further coverage will be
affected, then there will be necessi'y
for legislation; if it is not affected,
then perhaps hon. Members will feel
that there is no necessity for legisla-
tive measures.

Shri P. R. Chakraverti: In view of
the fact that the Mines Welfare Fund
is administered directly by the Union
Government in a place calleq Jagjivan
Ram Nagar, may I know whether
Government are taking effective steps
to make available to the half a million
workers there all the essential goods?

Shri Shahnawaz Khan: We have a
very good system of consumer co-
operative storeg and fair-price shops
working in the colllery areas. The
hon. Member would be glad to know
that the Fund is working very satis-
factorily.
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*g70. s« Wiy fag fagwh -
st ST Tl

 faeny W 9F EETH R v
& fF

(%) 9w, 1966 # w¥@ ¥
¢ faam wiw & afidww b¥ wn
fafire frog fedr w9, o)

(&) a7 &7 foidt & *g1 T
w7

fomn wwem @ sqAdt (sl
"R wwwEa) ;- (F) W (W)
W fasm F@ ¥4 (Indian
Science  Conzress  Association)
& werfar ¥ fd & ¢ fs a9,
1966 ¥ =N ¥ gu faww wiw ¥
wftdw & o #v¢ fafies favig a@F
foar mar @, faw v wER @

At AN Tw@ Q|

w1 7w fag fagid | a@r wETe
faww oW ¥ WU 9 ag fowa
o fs 0¥ Sum a9 g freor
degrat # f & 6 faenfagt &1 w-
fr v amfes Iwfa & 8% 1 W)
foe & f5 a8 g & gaw Wi @
qF ?

Shrimat] Soundaram Ramachandran:
The Indian Science Congress is an
organisation whose objectives are to
advance the promotion of courses of
science etc. They holq a Congress
every year where many papers are
read by eminent scientists, They do.
not form a policy of educating society
as such. They send us their re-
port. That ig all. I did not really
understand it fully.

st Ty fog fagrat & g
frem ot frar amm fF weaTow) &
W franfudi & avy oo8 1 v Wiv
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farafaarag ar g useT Y aw ?
Shrimati S daram R handran:
They give generally suggestions

about higher education, specially the
practice of scientists pools, placing a
premium on foreign doctorates and
steps how to attract brilliunt young
men and women to scientific research
fleld; then, adoption of policy that
preferential treatment should not be
given to a person simply because he
holds a foreign #degree. So, they
gave suggestions how it could be im-
proved; but it is not just formal edu-
cation in school or college.

Shri Krishnapal Singh: Is it a fact
that in the session of the Scierce
Congresg Dr. Ncel Ralan Dhar, a very
eminent scientist, read a papcr say-
ing that the use of fertilisers was
harmful to the soii and that the use
of compost mixed with steel slag was
very beneficial? Hag Government
obtained informatinn on the subject?
It ig a very important matter,

Shrimatj Soundaram Ramachandran:

No such specific recommendation
came.

Mr. Speaker: He says, he read a
paper like that. Has Government
that information?

Shrimati Soundaram Rama-
ehandran: No; we have got the
papers.

ot fadwar gaR | FT @ T
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The Minister of Education (Shri
M. C. Chagla): May I assure my hon,
friend that every facility is given to
research workers? They are doing
admirably well. If my hon. friend has
any doubt, I would invite him to go
through our 25 laboratories which
are national laboratories and see for
himself whether the scientists had
the right atmosphge for rcsearch or
not. E

Chiet
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Ministers' Conference

+
*873. sShri D. 8. Patil:
Shri R. S. Pandey:
Shri R. Barua:
Shri Tulshidas Jadhav:
Shri Sidheshwar Prasad:

Will the Minister of Home Aftairs
be pleased to stale:

(a) the issues discussed at the Con-
ference of Chief Minislers of States
which took place in Delhi in February,
1966;

(b) the recommendations made by
the Chief Ministers’ Conference; and

(c) the steps taken to implement
those recommendations?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) to (o).
There was no formal Conference of
Chief Ministers. Taking advantage
of the presence of Chief Ministers who
had come to attend the Congress
Working Committee meeting, there
wags an informal and general exchange
of views on various matters, including
the use of the Defence of India Rules
and the procedural and other safe-
guards to prevent indiscriminate and
excessive use of emergency powers.
A statement has been made by the
Home Minister on the subject in Lok
Sabha on 28th February 1986.

ot Yo fre arfem : muy sfirdt
w O qg AT g & 9w & ww
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Shri Harl Vishnu Kamath: Sir, may
I request you to be good enough to
extend the time by two minutes for
this question, as the question has
been reached?

Mr. Speaker: Sardar Kapur Singh.
Short notice question.

Shri S. M. Banerjee:
ister agrees .

Shri Kapur Singh: May I ask a
supplementary?

Mr. Speaker: No.

If the Min-

Shri Hari Vishou Kamath: You
have &one it before.
SiorT NOTICE QUESTION
12.00 hrs.
Ql e of € ial Section of
Indian Embassy in Jakarta
+
SNQ. 15. Shri Kapur Singh:
Shri Buta Singh:
Shri P. K. Deo:
Will the Minister of External

Affairs be pleased to state:

(a) whether it is 2 fact that the
Commercial Section of our Embassy
in Jakarta has been closed down;

(b) if so, the reasons thereof; and

(c) how the present regime in
Indonesia has reacted to this?
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The Minister of External Affain
(8hri Swaran Singh): (a) to (c). In
November, 1965, Government took a
decision to close the Commercial
Section in the Indian Embassy in
Jakarta because there was virtually
no trade exchanges and there seemed
little prospect of this improving.
However, in view of the recent
events, the Government have decided
to leave the Commercial Secretary in
position.

Shri Kapur Singh: What steps do
Government propose to take to remove
the general impression caused by their
own actions, such as this that our
Government is not quite happy at the
elimination of the strangle-hold of the
communist in Djakarta?

Shri Swaran Singh: The form of
Government that may be there im
Indonesia is a matler essentially for
Indonesians. 1 have given the date,
that our decision to close the Commer-
cial Section was taken in November,
1965. This was after the Indo-Pakis-
tan conflict and the Government of
Indonesia at thut time had extended
a very powerful support to Pakistan
in our conflict with Pakistan and
there were several demonstrations in
front of our Embassy. We found
that the functioning had become prac-
tically impossible and there was little
prospect of trade improving. As
said, this decision was taken in
November, 1965. Now, as 1 have al-
ready said, we have taken the decision
to keep the Commercial Secretary in
position because we feel that trade
prospects might improve.

Shri Buta Singh: Recent develop-
ments in Indonesia indicate that the
Chinese influence in that country is
dying fast. Will the Government take
cognizance of this development and
explore some avenues to improve the
relations with that country?

Shri Swaran Singh: We have always
been anxious to improve relations
between Indonesia and India. Un-
fortunately. their very open and loud
support to Pakistan at the time of the
Indo-Pakistan conflict had strained
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the relations between India and Indo-
nesia. We, on our side, have always
been anxious and will continue to be
anxious to improve relations between
Indonesia and India.

Shri Indrajit Gupta: Since this
Commercial Section was closed down
as long ago as in November, 1965, may
I know why this question has been
admitted as a Short Notice Question
ai all. There are so many other pres-
sing things on which Short Notice
Questions have not been admitted.
What is the reason for admitting this
Question, when the decision was
taken in November last year, as a
Short Notice Question? I have no
objection to the subject being raised
here. Bu: what is the procedure that
is followed? I do not know it. There
are sp many -other pressing issues on
which Short Notice Questions are not
admitted. (Interruption).

Mr. Speaker: At least, it could not
be in my knowledge.

Dr. Ranen Sen: There are other
more important Questiong which are
not admitted.

Mr. Speaker: I could not have
known that this had happened. That
was an information that was to be
given by the Minister.

Shri U. M. Trivedi: What is wrong
with the Question?

Mr. Speaker: The Minister has given
the information. Otherwise, it might
have remained with him. How would
the people know it There was noth-
ing wrong in that.

Shri U. M. Trivedi: Will the Minis-
ter be pleased to state why these rela-
tlons with Indonesia are not recon-
sidered in view of the position that
Indonesia has always shown sympathy
towards Pakistan

Oral Answérs

Shri ﬂuumanthaiyn: Not always.

Shri U. M. Trivedl: Yes, always.
At the same time, they are inimical

towrds the only country, Malaysia,
which supoprted us in the United
Nutions. Why is it that the Govern-

went is not reconsidering its position
vis-a-vis Indonesia?
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Shri Swaram Simgh: There i3 no
question of reconsideration of the
policy. We have diplomatic relations
with Indonesia; we have got our Am-
bassador functioning in Djakarta and
there is the Indonesian Ambassador
funciioning here. 1 do no{ know
what precisely the hon. Member
meant when he mentioned the question
of reconsideration. Of course, our
relations with every country are
under constant review. ...

Mr. Speaker:
tion.

Shri Swaram Singh: I would like to
reiterate that we should try to im-
prove relations with all countries and
we should not look at the problem
from the angle from which the hon.
Member sees this problem.

Shri Hari Vishau Kamath: Are
there reasons to believe that, after the
recent upheaval resulting in the well-
deserved debacle of the pro-China
Communist Party in Indonesia, the
new Government of Indonesia has
shown visible signs of a rapproche-
ment with India, better relations with
India?

Shri Swaran Simgh: I would like to
wait and see rather than indulge in
conjectures.

Shri Hari Vishnu Kamath: No signs
so far?

That was a sugges-

Mr. Speaker: By this time he is not
in a position to say.

Shri Hari Vishnu Kamath: No signe
s0 far? Does he say that?

Shri U. M. Trivedi: It is not visible
to him.

Shri D. C. Sharma: May I know
who far the Government of
Indonesia has been responding to our
expressions of goodwill, friemdship
and rapprochement during the last
six or eight months?

Shri Swa~an Singh: It has not been
uniform. The reaction has varied
from time to time.
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WRITTEN ANSWERS TO
QUESTIONS

Self-sufficiency in Asntibiotios and
Drags

. *863. Shﬂuﬁnleddy Wlll the
Minister of P
be pleased to state:
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(a) the steps taken by Government
to make the country self-sufficient in
anti-biotics and drugs; and

(b) when the country will be self-
sufficient in this regard?

The Minister of Petroleum and
Chemi (Shri Al ): (a) and
(b). Based on the trendg in consum-
ption, health programmes undertaken
by the Government of India, develop-
ments taking place in the chemical
industry to meet the raw material
requirements, targets of production
are drawn for implementation. Capa-
cities for indigenous production are
licensed and set up based on such
targets. Apart from this, the produc-
tion of various essential drugs includ-
ing Antibiotics are being taken up in
the Indian Drugs and Pharmaceuticels
Ltd. a Public sector undertaking.
The two units of the Indian Druys and
Pharmaceuticals Ltd., namely. Anti-
biotics project. Rishikesh and Synthe-
tic Drugs project, Hyderabad are cx-
pected to go into production during
this year. In addition, the capacity
for production of Streptomycin at
Hindustan Antibiotics Ltd., Pimpri,
another public sector project is also
being expanded. This unit will also
produce Vitamin C adopting a process
developed at one of the National
Laboratories.

It is anticipated that when all the
public Sector projects work in full
production and by the end of the
Fourth Five Year Plan period, the
country would be more or less self-
sufficient in most of the essential
drugs.

Murder of Former Mizo Leader

*869, Shrimati Renuka Barkataki:
Will the Minister of Home Affairs be
Pleased to state:

{&) whether it i3 a fact that Mr.
Laimana, a Mizo Leader, was ambush-
ed and shot dcad by a group of
armed miscreants on the 8rd Janu-
ary 1966 near Aijal; and
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(b) if so, whether any investigation
has been conducted to find out the
motive of the crime?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir,

(b) Investigation is in progress.

Economic Pool for Stafing Public
Undertakings

*871. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 58 on the
3rd November, 1865 and state:

(a) whether any decision has since
been taken regarding the formation of
an Economic Pool for staffing various
management positiong in the Public
Sector Undertakings; and

(b) if so, the nature thereof?

The Deputy Minister im the Minis-
try of Ifome Affairs (Shrl Vidya
Charan Shukla): (a) and (b), The
various aspects connected with the
formation of Central Economic Pool
are still under consideration.

Trombay Fertilizers Factory

*872. Shri P. C. Borooah: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the Trombay Fertilizer
Factory has begun producing technica!
grade mcthanol for the first time in
the country,

(b) if so, the production capacity of
this plant for this product; and

(c) the country's annual require-
ment of this product?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Trial
runs of the Methanol Plant at Trom-
bay are in progress. Commercial pro-
duction is expected to start by May/
June, 1986.



Written Answers

mARCH

(b) 30,000 tonnes per annum.

(c) About 20,000 tonnes at present
which is expected to rise further in
the near future.

‘65

Crude Ol from Middle East

*874. Dr, Ranen Sen: Will the
Minister of Petroleum and Chemlcals
be pleased to state:

(a) whether it is a fact that Pakis-
tan gets the supplies of crude oil from
the Middle East at a discount of 40 to
45 per cent below the prices; and

(b) it so, what stands in the way
of India to get such discount?

The Minister of Petroleum and
Chemicalg (Shri Alag ): (a) No
official information is available of dis-
counts of this magnitude being avail-
able to Pakistan.

(b) Irrespective of what Pakistan
may or may not be getting, on some
varieties of crude ofl imported into
India from the Middle East, the dis-
count is as much as 38 cents below
the Posted Price.

Science Tralning in Primary Classes

*875. Shri Yashpal Simgh: Will the
Minister of Education be pleased to
state:

(a) whether it is proposed to intro-

duce science training in  primary
classes; and
(b) if so, whether States will be

given any aid for the purpose?

" The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandaran): (a) General
Science in  some form is taught in
most primary schools of all States and
Union Terrvitories. It is proposed to
etrengthen and improve science educa-
tion at the primary stage also.

(b) Yes, Sir.

Commonwealth Edwcation Conference

*876. Shri Sidheshwar Prasad: Will
the Minister of Education be pleased
to «tate:

e
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(a) the decisions taken and resolu-
tions adopted at the Commonwealth
Education Conference held in July
1959, at Oxford;
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(b) the steps taken by Government
to implement them;

(c) the changes, if any, made‘ sub-
sequently; and

(d) the help in any form, given by
India to any Commonwealth country
since then?

The Minister of Education (Shr
M. C, Chagla): (a) A statement is laid
on the table of the House. [Placed
in Library. See No. LT-5944/66].

(b) to (d). The requisite informa-
tion is being compiled and will be
laid on the table of the House in due
course.

Commemorative Stamp in Memory of
the Late V. D, Savarkar

*877. Shri Harl Vishnu Kamath:
Will the Minister of Communications
be pleased to state:

(a) whether suggestiong have been
received that Government should issue
a special commemorative stamp in
memory of the late Vinayak Damodar
Savarkar;

(b) if s0, from whom; and

(¢) Government’s decision thereon?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Commuuications (Shri  Jaganatha
Rao): (a) Yes Sir,

(b) Citizens Council, Delhi.

(c) The proposal will be placed be-
fore the Philatelic Advisory Commit-
tee of the Posts & Telegraphs Depart-
ment. It is, however, not possible ¢o
consider the issue of the stamp in
1868 due to the limited capacity of the
Security Press and shortage of
adhesive paper which is imported.
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Shortage of Light Diesel Ol and
Kerosene in Maharashira

*878. Shri Dighe:
Shui 1. A, Patil:
Shri Kambe:
Shri M. L. Jadhav:
Shri D, S, Patil:
Shri Mukane:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government are aware
of the acute shortage of light Diesel
Oil and Kerosene in Maharashtra
State; and

(b) if so, the efforts made to secure
the speedy supplies of the above com-
modities to Maharashtra?

Tho Minister of Petroleum and
Chemicals (Shri Al ): (a) Sup-
plies of Kerosene to Maharashtra in
recent months have been adequate to
meet the normal demand. Supplies of
Light Diesel Oil to Maharashtra since
October, 1865, have been considerably
more than in the corresponding period
from October, 1964.

(b) State-wise Company-wise quotas
of Kerosene have been fixed from
1-3-1968. A supply plan for Light
Diesel Oil is drawn up each month
and the quota for Maharashtra is fix-
ed keeping in view the avallable sup-
plies and demands of all areas suppli-
ed from the production of Bombay
Refineries.

Fast by Shrimati Sarojini Devi

*879. Shri Stvamurthi Swamy: Will
the Minister of Home Affairs be
pleased to state:

(a) whether any representations
have been received by this Ministry
from Shrimati Sarojini Devi of Mysnre
and other persons and the Govern-
ment of Mysore regarding the where-
abouts of Shri Kakodkar, President of
Goa Congress;

(b) if 30, what reply has been sen
to them; M
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(¢) whether it is a fact that hun-
dreds of persons along with Shrimati
Sarojini Devi of Hospet have started
public fast in Mysore State to  get
some kind of authentic reports from
the Central Intelligence. Bureau
Officer appointed for the purpose by
his Ministry; and

(d) if so, what further steps have
been taken in this behalf?

The Minister of State in the Minis-
try of Home Affairs amd Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
Yes. Sir. Except for acknowledg-
ment in one case, no repiy was con-
sidered necessary as urgent steps were
taken to assist the Maharashtra Gov-
ernment in the investigation,

(c) Shrimati Sarojini Kottur Shet-
tar ohserved a fast from the morning
of the 26th Fabruary, 1866 to the noon
of 5th March, 1968. However, it did
not attract much general notice.

(d) Adequate steps have been
taken to expedite the investigation.

Mizo Rebellion

*880. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
armed rebellion by hostiles in Mizo
bills district of Assam has been sub-
stantfally quelled;

(b) whether bands of hostiles have
been fecling towards the international
borders in 4 bid to escape into the
Chin hills in the East. Arakan in the
South and East Pakistan in the West;
and

(¢) if so, the action taken by Gov-
ernment in this regard?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) to (¢). Union Home Minis.
ter has already made a detniled state-
ment on the subject in this House on
25th March 1066. There Is nothing to
add to that statement.
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Iron Without Coking Coal

*881. Shri P. R. Chakraverti:
Shri Himatsingka:
Shri Rameshwar Tantla:
Shri Ram Harkh Yadav:
Shri Subodh Hansda:
Shri M. R. Krishna:

"Will the Minister of Education be
‘pleased to state:

(a) whether the Central Fuel Re-
search Institute at Jealgora, Dhanbad
has discovered a new process for
manufacturing iron without coking
«coal;

(b) if so, the steps taken to make
use of this new research so as to
economise the use of coking coal, the
supply of which is limited; and

(c) the nature of further incentive
granted to the research workers to
continue researcheg in the line?

The Minister of Educatlon (Shri M.
C. Chagla): (a) No, Sir. The Central
Fuel Research Institute, Jealgora has,
in fact, developed a process for making
a substitute for metallurgical coke
from non-coking coal incorporating
at the same time some of the raw
materials for iron making.

(b) The process is still under inves-
tigation.

(¢) For encouraging scientists doing
exceptionally creditable work in the
National Laboratories|Institutes, a
s:heme for grant of ‘Merit Promotion’
and ‘Advance Increments' exists.

Future of Goa
*gg2, Shri P. C. Borooah:

Shri Hari Vishnu Kamath:
Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Chief Minister of
Goa recently requested the Prime
Minister for an early decision on the
future of Goans; and

(b) if so Government's decision in
the matter? :
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The Minister of State in the Ministry
of Home Affairs and Minister of De-
fence Supplies in the Ministry of
Defence (Shri Hathl): (a) Yes, Sir.

(b) No decision has yet been taken.

Damage to Civilian Property and
Religious Places

*883. Shri Yashpal Singh:
Shri Himatsingka:
Shri Rameshwar Tantla:
Shri Lakhmu Bhawani:

Will the Minister of Home Affatrs
be pleased to refer to the reply given
to Short Notice Question No. 3 on the
3rd March, 1966 regarding withdrawal
of troops under the Tashkent Declara-
tion and state:

(a) wheter inquiries have been made
about the damage to civilian property
and religious places in areas vacated
by Pakistan;

(b) if so, the extem of damage; and

(c) whether Government have taken
up the matter with the Pakistan Gov-
ernment and if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) to (c). Sir.
the information is being collected.

Administration of Emergency Laws

*884. Shri Madhu Limye:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Maurya:

Will the Minister of Home Aflairs
be pleased to state:

(a) whether Government have fur-
ther carefully examined the implica-
tions of the Supreme Court’s observa-
tions in the Kerala Kerosene dealers
case on the administration of emer-

gency laws after the Home Minister's
t on the subject in Parli t:
(b) if so, the result thereof; and
(c) whether it has been decided to
revoke the Emergency?
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The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c): There
is nothing to be added to the Home
Minister’s statement on the subject in
Parliament on the 28th February,
1866,

Advisory Council for NEFA

*885. Shri Vishwa Nath Pandey:
Shri Rameshwar Tantia:
Shri Himatsingka:
Bhrimati Renuka Barkataki:
Shri Ram Harkh Yadav:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a com-
wmittee appointed by the Governor of
Assam has recommended to Gov-
ernment that an Advisory Council be
formed for the North East Frontier
Agency;

(b) it so, when the recommendation
‘was made; and

(c) the main features of the recom-
‘mendations?

The Minister of State in the Minis-
4ry Home Affairs and Minister of De-
fence Supplies In the Ministry of
Defence (Shri Hathi): (a) to (c): A
Committee was appointed by the Go-
vernor of Assam and it made a report
on the 4th Jan, 65. Main features of
its recommendations are:—

(a) At the Agency level the Com-
mittee has suggested formation
of an Advisory Council Com-
prising four elected members
from each of the five Zila
Parishads. The Member of Par-
liment from NEFA would be an
ex-officio Member.

(b) The Council will meet the Go-
vernor once or twice a year at
Shillong.

(c) It would discuss in detai]l the
Five Year Plan of the Agency
as alsp the annual budget pro-
posals and allocation of funds
to the districts. Imposition of
taxes or proposals for enfore-
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ment of fresh Regulation in the
Agency could be discussed by
the Council.

Recovery of Bonus Already Paid By
Petroleum Companies

*886. Dr. Ranen Sen: Will the Minis-
ter of Labour, Employment and Reha-
bilitation be pleased to state:

(a) whether it is a fact that foriegn
petroleum companies are trying to
recover some amount of money from
their employees as their right to do so
under the Bonus Act, 1865; and

(b) if so, the steps taken by Gov-
ernment to protect the interests of the
employees?

The Minister of Labour, Employ-
ment, and Rehabilitation (Shri Jagji-
van Ram): (a) Threc ofl companies
have claimed that certain alleged
overpayments of bonus in respect of
previoug years are recoverable from
the workers.

(b) Efforts are being made to bring
about an amicable settlement.

Fertilizer Factory in M.P.

*887 Shri R. S. Pandey:
Shri Yashpal Singh:

Will the Minister of Petroleum &
Chemicals be pleased to state:

(a) whether Government have con-
sidered the possibility of setting up of
a super-phosphatic fertilizer factory
in Madhya Pradesh; and

(b) if so, whether a decision has been
taken in the matter?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) and (b).
In the public sector, a proposal made
by the Government of Madhya Pradesh
wag cor@idered in 1964 but it being un-
ec ical was not pted

In the private se.tor, three parties
were granied licences. Only one of
them implemented the scheme for the
manufacture of super phosphate. Th~
licences of the others had to be can
celled.

At present, applications from three
parties for industrial licence for the
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manufacture of super-phosphatic fer-

‘tilizers are under consideration of
Government.
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Instructors of National

Scheme

*889. Shri P. R. Chakraverti:
Shri D. J. Naik:
Shrimati Renu Chakravarity:
Shri Inderjit Gupta:
Shri Sidheshwar Prasad:

Will the Minister of Education be
pleased to state:

Discipline

(a) whether Government have taken
steps to transfer to the States, 7,000
instructors of National Discipline
Scheme which has now been merged
with the Nationa] Fitness corps;

(b) wheter the integrated physical
education programme of the National
Fitness Corps will be implemented in
the high and higher secondary schools
under the supervision of the State
Governments;

(c) if so, when it is expected to

come into force;

(d) the funds, if any specially allo-
cated by thc Centre to the States for
intensifying this new scheme; and

(e) whether the instructors have
been assured by Government of their
financial and service interests having
been protected?

The Minister of Education (Shri-M.
C. Chagla): (a) Yes, Sir. -
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(b) Yes, Sir.

(c) The programme has already been
introduced in most of the States.

(d) For Fourth Five Year Plan
Rs. 50 lakhs have been earmarked in
the Central Sector for assistance to
‘the States on 50:50 basis.

(e) Efforts are being made by the
Government of India to protect the
interests of the Instructors.

Bombay Textile Workers’ Strike

*890. Shri Madhu Limaye:
©  Shri Kishen Pattnayak:
Dr. Ram Manobar Lohia:

Will the Minister of Labour, Em-
vployment and Rehabilitation be pleas-
<ed to state:

(a) the extent of the loss of produc-
tion resulting from the Bombay
Textile Workers' strike to date;

(b) whether the advice of the Centre
was sought by the State Government
in regard to the workers’ strike;

(c) if so, what advice was tendered;
and

(d) whether therc is a move to in-
tervene in the dispute with a view to
avoid the threatened token general
strike of all the workers in support
of the textile workers of Bombay and
further loss of proiuction resulting
therefrom?

The Minister of Labour, Employ-
ment and Rehabilitation (8hri
Jagjivan Ram): (a) Loss of produc-
tion ig reported to be about 37 million
‘metres of cloth and 8 million kilo-
gram of yarn

_(b) No Sir.
(¢) Does not arise.

(d) As the matter lies within the

‘State sphere and the State Govern-
meni is fully seized of it, the question

of intervention by the Central Gov-
ernment does not arise.
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Couference of Heads of P, & T.
Circle

2983. Shri A. K. Gopalan: Will the
Minister of Communications be pleas-
ed to state:

(a) whether the Conference of
Heads of Posts and Telegraphs Circles
beld in New Delhj in November, 1965,
formulated a ber of r
dations for improving the post, tele-
graph and tele-communication ser-
vices;

(b) if so, the recommendations
made;
(c) whether there are heavy

arrears of telephone bdills; and

(d) if so, whether the said confer-
ence discussed about the more effec-
tive measures to collect these arrears?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) Yes, Sir.

(b) A list giving the major recom-
mendations of the Conference to im-
prove the P. & T. Serviceg is laid op
the Table of the House. [Placed in
Library. See No. LT-5845/66).

(¢} Yes, Sir,
(d) Yes, Sir,

DA, to Workers in Textlle Mills
of Bombay

2086, Shri A. K. Gopalan: Wil] the
Minister of Labour, Employment aad
Rehabllitation be pleased to state:

(a) whether it is a fact that the
textile mill owners of Bombay have
drastically cut the dearness allowance
hitherto paid to the workers;

(b) if so, the reasons therefor; and

(c) the measures taken by the Cen-
tral Government to protect the In-
terests of the workers?

The Minister of lLabour,
ment and Rehabilitation
Jagjivan Ram): (a) No, Sir.

(b) and (c).

Employ-
(8Shrt

Do not arise,
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Mannuthy Livestock Farm

2987. Shri A. K. Gopalan: Will the
Minister of Labour, Employment and
Rehabllitation be pleased to state:

" (a) whether there was an indus-
trial dispute recently in the Mannuthy
Livestock Farm, Trichur;

bl
(b) if so, what were the issues in-
volved; and

(c) whether there was any settle-
ment and if so, the dctails thereof?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): (a) Yes, Sir.

(b) The issue related to the alloca-
tion of work to casual labourers.

(c) An understanding was reached
between the parties in the Confer-
ence held by the District Labour
Officer, Trichur on 10-11-1965 where-
by the Union agreed to call off direct
action. No formal agreement was
signed.

Kerala Industrial Relations Board

2988. Shri A, K. Gopalan: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether the Tripartite Confer-
ence held at Ernakulam requested for
the reconstitution of the Kerala In-
dustrial Relations Board; and

(b) if so, Government's reaction
thereto?

The Minister of Labour, Employ-
ment and Rechabiiitation (Shrt

Jagjivan Ram): (a) Yes,

(b) Re-constitution of the State In-
dustrial Relations Board is under
consideration of the State Govern-
ment. \

' Five Year Programme in Kerala
2889, Shri A. K. Gopalan: Will the
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Minister of Education be pleased to
state:

(a) whether the Kerala Government
have undertaken a five-year phased
programme for improvement of a
thousand school buildings in Kerala;

(b) if so, the estimated cost of the
programme;

(c) the allocation for 1964-65; and

(d) whether several Government
schools are in need of urgent im-
provements?

The Minister of Education (Shri M..
C. Chagla): (a) and (b). The State's
programme for construction of build-
ings for departmental schools is being
implemented as part of its Five Year
Plan. During the Third Plan period,
it was proposed to provide new build-
ings or additional accommodation to-
600 Lower Primary Schools, 350 Upper
Primary Schools and 204 High
Schools with an estimated outlay of
Rs. 110 lakhs, 50 lakhs and 46.44 lakhs
respectively.

(c) Rs. 29.302 lakhs.
(d) Yes, Sir.

Quarters for P. & T. Employees

2990, Shri P, Kunhan: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of family quarters
constructed for the P. & T. employees
in Kerala District-wise during the
years 1964-85 and 1965-66; and

(b) the total provision made and the
amount utilised by the State Govern-
ment?

The Miaister of State in the Deve-
lop ts of Parlk tary Affalrs
and C icatt (Shri Jaganatha
Rao): (a) Number of quarters cons-
tructed district-wise:

1064-65 1965-66
Brnakulam 4
Trichur . t
Calicat .. t
Kottayam t
Allepy 1

(b) The amount spent and provided®



8653 Written Answers

for the Kerala P. & T. Circle is as
under:

Provision EBxpenditure

made. incurred
1964-65 Rs. 1,59,c00 Rs. 1,71,743
1965-66 Rs. 1,27,000 Rs. 17,098

*The expenditure of the year |is
known after the cloge of the year, the
amount shown is which hag becn
booked uptill now.

Help to Children of Political Sufferers

2991. Shri Warlor:
Shri Vasudevan Nair:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Kerala Govern-
ment have decided to extend the scope
of help to the children of the politi-
cal sufferers;

(b) if so, what is the extended defi-
nition of political sufferers; and

(c) how many students are getting
help under this scheme at present?

The Depuly Minister in the Minis~
try of Home Affairs (Shri Vidya
Charan Shukla): {a) to (c). The in-
formation has becn called for from
the Government of Kerala and will
be laid on the table of the House as
soon as it is received.

Board for Physica] Education

2992. Shri Ram Harkh Yadav: Will
the Minis.er of Education be pleased
to state:

(a) whether Government have re-
constituted the Board for the Adminis-
tration of Central Institution in the
fleld of physical education;

(b) if so, the composition of the
reconstituted Board; and

(c) the powers and functions there-
of?

The Minister of Education (Shri
M, C. Chagla): (a) Government have
set up a Society for the Administra-
tion of the Central Institutes in the
fleld of Physical Education and Sporta
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(b) The Board of Governors of the
Society shall be composed of 17 per-
sone as provided hereunder:

(1) Chairman to be nominated by
the Government of ln'tua;

(ii) Not more than 8 representa-
tives of the Government of
India one of whom, so desig-
nated shall act as the Finan-
cial Adviser;

(iii) A representative of the All
India Council of Sports to be
nominated by the Government
of India;

(iv) Not more than 12 members to
be nominated by ‘the Govern-
ment of India one of whom
shall act as Member-Sec-
retary;

(c) The Board of Governors of the
Society, will have the following
powers and functions:

(1) Management of all affairs and"
funds of the Society and the
control and administration of
the Central Institutes in the
fleld of Physical Education
and Sports;

(2) Authority to exercise all the
powers of the Society PRO-
VIDED ALWAYS that the
Board shall have no greater
powers in the matter of ex~
penditurc from the funds of
the Society than the Govern-
ment of India themselves
P in respect of expendi--
ture from public funds;

(3) Without prejudice to the
generality of the foregoing
provision, the Board shall
have power:

(1) With the sanction of the
Government of India, to.
make such bye-laws as they
shall think proper for the

duct of the busi of
the Society and for the pre-
paration and sanction of
budget estimates, the sanc-
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tion of expenditure, the in-
vestment of the funds of
the Society and the sale or
alteration of such invest-
ment and any other purpose
that may be necessary or
expedient for the manage-
ment of the affairs and
funds of the Society and
the administration and con-
trol of the Central Institi-
tutes;

(ii) to ap any C
or Sub-Committee as and
when necessary and with
such powers as the Board
may deem fit.

Introduction of Indian Culture in
School Curricula

2993. Shri Jedhe: Will the Minister
of Educatiom be pleased to state:

(a) whether any proposal to intro-
duce Indian Culture in the school
ourricula from the Primary stage is
under consideration of Government;

(b) if so, the details thereo?; and

(c) when it is likely to be imple-
mented?

The Minister of Education (Shri M.
‘C. Chagla): (a) to (¢). The draft
syllabus on Social studies for classes
I to XI prepared by the National
Council of Educational Research and
‘Training includes aspects of Indian
culture.

The Council has sent copies of this
syllabus to State Governments for
their consideration and is also bring-
ing out text-books based on this
syllabus,

Cooperative Stores for Industrial
Workers

29%4. Shri P, K. Kunhan: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to refer to
the reply given to Unstarred Question

No. 655 on the 23rd Ferbuary, 1966

and state whether any cooperative
store has so far been opened in the
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Premier Tyres Ltd. in Kalamassery,
Kerala? )

The Minister of Labour, Employ-
ment and  Rehabilitation (Shri
Jagjivan Ram): No, Sir.

Shortage of Inlang Covers

2995. Shri Vasudevan Nair;
Shri Warior:
Shri Yashpal Singh:

Will the Minister of Communica-
tions be pleased to state:

(a) whether it is a fact that inland
covers are not available in any Post
Office in Kottayam district of Kerala
State for the last one month;

(b) if so, the reasons therefor; and

(c) the steps taken to ensure suffi-
cient supply of inland covers?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) Yes Sir, there has been
some shortage.

(b) Inadequate supply from Con-
troller of Stamps, Nasik.

(c) Arrangements were made to
rush supplies from the Nasik Stamp
Store as soon as the shortage came to
notice. Adequate supplies have since
been made and the position is now
satisfactory.

Alleged Police Excesses in Kerala
Towns
2986. Shri Vasudevan Nair:
Shri Warior:
Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Kerala Government
have ordered an enquiry into the
police excesses at Balaramapuram
and Thrippoonithura; and

(b) it so, the terms of reference
thereof?

The Minister of State in the Minis-
fry of Home Affairg and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) Yes Sir.

(b) No terms of reference have
specified.
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Shortage of Water Supply in Viyyoor
Jall

2997. Shri Vasudevan Nair:
Shri Warlor:

Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that there is
a shortage of water supply in the
Viyyoor Central Jail, in Kerala State;
and

(b) if so, the steps being taken to
ensure sufficient water supply in this
jail?

The Minister of State in the Minis-
4ry of Home Affalrs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) Yes, Sir.

(b) A proposal to supply water to
the Viyyoor Jail from the Trichur
Water Supply Scheme ig under con-
sideration.

Suicide by a Clerk of Accounts
Department

2998. Shri Lakhmu Bhawani: Will
the Minister of Home Affairs be pleas-
-ed to state:

(a) whether it is a fact that a clerk
©of Accounts Department committed
suicide on the 12th March, 1966 at
Netaji Nagar due to frustration;

(b) if so, whether any inquiry has
been held in this regard; and

(c) whether the cause of the frus-
tration could be known?

The Deputy Minister in the Minis-
try of Home Aflairs (Shri Vidya
Charan Shukla): (a) A clerk of the
Income-tax Office, Race Course Camp,
New Delhi, committed suicide.

(b) and (c). The inquiry is still
in progress.

Public Sector Undertakings

2999, Shri Siddiah: Will the Minis-
ter of C ications be pl d to
state:

(a) the names of the Public Sector
Undertakings and other limited Com-
‘panies under the control of the Minis-
try of Communications;

24 (ai) LS—3.
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(b) the number of employees work-
ing in Class I, II, III and IV categories
in each of the undertakings and Com-
panies as on 1st March, 1966;

(c) whether reservation has been
made for Scheduled Castes and Sche-
dule{ Tribes in each of them; and

(d) if so, the number of scheduled
Castes and Scheduled Tribes in each
category as on 1-3-1868?

The Minister of State in the Depart-
ments of Parliamentary Affalrs and
Communicaticns (Shri  Jaganatha
Rao): (a) There are two public
Undertakings under the administrative
control of the Department of Com-
munications namely, the Indian Tele-
phone Industrles Limited, Bangalore,
and the Hindustan Teleprinters
Limited, Madras. Both of them are
run gs private limited companies;

(b) to (d). A statement giving the
requisite information is laid on the
Table of the House. [Placed in Lib-
rary, See No. LT-5946/66].

Education Policy jn N.EF.A.

3000, Shri Sidheshwar Prasd: Will
the Minister of Home Affairy be
pleased to state:

(a) whether it is a fact that there
is no uniformity in cducation policy
in NEF.A,

(b) if so. the rcasons therefor;

(c) whether the lack of uniformity
has resulted in a lot of hardship to
the students; and

(d) the steps taken in the matter?

The Minister of State in the Minis-
iry of Home Affalrs and Minister of
Defence Supplies In the Mintstry of
Defence (Shri Hathi): (a) to (d).
The general education policy in NEFA
follows the pattern adopted in the
rest of the country. However, the
question of medium of instruction In
the schools of NEFA from the pri-
mary stage onwards has posed practi-
cal difficulties. The Ering Committee
has made certain recommendations in
this regard and these are now under
examination.
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Headquarters of NEFA

3001, Shri Sidheshwar Prasad: Win
the Minister of Home Affalrs be
pleascd to state:

(a) whether steps are being taken
to shift the Headquarters of NEFA
from Shillong to somewhere 3n
NEFA;

(b) if su. to what place and b®y
what time; and

(¢) if no decision has been taken
the reasons therefor?

The Minister of State in the Mints-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (8hri HathD): (a) to (c).
There is no such proposal under con-
sideration at present,
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Export of Teleprinter Machines

Dr. P. N. Khan;
300, { Shi Subodn Hansda:

Will the Minister of Communica-
tions be pleased to state:

(a) whether any attempt has been
made to export teleprinter machines
to neighbouring countries;
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(b) it so, to which countries; and

(c) when these are likely to be
exported?

The Minister of State in the De-
partments of Par Affairs
and Communications (Shri Jaganatha
Rao) (a) to (c). The Hindustan Tele-
printers Ltd. started production only
in April, 1961 and has not yet
achieved full indigenous production.
Steps have, however, been taken to
publicise the teleprinters manufac-
tured in India in two of our neigh-
bouring countries, namely, Nepal and
Ceylon, Two teleprinter machines
each have been supplied to these
countries in order to promote the
sales and show the high quality of
our products. Active steps will be
taken towards export promotion as
soon as a proper sales service organi-
sation has been eshtablished in the
factory.

Public Sector Undertakings

3010. Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Labour, Em-
pleyment and Rehabilitation be pleas-
ed to refer to the reply given to Un-
starred Question No. 1495 on the 28th
Ncvember, 1965 and state:

(a) whether the term public sec-
tor covers undertakings owned and
controlled by State Governments; and

(b) whether they include Municipal
Undertakings like B.ES.T. (Bombay).
PM.T. (Poona) and D.T.U. (Delhi)?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) This depends on the
context in which the term is used;
the decision referred :. in the reply
given to Unstarred Question No. 1495
on the 29th November 1865 is not ap-
plicable to the undertakings owned
and controlled by the State Govern-
ments.

(b) The Municipal Undertakings
like B.EST. (Bombay); PMT.
(Poona); and D.T.U, (Delhi) are not
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covered by the decision referred to
above as they are run by local autho-
rities which have been specifically
excluded from the purview of the
payment of Bonus Act, 1965 under
section 32 (iv) thereof.
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Protein From Petroleum

3012, Shri Subodh Hansda:
8hri 8. C. Samanta;

° Shri Bhagwat Jha Asad;
Shri M. L. Dwivedi:
Shri P. C. Borooah:
Shri Bibhuti Mishra:

Wil the Minister of Education be

pleased to state:

(8) whether any research {s being
made to make protein from petroleum;
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(b) if so, where and whether any
cesu!{ has been obtained; and

(c) whether any plant has been put
up for this purpose?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) At the Indian Institute of Petro-
leum, Dehra Dun in collaboration
with the Institute Francais Du Petrole,
Paris, protein concentrates have been
prepared and tests are in progress.

The Regional Research Laboratory,
Jorhat, has isolated from oil well soil
ples some org for bio-syn-
thesis of protein.

(c) Not yet, Sir.
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Artificial Rain

3015. Shri Karnl Singhji: Will the
Minister of Education be pleased to
state:

?663

(a) the expenditure incurred on the
experiments on artificial rain during
1965: and

(b) the
achieved?

The Minister of Education (Shri
M. C. Chagla): (a) An expenditure of
Rs. 19,068 was incurred on the cloud
seeding experiments by the Council
of Scientific and Industrial Research.

percentage of success

(b) 60 per cent of the trials made
ir. 1965 indicated positive trend of
result
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Report of U.S. Experts on Graft

3019. Shri Kolla Vemkaiah:
Shri M. N. Swamy:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the reports of the U.S.
experts who were invited and toured
the country in the last two months of
1084 to find out the effective methods
to dea! with graft in services and
public life have been received by
Government:

(b) i so, the main recummenda-
tions of tle reports; apd
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(c) the reaction of the Government
on the recommendations?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence °(Shri Hathi): (a) to (c).
Attention is invited to the reply given
to the Unstarred Question No. 217
in the Lok Sabha on 18-8-1965. The
report of the officer who came to ad-
vise on the legal aspects of investi-
gation and prosecution has been re-
ceived. This report makes recom-
mendations relating to the legal, in-
vestigative and prosecutive aspects of
Government’s  anticorruption  pro-
grammes., It contains recommenda-
tions relating to the organisation of
the Central Bureau of Investigation
and slso matters of administrative re-

forms. Some of these recommenda-
tions have already been under our
consideration and some are on the

lines of the recommendations of the
Sunthanam Committee. The exami-
nation of the report is being com-
plented und it is expected that deci-
sions will be taken ghortly.
Cultivation of Land Attacheq to
Fertllizer Projects

3020. Shri Subodh Hansda:
Shri R. S. Pandey:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether all the excess lands
attached to the fertiliser projects have
been put under cultivation;

(t) if so, the total acreage of land
put under cultivation; and

(c¢) the yield per acre from those
lands and the amount invested in
those lands?

The Minister of Petroleum and
Chemicals (Shri Alagesam): (a) All
available surplus lands with the
Fertilizer factories are either under
cultivation or are being developed for
cultivation.

(k3 At present, about 350 acres are
under cultivation.

(c) The land is being utilised for
.cultivation of a variety of crops, most
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of which have not yet sufficiently
grown up to give an estimate of the
yield. The investment, per acre, for
munportant crops is as follows:

Crops Investment per acre
(approx.)

Paddy Rs. 160 to Rs. 500,

Banana Rs. 1,500,

Vegetables Rs, 200.

Arecanuts Rs, 350/-,
Cocoanuts Rs. 3000/-.
Tapioca Rs. 500/-.
Potato Rs, 800/-.
Sugarcane Rs. 700/-,
Groundnut Rs, 200/-,

“China Review”

3021, Shri Subodh Hansda: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government still al-
lcws the publication of “China Re-
view";

(b) if so, the reasons therefor; and

(c) whether protests have
made ‘o0 ban it completely?

been

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.

(b) and (c). Do not arise.
Corruption Cases Registered in Delhd
3022. Shri Shiv Charan Gupta:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of complaints of
corruption cases registered with the
Directo:, Vigilance, Delhi Administra-
ticn during 1965;

(b) the number of complaints found
to be geruine; and

(c) the action taken on them?®
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The Minister of State in the Minis-
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Defence Supplies in the Ministry of

try of Home Aftairs and Minister of Defence (Shri Hathl): (a) and (b).

1. vN_o-—of ;mpl;;t.;§oorrupuon cases reccived by the Dmctor

of Vigilance, Delhi Admin'stration during 1965 1009
2. No. of complaints which were anonymous/pscudonymous 1'36
3 No, of complaints which the Delhy Adminawation - . 104
4. No. of complaints \nhxch were vlguc, fnvn]ous and ;mma jmg

unsustainable 583
5. No. of complaints which were prima facie worth looking into 186
6. No. of complaints in which enquiries have been completed o1
9. No. of complaints which were rejected after enquiry . 68
8. No. of complaints in which action was taken 23
9. No. of complaints which arc pending enquiry . . 95

(e) Dopartmental action has been
taken in 10 cases and departmental
proceedings are pending in 13 cases.

Consumption of Petroleum and

Petroleum Products in U.P.

3028. Shri Vishwa Nath Pandey:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the total consumption of petro-
leum and petroleum products in Uttar
Pradesh during 1965-66 so far; and

(b) the details thereof?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) The
total consumption of petroleum and
petroleum products in Uttar Pradesh
during 1965-66 is estimated at about
714,000 Metric tons.

(b) It is regretted that the details
thereof cannot be disclosed since their
discloswe is restricted under the
Defence of India Rules, 1962.

e
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Outstanding Telephone Revenue in

3025. Shri Vishwa Nath Pandey:
Will the Minister of Commuaications
be pleased to state:

(a) the amount of telephone reve-
nue outstanding at present in Uttar
Pradesh; and

(b) the steps taken to recover the
same?

The Minister of State in the De-
part of Parli tary Affairs
and C lcations (Shri J: tha
Ra0): (a) Rs. 14.79 lakhs on 1-1-1966
for bills issued upto 80-6-1965.

(b) Action has been taken to en-
force the di ction of teleph
of defaulting subscribers. Other
special steps, such as, pursuing the
defaulting subscribers, recourse to
legal action, where necessary, are also
being taken to secure early settle-
ment.
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Frade Unions

3026. Shri P. R. Chakraverti: Will
the Minister of Labour, Employment
and Rehabilitation be pleased to state:

.

(a) whether Government have con-
sidered the question of allowing out-
siders with political affiliations to
hold office in the trade unions;

(b) how far the recent experiences
revealed the fact that the presence of
outsiders in the trade union move-
ment could not stop the emergence of
solidarity among workers who were

fully alive to the serious national
crisis;
(c) whether Government have

. evolved anv effective scheme to secure
an increcasing association of the trade
unions in management; and

(d) if so, whether the trade unions
have been advised to take the intiat-
ive in training workers in organisa-
tional skills?

The Minister of Labour, Employ-
ment and Rechabilitation (Shri Jag-
jivan Ram): (a) The question of limi-
ting the influence of outsiders in trade
unions is being discussed by the
Labour Panel set up by the Planning
Commission in connection with the
various aspects of labour policy and
programmes for the Fourth Plan.

(b) The workers as a class showed
their solidarity in the national crisis
which the country kad to face in 1965.

(c) The policy of the Government
is to secure an increasing association
of the trade unions in the manage-
ment of industrial undertakings. The
scheme for Joint Management Coun-
cils has been one of the major pro-
grammes which aimed at securing in-
creasing assoclation of the trade
unions in management.

(d) The trade unions are aware of
the need for training workers in orga-
nisational skilis. ‘The Central Board
of Workers’ Education is also helping
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the workers to understand more
about their industry, their civic res-
ponsibilities and generally about the
skills required for making an effective
contribution to joint consultation.
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Holiday Home for Coal Miners

3027. Shri S. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether there is any proposal
to expand the holiday home for Coal
Miners at Rajgir;

(b) whether any holiday homes are
functiening at present in Madhya Pra-
desh, Orissa and Andhra Pradesh;

(¢) if not, whether any arrange-
ment has been made in the near
future to give such facilities to the
miners in those areas; and

(d) the other benefits which the
miners receive in the holiday homes?

The Minister of Labour, Employ-
ment and Rehabilitatien (Shri Jag-
jivan Ram): (a) The Holiday Home
at Rajgir is now functioning in a
rented building. A proposal to con-
struct a permanent building is under
consideration.

(b) No.

(c) Yes, attempts are being made.
to set up Holiday Homes at Puri or
Bhubuneshwar anq at Amarkantak in
Madhya Pradesh.

(d) Batches of coal miners from
the Jharia Coalfield are taken to the
Holiday Home at Rajgir every month.
They enjoy hot-spring bath and see
places of historical interest in and
around Rajgir. Free transport is
provided to take the workers to the
Holiday Home and back.
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Deposits under Small Savings Scheme

3028. Shri Daljit Singh:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Communica-
tions be pleased to state:

(a) the total amount deposited in
ithe various Post Offices of Punjab
under the Small Savings Scheme as on
the 31st December, 1965; and

(b) the compurative figures of other
States for the same period?

The Minister of State in the Depart-
ments of Parliamentary Aflairs and
Communications  (Shri  Jaganatha
Rao): (a) The total amount of gross
deposits made in Post Office Savings
Bank and Ceriificates in the Post
Offices in the Punjab State during the

period from the 1-1-1985 to the
31-12-1965 is Rs. 46,73,25,662.
(b) State-wisc statistics are not

available. Statistics for the different
Tustal Circles are given in the state-
ment laid on the Table of the House.
{Pluced in Library. See No, LT-5948/
661.

Ford Foundation Grants to Indian
Untversities

3029, Shri C. K. Bhattacharyya:
Will the Mhister of Education be
pleased to state:

(a) whether Fard Foundation has
given grants to Indian Universities
during 1965-68;

(b) the names of the Universities
receiving such grants; and

(c) the amount received by each
University?
The Minister of Education (8hri

M. C. Chagla): (a) Yes, Sir.

(b) and (c). The names of uni-
versities—receiving grants from the
Ford Foundation and the amount re-
ceived by each of them are indicated
ags follows:
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1. University of Agricultural
Science, Bangalore, $61,250.00

2. Banaras Hindu University,
$79,500.00.

3. Bombay University, $162,708.43.

4, Kerala University, $18,500.00.

5. Delhi University, $513.899.15

6. M. S. University of Baroda,
$250.000.00.

7. Mysore University, $5,000.00.

8. Punjab Agricultural  Univer-
sity, $130,000.00.

9, Rajasthan University, $13,500.00.

Swamij Vivekanand
3030. Shri P. R. Chakraverti: Will"

.the Minister of Education be pleased

to state:

(a) the steps taken in contacting
the Government of U.S.A. to evolve
a joint scheme of perpetuating the
memory of the historical performance
of Swami Vivekanand before the
Convocation of the World Religions in
Chicago, US.A.;

(b) whether Government have con-
sidered the question of setting up a
marble statue of Swamiji in the Art
Institute of Chicago, now occupying
the Hall where he made his first
appearance to interpret the messuge
of India;

(¢) whether Government propose to
present a tablet to the Institute with
extracts from his first speech inscrib-
ed thereon; and

(d) whether Government have ap-
pointed a Committee to examine the
merits of different proposals in this
connection?

The Minister of Education (Shri
M. C. Chagla): (a) to (d). No such
propasal is under the consideration
of Government. However, according
to available information, some effort
in this direction is being made by
the Vivekananda Vedanta Society of
Chicago with the support of some
devotees in India.

Exchange of Scientists

3031. Shrt P. R. Chakraverti: Will
the Minister of Bducation be pleased
to state:

() whether the Council of Scienti-
fic and Industrial Research has enter-
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ed into an agreement with West
Germany and Britain for exchange of
scientists;
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(b) if so, how the travel expenses
will be met; and

(c) the terms of agreement and the
period for which it will hold good?

The Minister of Education (Shri
M. C. Chagla): (a) The Council of
Scientific and Industrial Research
have entered into arrangements for
the exchange of Scientists with the
German Academic Exchange Service,
West Germany and the British Coun-
cil, UK.

(b) and (c). A statement is laid
on the Table of the House. [Placed
in Library, See No. LT-5949/66].
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Unemployed Women in

Andhra Pradesh

3032. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) the number of women candi-
dates (both graduates and non-
graduates) who have been registered
in various Employment Exchanges in
Andhra Pradesh as on the 31st Decem-
ber, 1965; and

(b) the number out of them pro-
vided with employment assistance till
the end of December, 19657

The Minister of Labour, Employ-
ment and Rehabilitation (Shrt
Jagjivan Ram): (a) and (b). The
required information is given below:

No. on Live No. placed

Registe i -
Category of women applicants :sguonr l::nct"é?.lll:ilg
31-12-65 the year
1965
Grad (including Post-grad ) 310 150
Matriculates (including Higher S dary passed and Inter-

mediates) . . . . . . . . 2,313 1,313
Below Matric . 11,020 2,228
TOTAL . 13,643 3.691

Postal Services in Andhra Pradesh Communications  (Shri  Jaganatha

3033. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Communications
be pleased to state:

(a) the number of viliages covered
by Postal Services in Andhra Pra-
desh till the end of January, 1066
and

(b) the number of villages pro-
posed to be covered by Postal Ser-
vices during 1968-67?

The Minister of State in the Depart-
ments of Parliamentary Affairs and

Rao): (a) All the villages in Andhra
Pradesh have the facility of delivery
of mails. The position regarding the
frequency of delivery service as
obtaining in the State towards the
end of January 1966 is given below:

Daily

X 32716
Tri-weekly 1049
Bi-weekly 785
Weekly 545

The Postal Services were rendered
by 34 Head Offices, 1,277 Departmental
Sub Offices, 58 Extra Departmental
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Sub Offices, 2 Departmental Branch
Offices and 11015 Extra Departmental
Branch Offices at the end of January
1968.

(b) All the existing villages are
already covered by Postal Services.

Outstanding Telephone Revenue In
Rajasthan

3034. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Communica-
tions be pleased to state:

(a) the total amount of telephone
revenue outstanding at present 1n
Rajasthan; and

(b) the steps taken to recover the
same?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) Rs. 3 lakhs on 1st January,
1966 for bills issued upto 30th June,
1965.

(b) Action has been taken to en-
force the disconnection of telephones
of defaulting  subscribers, Other
special steps, such as, pursuing the
defaulting  subscribers, recourse to
legal action, where necessary, are also
being taken to secure carly setile-
ment.

Unemployed Technical Persons in
Rajasthan

3035. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) the number of technical per-
sons registered in various Employ-
ment Exchanges in Rajasthan as on
the 31st December, 1965; and

(t) the number out of them pro-
vided with employment assistance till
the end of December, 1965?
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The Minister of Labour, Employ-
ment and Rehabilitation (Shrl
Jagjivan Ram): (a) 2,522.

(b) 1,118 registrants of this category
were placed in employment  during
the year 1865.

Grants for Oriya Literature
and Culture

3036. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

(a) whether any grants were given
to Orissa for the uplift and preserva-
tion of Oriya Literature and Culture
during 1965-66; and

(b) if so, the details thereof?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(by (i) An ad hoc grant of Rs. 500
has been given to Ganjam District
Drawing Master’s Association, Ber-
hampur for holding Children's Art
Exhibition and for conducting Child-
ren’s Drawing and Painting Competi-
tion.

(ii) It is proposed to give Rs. 25874

to the Government of Orissa for the
development of Oriya Literature.

Promotion of Oriya Dramas in Orissa

3037. Shrl Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Wil the Minister of Education be
pleased to state:

(a) whether any financial assistance
was given to Orissa by the Sangeet
Natak Akademi for promotion ot
Oriya Dramas in the State during
1965-66; and

(b) if so, the details thereof?
The Deputy Minister in the Minis-

try of Education (Shri Bhakt Dar-
shan): (a) No, Sir.

(b) Does not arise.



8683 Written Answers
Agsistance to Colleges and High
Schools in Orissa

3038. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

(a) whether the affiliated colleges
and high schools of Orissa were given
any financial assistance for improve-
ment of pay scales of teachers during
1965-66; and

(b) if so, the detafls thereof?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The Uni-
versity Grants Commission has given
the following grants to affiliated col-
leges for the improvement of salary
scales of teachers during 1985-86:

1. Stewart Science
College, Cuttack Rs. 4,437.00
2. Sundargarh  Col-
lege, Sundargarh Rs. 7,367.85
No financial assistance has been
given for the improvement of salary
scales of School teachers during 1965-
66.

New Jemahari Khas Colliery

3039. Shri Sarjoo Pandey:
Shri Indrajit Gupta:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether the Conciliation Officer
(Central) has given a decision in
regard to New Jemahari Khas Colliery
under a settlement dated the 15th
December, 1064 clause 6 regarding
various legal dues;

(b) whether the decision has been
implemented by the t; and

(¢) if not, the action taken by Gov-
ernment?

The Minister of Labour,
ment and Rehabilitation

Employ-
(Shri
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Jagjivan Ram): (a) The Conciliation
Officer (Central) gave his decision in
respect of the legal dues to the
workers under Clause 6 of a Settle-
ment dated 8th December, 1964 (not
15th December, 1964).

(b) No, Sir.

(c) The question of taking appro-
priate legal action against the manage-
ment is under the consideration of
Government. ,

Seminar on the Role of Panchayati
Raj in Education

3040. Shri Ram Sewak Yadav:
Shri Bagri:

Will the Minister of Eduecation be
pleased to state:

(a) whether it is a fact that a
Seminar on the role of Panchayati Raj
in Education was held in New Delhi
during January, 1966;

(b) if so, the recommendations made
by the Seminar; and

(¢) the reaction of Government

thereto?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The
Seminar was organised by the All
India Panchayat Parishad--a non-
official organisation, who have inform-
ed the Ministry that the report of the
Seminar is not yet ready.

(e) Does not arise.

Engineering College in Punjab

8041. Shri Ram Sewak Yadav: Will
the Minister of Fducation be pleased
to state.

(a) the number of Enginecring Col-
leges which are likely to be opened
in Punjab during 1966-67;

(b) the location thereof; and

(c) the funds allotted therefor?

The Minister of Education
M. C. Chagla): (a) Nil.

(b) and and (c). Do not arise.

(Shrt
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Crimes in Delhi

3043. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri P. C. Borooah:
Shri Basumatarl:

Will the Minister of Home ‘Affairs
be pleased to state:

(u) the number of burglaries, mur-
ders, attempts at murder and stabbing
cases separately in the Capital during
the last three months; and

(b) the number of cases in which
Government employees were involved
as culprits or victims?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charam Bhukla): (a) and (b). A
statement 1s laid on the Table of the
House. [Placed in Library. See No.
LT-8951/66].

Cultural Centres in Punjab

3044. Shri Daljit Singh: Will the
Minister of Education be plcased to
state:

(a) whether any financial assistance
was given to the Punjab Government
for the construction of Cultural Cen-
tres in the State during 1864-65, 1965-
66 and allocations made for 1966-67;
and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): fa) Sir.

(b) Rupees 5,750/- during 1965-66
for the .onstruction of five open-Afr
Theatres under the scheme of “Open-
air Theatres in Rural Areas’.

No allocations have, however, becn
made for 1966-67.

Assistance to Punjab for Publisbhers,
Printers and Booksellers

3045. Shri Daljit Singh: Will the
Minister of Education be pleased to
state the assistance given to the pub-
lishers, printers and booksellers of
Punjab in the field of Social Bducation
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and Literature during 1065-66 and
allocated for 1966-67?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): No such assistance
has begen given, nor has any alloca-
tion for this purpose been made for
1966-67. However, under the prize
scheme for books written for neo-
literates, some books published in
Punjab have received awards and
have been purchased dquring 1965-66.

Waste of Engineering Talent

3046. Shrl Maheshwar Naik: Will the
Minister of Home Affairs be pleased
to state whether the extent to which
Engineering talent is being expended
on works which could be handled by
less qualificd technicians in India has
now been worked out and measures
to remove this national lacuna have
been taken?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. 8.
Naskar): While no comprehensive
assessment of the extent to which
cngineering {alent in India is being
utilised in jobs that could be handled
ty less qualified technicians has been
made, a survey conducted by the
Council of Scicntific & Industrial Re-
search regarding graduate engineers
in 22 establishments, as also the utili-
sation patterns in some areas suggest
that there is under-utilisation of
graduate engineers to some extent.
The Government have brought to the
notice of all Ministries and all State
Governments the need for ensuring
full utilisation of scientific and techni-
cal personnel.

Written Answers MA.RCH

Tyre Factory in Kerala

3047. Shri Vasudevan Nair:
Shri Warlor:
Shri Maniyangadan:

Will the Minister of Labour, Em-
ployment and Rchabilitation be pleas-

ed to state:
(a) whether the Premier Tyre Fac-

tory at Kalamassery, Kerala State is
focked out;
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(b) if 80, the reasons therefor; and

(c) the steps taken by Government
for the normal working of the factory?

The Minister of Labour,
ment und  Rehabilitation (Shri
Jagjivan Ram): (a) Workers have
been laid off and not locked out.

(b) and (c). It is understood that
the lay-off is on account of power-cut.
It is also reported that there is a dis-
pute between the workers and the
management over revision of wages,
dearness allowance etc. and that the
Labour Commissioner of the Govern-
ment of Kerala is engaged in concilia-
tion proceedings.

Employ-

Advance Increments for P. & T.
Officials

3048, Shri Buta Singh:
‘Shri Gulshan:

Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that two
advance increments have been given
to the Posts and Telegraphs Officials
in Punjab Circle who served during
the recent Pakistani aggression in the
border towns as volunteers or other-
wise;

(b) whether it is also a fart that
the same benefit was not extended to
the officials of the Central Telegraph
Office, New Delhi, who served at
Jammu and Srinagar during the
aggression;

(c) if so, the reasons for this dis-
crimination; and

(d) the steps taken to rectify
matters?
The Minister of State in the De-

par ts of Parliam y Affairs
and Communications (Shri Jaganatha
Rao): (a) No Sir. Only the cases of
certain officials working in the border
circles who displayed exceptional
courage and high devotion to duty
during the conflict are under consi-
deration.
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(b) No officials from the C.T.O. New
Delhi who served in Jammu and Sri-
nagar came up for special commen-
dation deserving grant of advance in-
crements.

(c) and (d). Do not arise.

Megnorhl to Shri Kynj:limnklnr

3049. Shri Mohammed Koya: Will
the Minister of Home Affairs be
pleased to state:

(a) whether there is any proposal
to set up a memorial to the Great
Navigator, Shri Kunjalimarkkar in his
birth place Iringal (Kottackal) in
Malabar;

(b) whether his ancestral home is
being acquired for this purpose; and,

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.
Naskar): (a) to (c¢). The Govern-
ment of Kerala wanted to acquire and
preserve the house where Shri
Kunjalimarakkar was born, as a
memorial to him. But, they were not
able to do so, as the present owners
were not willing to part with their
family property.

Antique found in Jabalpmr

3050. Shrimati Savitrl Nigam: Will
the Minister of Eduéation be pleased
to state:

(a) whether a 4000-year old antique
ha: been found in the Thevar village
of Jabalpur; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of FEducation (Shri Bhakt
Darshan): (a) No, Sir.

(b) During a small excavation done
under the supervision of Dr Senkalla
of Deccan College some material
dating from 4th Century B.C. to 4th
Century A.D. was unearthed.

24 (ai) LS—4.
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Pay scales of Survey of India
' Employees

3051. Shri 8. M. Banerjee:
Shri Daji: v

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Survey of India employees have de-
cided to launch an all-India egitation
demanding upward revision of pay
sales, recognition of Union and re-
gularisation of services of contingency.-
paid staff;

(b) whether Government have re-
ceived any memorandum to this effect;

(c) if so, the steps taken by Govern-
ment to have negotiations with the
union representatives: and

(d) whether the demands have been
considered by Government, and if so,
the reaction thereto?

The Minister of Education (Shrl
M. C. Chagla): (a) and (b). The Sur-
vey of India Karamchari Class IV
Union has threatened to take ‘“direct
action” to force Government to take a
quick decision on the following three
matters:—

(1) Upward revision of pay scales;
(2) Recognition of Union; and

(3) Regularisation of services of
contingency paid staff.

(c) and (d). The question of re-
vising the pay scales in the Survey of
India has been considered on several
occasions in the recent past, and it
has been decided that it is not possible
to revise all the pay scales, which
were modified as recently as 1960 on
the lines suggested by the Second Pay
Commission. Individual cases are
however constantly being considered
by Government.

The Home Ministry is considering
rules for the recognition of Trade
Unions of Government employees. The
question of recognition of the Survey
of India Karamchari Class IV Union
will be taken up after these rules have
been finalised.
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Contingency paid staff is required
to meet temporary requirements of a
seasona] and of g fluctuating nature.
These men are not required througn-
out the year; but as many as possible
are translerred to the regular estab-
lishment to meet requirements of a
permanent nature.

R.M.8. Headquarters of Mysore P. & T.
Circle

3052. Shri S. M. Banerjee:
Shri Daji: .

Will the Minister of Communi-
cations be pleased to state:

(a) whether it is a fact that there
is a scheme regarding bifurcation of
the RMS Headquarters of the Mysore
P. & T. Circle to form another RMS
division with Headquarters at Hutli;
and

(b) if so, the reasons therefor and
whether any representation has beer
received against such bifurcation?

The Minister of State in the De-
pariments of Parliamentary Affairs
and C ication (Shri J: h
Rao): (a) and (b). A proposal fur
the bifurcation of RMS ‘Q division
and the formation of a new RMS
division with headquarters wat Hubli
was recently examined but it was cb-
served that the bifurcation of the divi-
sion was not justified according to the
departmental standards.

No representation had been received
against the proposal for the bifurce-
tion of the division.

Disciplinary Action against Survey of
India Employees

3053. Shri S. M. Banerjee: Will the
Minister of Education be pleased to
state:

(a) the tota] number of employees
of the Survey of India, Southern Cir-
cle, Bangalore against whom discipli-
nary action was instituted during
1959-60, 1961-62, 1962-63, 1963-64 and
1964-65;
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(b) the different punishments impcs-
ed on the said employees with their
numbers during 1959-60, 1961-62, 19G2-
63, 1963-64 and 1964-65;

(c) the number of persons against
whom disciplinary action was institut-
ed on the charge of -corruption/
embezzlement or mis-appropriation of
Government funds; and

(d) whether it is a fact that dis-
ciplinary cases .ncreased during ine
period of office of the present Dire:tor,
Southern Circle?

The Minister of Education (Shri
M. C. Chagla): (a) to (d). A staie-
ment giving the information is laid on
the Table of the House.. [Placed in
Library. See No. LT-5852/66]

Post Office for Inderpuri Colony, Delhi

3054. Shri M. Rampure: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that there
is no Post-Office in Inderpuri Co'ony
near Pusa Institute, Delhi which is in
existence for the last 15 years; and

(b) if so, when it is proposed to vpen
a Post-Office there?

The Minister of State in the De-
part of Parli tary Affairs
and C icati (Shri J, th
Rao: (a) No, Sir. A branch post-

office has been functioning in Inder-
puri Colony since 1-8-62.

(b) Does not arise.

National Seci c "

Wili the
to

3055. Shri Yashpal Singh:
Minister of Education be pleased
state:

(a) whether the Association of
Scientific Workers of India has called
for the establishment of an autonom-
ous National Science Council to inte-
grate all scientific efforts in the coun-
try; and

(b) if so, Government’s reaction
thereto?
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The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) It is report-
ed by the General Secretary, Asso-
ciation of Scientific Workers of India
that at their annual meeting held
during February 28 and March 1, 1968,
the Council of the Association passed
a Resolution regarding setting up of a
Nationa] Science Counci] and that the
Resolution has not yet been forwarded
to Government.

(b) Does not arise.

Long Term Prisoners

3056. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of long term pri-
soners who have become almost in-
valid due to their old age or diseases,
at present serving their convictions
in various jails of India; and

(b) whether the Government intend
to release the old and infirm prisoners
before the term of their conviction
is complete?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.
Naskar): (a) The information is being
collected and will be laid on the Table
of the House.

(b) There is no such proposal under
consideration of the Government of
India.

Foreign Collaboration In Fertilizer
Factories

3057. Shri Dasaratha Deb: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) the number of Fertilizer Fac-
tories in India that are working in
collaboration with Foreigners at pre-
sent;

(b) the percentage of shares of the
Foreigners in Indian Fertilizer Fac-
tories; and

(¢) which foreign country enjoy
the largest share in the fleld?
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The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Nons,

(b) and (c). Do not arise.
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Pak. Inflitrators

3039. Shri R. Barua:
Shri Liladhar Kotoki:
Shri N. R. Laskar:

Will the Minister of Home Affaire
be pleased to state the number of Pa-
kistani infiltrators who were deported
or sent back to Pakistan from Assam
during the last two months?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): 2644
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Devel t of S

Mutiarashtra

3060. Shri D. D. Mantri: Will the

Minister of Educatioh be pleased (o
state:

(a) the total Central assistance
Eiven to (i) the Government of Maha-
rashtra and (ii) the voluntary or-
ganisationg in Maharashtra, separate-
ly for the development of Sanskrit in
the State during 1965-66;

(b) the names of the organisations
to whom these grants were given
during that period; and

(c) the Central assistance proposed
to be given to the (i) voluntary or-
ganisations and (ii) the State Govern-
ment for the same purpose during
1986-677

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) (i) Rs. 42,000.

(ii) Rs 2,18,400
(b) 1.Deccan  College Post-Gra-
duate & Research Institute,
Poona.

2. All India Oriental Conference,
Clo. Bhandarkar Oriental Re-
search Institute, Poona.

3. Bhandarkar Oriental
search Institute, Poona.

4. The Editor,
Bombay.

krit in

Re-
Balasanskritam,

5. Vidarbha Sanshodhan
dal, Nagpur.

Man-

6. Bharatiya
Bombay.

7. The Editor,
Poona.

Vidya  Bhawan,

Bharatavani,

8. Vaidika Samsodhana
dala, Poona,

Man-

(c) It is not proposed to allocate
amounts in advance for giving grants
to any voluntary orgenisation or State
Government during the financial ycar
1066-67. Grants will be given as pe-
fore to voluntary organisations; insti-
tutions and State Governments on re-
<celpt of specific proposals. However,
Government ig committed to pay a
grant of Rs. 1.50,000 p.a. upto a period
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of ten years commencing from 1956-57
to Deccan College Post-Graduate &

Research Institute, Poona, for  the
preparation of Sanskrit Dictionary
Based on Historical Principles.
Junior Technical Schools m
Maharashtra
3061. Shrl D. D, Mantri: Will tne
Minister of Education be pleased to

state:

(a) whether some junior technical
schools are proposed to be opened in
Maharashtra during 1966-67; and

(b) if so, the details thereof?

The Minister of Education (Shri .4
C. Chagla): (a) No, Sir.

(b) Does not arise.

Telenh C oti

T

Pending
Muaharashtra

3063, Shri D. D. Mantri: Will the
Minister of Communicationg be pleas-
ed to state:

(a) the number of applications for
grant of telcphone connections pena-
ing in various telephone exchanges in
Maharashtra as on the 31st January,
1966, and

(b) the steps taken to
the matter?

expedite

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communicationg (Shri Jaganatha Rao):
(a) 62,400

(b) Continuous efforts are being
made to open new telephone ex-
changcs, increase the capacity of exist-
ing exchanges and lay underground
cables to the extent possible consistent
with the resources available.
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Telephone Exchanges in Mabarashtra (c) if so, the details thereof?

3063. Shri D. D. Mantri: Will the The Minister of State in the Depart-
Minister of Communications be ment of Parllameatary Affairs and
pleased to state: Communications (Shri Jaganatha

(a) the number of telephone ex- Rao): (a) 296.

changes in  Maharashtra as on the

31st January, 1966; (b) Yes.
(b) whether there is any proposal
to increase their number during 1966- (c) New exchanges are likely to be
67; and opened at the following places.
1. Bhadgaon 9. Igatpuri 17. Nerparsopant 25. Ramick
2. Bhiwapur 10. Jamner 18, Omerga 26. Sangula
3. Bhokardan 11. Jintur 19. Parenda 27. Seluof
4. Bhuinj 12. Kalbadevi-Bombay 20. Parola 38. Shevgaon
5. Chitalengar 3. Kolhar 21. Poladpur 29. Tuljapur
6. Dapoli 14. Mominabad 22, Paithan 30. Vita
7. Edilabad 15. Murud (Kolaba) 23. Purna 31. Vaduj
8. Ghoti 16. Nilangs 24. Phondaghat  32. Wathar,

0il Exploratfon in Iran's Off-Shore  resolutions passed by the CS88.
xp A (Grade I) Officers and state:

. ) (a) whether it is a fact that deem-
3064. Shri P. C. Borooah: Will the o4 gate of appointment ig given to ail
Minister of Petrole,lm and Chemicals  ,micers of 1A S. and other Services
be pleased to state: (including promotees);

(a) whether it is a fact that oil b) it .
discovery by the Oil and Natural Gas b) if so, the reasons for not giving
Commission in Iran's off Shore Areas sr{'nllar facility to a C.S.S. officer on
has turned out to be only a red her- his promotion as Under Secretary/

ring; Deputy Secretary;
(b) if so, Me precise result of the (c) whether it is also a fact that
explorations; and Government agreed in principle some

years back to give.a deemed date of
(¢) the expenditure incurred on the appointment to C.S.S. officers, but this

venture so far? is not being implemented now; and
The Minister of Petroleum and Che- (d) the reasong for not following it
micals (Shri Alagesan): (a) No. for the C.S.S, officers when it is being

followed in respect of officers of all

(b) Exploratory drilling is still in other organised Services?

progress and it is premature to ex-
press any opinion about the potentiali- The Deputy Minister in the Minis-
ties of the structures. try of Home Affairs (Shri P. S. Nas-

(c) Rs. 6.84 crores upto 31st Decem- kar): (a) to (d). The Question pre-
ber, 1965 out of which the share of Sumably refers to a resolution passed

Oil and Natural Gos Commission is in the General Body meeting of the
orlne-;lhird. C.S.S. (Grade I Association held on

the 23rd June, 1965, a copy of which
was placed on the Table of the House
Representation by C.85. (Grade D 1 the 18th August, 1965, in reply to
unstarred Question No. 238,
3065. Shri M. L. Dwivedi: Wi e
Minister of Home Affairs be pleased “Deemed date of appointment” men-
to refer to the reports which appeared tioned in part (a) of the question
to various newspapers regarding the presumably refers to the “year of
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allotment” which obtains only in the
.two All India Services, viz., I.A.S. and
I.P.S. The “year of allotment” in the
.case of these Services is intended to
.determine the relative seniority of

the officers belonging to  different
.State cadres. In the case of Central
Services, the system of “year of

allotment” does not obtain,

As regards the Central Secretariat
Service the need for a “year of allot-
ment” or a “deemed date of appoint-
ment” does not exist. Before the
constitution of the Service in 19531,
however, there were a large number
officers drawn from various sources
who were either purely temporary or
substantive holders of lower posts in
different departments of the Govern-
ment of India or under State Govern-
ments. When they were appointed to
the Central Secretariat Service, the
need arose for determining their rela-
tive seniority, and in doing so, it was
considered necessary to give due
weightage to their past service. To
achieve this, it was decided to arrive
at a “‘deemed date of appointment” for
every officer so appointed on the basis
of a formula which gave weighted
credit for service in posts carrying
a pay of Rs. 1,100 and above, posts
carrying a pay of Rs. 800 and above
and the total service rendered after
attaining the age of 25 years. After
the completion of the initial consti-
tution of the Service, the normal made
of appointment to these posts has
been by promotion from lower gra-
des of the Service. These promotions
are made solely on the basis of merit
and the relative senority of the
officers is determined with reference
to the merit-ranking accordeq to them
by the Selection Committee.

Youth Hostels in Maharashtra

3066, Shri D, D Mantri: Will the
Minister of Education be pleased to
state:

(a) the amount allotted to Maha-
rashtra State for the construction of
Youth Hostelg in the State during
1965-686;
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(b) the places where such hostels
have been constructed during the
above period; and

(¢) the amount proposed to be given
to the State during 1966-67 for the
purpose?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Nil, so far.

(b) and (c). Do not arise.

Arrest of Nagas Near Jorhat

3067. Shrimati Renuka Barkataki:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that a group
of Naga hostiles transporting arms
and ammunitions by jeep was appre-
hended near Jorhat in the second
week of March, 1966; and

(b) if so, the quantity of arms and
ammunitions seized?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) and (b). On
the 7th March, 1966 a jeep carrying
six Nagas and containing 51 rounds of
live ammunition, 11 empty cartridges
and 5 chargers was apprehended near
Jorhat.
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Financial Assistance to Border Ntates

3070. Shri D. C. Sharma:
Shri P. C. Borooah:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state the amount of financial
assistance given to the border States
which have been affected as a result
of the recent undeclared war by
Pakistan, for rebuilding of damaged
houses and for the relief and rehabili-
tation of displaced persons and for
rebuilding the industries?

The Minister of Labour, Employ-
ment and  Rehabilitation (Shri
Jagjivan Ram): A sum of Rs. 42530
lakhs has so far been given as finan-
cial assistance to the burder States of
Jammu and Kashmir, Punjab and
Rajasthan for rebuilding of damaged
houses, for relief and rehabilitation
of displaced persons and for norma-
lizing the industries. Further finan-
cial assistance commensurate with re-
quirement will be given during 1966-
67.

Extension to 1.0.C. Officials

%071. Shri 5. M. Banerjee: Will the
Minister of Petrol and C 5
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be pleased to state:

MARGH

(a) whether it is a fact that exten-
sion of service is being granted to
senior officers of the Indian Oil Cor-
poration Ltd.;

(b) if so,
officers; and

the number of such

(c) whether their posts could not

be filled up by promotion or recruit-
ment?

The Minister of Petroleum and
Chemiocals (Shri 0. V, Alagesan): (a)
to (c). Extension of service has been
granted- only to one senior officer of
the refineries Division and four senior
officers of the Marketing Division of
the Indian Oil Corporation Limited.
These officers have vast experience in
their respective fields of work and
extension of their services was con-
sidered necessary in a developing
organisation like the Indian Qil Cor-
poration, in order to take full benefits
of the experience of these officers in
their specialised fields.

Summer Institutes

3072. Shri R. S. Pandey:
Shri Vishwa Nath Pandey:
Shri Yashpal Singh:

Will the Minister of Education be
pleased to state:

(a).. whether Government proposed
to set up Summer institutes in the
country for Secondary Schools in the
fourth Five Year Plan;

(b) if so, the total number of such
institutes; and

(¢) the total expenditure incurred
on the scheme?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). Yes, Sir.
The Programme of Summer Institutes
for secondary school teachers initiated
in 1963 will be continued during the
Faurth ‘lan period. About 700
Spmmer )nstitutes are proposed to be
held duray that period
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(c) The tentative estimate is about
Rs. 2,266 crores.

Delhi-Rawalpindi direct Telegraphic
Circuits

3073, Shri Basumatari: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that the
Posts and Telegraphs Board has ap-
proached the authorities in Pakistan
for two direct telegraphic circuits bet-
ween Delhi and Rawalpindi to facili-
tate Indo-Pakistan Ministerial talks;
and

(b) if so, the reaction of Pakistan
thereto?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) Yes.

(b) Pakistan Telegraph and Tele-
phone Administration also agreed to
the proposal but presumably on ac-
count of line trouble beyond Lahore,
only. qne circuit was commissioned at
1300 hours on 2nd March, 1966 which
worked for about two hours and
cleared a3 few telegrams. Thereafter
the telegrams to and from Rawalpindi
were cleared via Lahore on the
normal New Delhi-Lahore telegraph
circuits.

Extra Departmental Employees of
P & T

3074. Shri Jedhe: Will the Minister
of C lcations be pl d to
state: ]

(a) whether it is a fact that a large
number of Extra Departmental em-
ployees of the Posts and Telegraphs
Department have no other source of
income but are “wholly dependent”
on the emoluments drawn as an Extra
Departmental Employees; and

(b) if so, the number of such em-
ployees in the Punjab District-wise?

The Minister of State in the De-
partment of Parliamentary Affairs
and C tions (Shri Jaganatha
Rao): (a) and (b). The policy of the
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Government has been to employ as
Extra Departmental Agents only those
who have independent means of liveli-
hood. However, there may be some
cases where it has not been possible
to engage persons fulfilling this con-
dition. The number of Extra Depart-
mental Agents who are wholly de-
pendent on the cmoluments received
by them as Extra Departmental
Agents, in the Punjab Circle, district-
wise, is being collected apd will be
placed on the table of the Sabha in
due course.

Pay Flxation of War Service
Candidates

3075. Shri Jedhe: Will the Minister
of 'H0me ‘Affairs be pleased to state:

‘(a) whether it is a fact that the
initial pay of war service candidates
appointed to clvil posts on a tempo-
rary basis which had already been
fixed vide para 2 of Office Memoran-
dum No. 6]|14{48-CS, ~-.ed 26-8-1049,
were later on »Zixed wvide Office
Memorandum » . 16I3/50-CS, dated
19-3-1951;

(b) whether it is also a fact that
pre-16-8-1947 incumbents were asked
to give their Option in para 2(iil) of
the prescribed form under the Central
Civil Service (Revision of Pay) Rules,
1947, for Selection of prescribed
scales;

(c) if the answer to parts (a) and
(b) above be in the affirmative, the
reasons for re-fixation of pay of such
employees after such a long period;

(d) the number of employees who
have been put to financial loss as a
result of this re-fixation.

(e) whether Government have re-
cently received any representation in
this connection; amrd if 80, the steps
being taken in this regard?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P, 8,
Naskar): (a) No. ~

(b) Yes.
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(¢) Pay was required to be refixed
only in those cases where the initial
pay fixation was not in accordance
with the relevant orders.

(d) The required information is not
available but will have to be collected
from various Ministries,

te) No representation from the
Government servants concerned has
been received recently. However, a
reference was received from an M.P.
The correct position has been explain-
ed to the M.P. Reconsideration of
any individual case or of the general
orders was not found necessary,

Automation in Industries

3076. Shri Dasaratha Deb: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is a fact that the
Calcutta convention of Trade Unions
held recently, has decided to observe
All India Day against automation in
industries;

(b) what are the specific demands
put forward by them against the auto-
mation; and

(c) Government's reaction thereto?

The Minister of Labour, Employ-'
ment  and Rehabilitation (Shri
Jagjivan Ram): (a) Yes.

(b) Main demands relate to banning
of imports of expensive machines for
automation, and discouraging 1t by
Government in view of unemploy-
ment and foreign exchange difficulties.

(¢) The demands have been passed
on to the Ministries concerned for
consideration, .

Examination of India’s Fertiliser

Programme by A.LD. Officials

3077. Shri P. C. Borooah: Wil} the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether a team of top AID.
Officials recently visited India at the
instance of the authorities in the
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U.S.A. to examine India’s
programme; and

fertilizer

(b) if 80, the result of their discus-
sions and the prospects of resumption
of ALD, assistance for the fertilizer
programme as they emerged from
their discussions?

The Minister of Petroleum and
<Chemicals (Shri Alagesan): (a) and
(b). Some A.LD. officials met officials
of the Department of Chemicals a few
‘weeks ago. We have no knowledge
whether or not these officials had been
sent specifically to examine our ferti-
liser programme. The meeting was
purely informal and such matters as
resumption of A.ID. assistance for the
fertiliser programme were not discuss.-
ed.

Nati h

hanlarching &
Loan p

3078. Shri Maniyangadan: Will the
Minister of Education be pleased to
state:

(a) the number of students declared
eligible, under the National Loan
Scholarship Scheme, for loan, in
‘Kerala State during 1965-66;

(b) the number of students who
were paid scholarship amount and the
reasons for the failure to pay to the
remaining students;

(c) whether the scheme is
.continued during 1866-87; and

being

(d) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Education (S8hrimati Soundaram
Ramachandran): (a) According to
the information received from the
candidates

State Government, 1026
were selected against the State
quota of 1026 scholarships. Ad-

ditional 105 scholarships out of the
unutilised quota of other States were
recently allotted to this State with
instruction to select 105 more candl-
dates out of their waiting list.

(b) Upto 22nd March 1866, payments
have been made by the State Govern-
ment to 558 candidates. The remain-
ing students have not yet executed the
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agreements prescribed for the release
of the loan-money. The State Gov-
ernment are, however, continuously
reminding the students to finalise the
execution of agreement so that pay-
ment of the scholarships may be made
to them,

(c) Yes, Sir.

(d) Does not arise.

Reservations of Seats in Kerala
Colleges

3079. Shri Vasudevan Nalr:
Shri Warior:

Will the Minister of Education be
pleased to state:

(a) whether Kerala Government
have publishedq the report of the
Kumara Pillai Commission on the
question of reservation of seats in
Colleges for Backward Communities;

(b) if so, whether a copy of the
report will be placed on the Table;
and

(c) whether Government have taken
any decision on the report?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) Copies of the report have been
placed in the Parliament Library on
29-3-1966.

(c¢) No, Sir.
considcration,

wgd it & wsterfoal W dw gfeeg
(wfew qvw )
3080. st wmiw fay fegrt :
W g A g I A OF
LaC i
(w) war ag &= & f6 sqd Ao
wiarfal A, N s T
, T ged wao F T Jmv
(@) warag W aw } fv we
Hoft & sl ¥ ow oA faar

The report is under

o 5
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P. & T, Quarters in Ramakrishnapuram
New: Dethi

3081. Shri Rajdeo Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) whether Ramakrishnapuram
Posts and Telegraphg Quarters in
Sector No. 6 have not been allotted
by the department on the plea that
water supply arrangements could not
be made by the Corporation;

¢(b) whether Government are aware
that the Corporation have already
supplied water in Sector No. 5 and
Sector No. 7 and Sector No. 6 lies in
between;
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(c) if so, the reasons for not making
water available there; and

(d) the loss in rent involved as a
result of non-allotment of the said
quarters?

The Minister of State in the De-
partment of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) Majority of the quarters
have been allotted, but the possession
will be given when the water supply
becomes available,

(b) Yes.

(c) The Municipal Corporation
made water available to the CPWD
for 2,000 quarters. The matter of
distribution of water was taken up
with the W. & H. Ministry requesting
them to allot water to some of the
P & T quarters in Sector 6 also, but
this could not be done, due to inade-
quacy of supply.

(d) About Rs. 38,000 per month,

oo foamr o

3082. =Y swrede s : wT
for 7Y o7 T A Fov W e

(%) % wTHR w1 A fwn
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(7) v fim &7 gfz % ced
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¥ 7
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Feer ®Y AW fear fe 4y o7 aA %
fawrr s fe 7 s o« fraw 6



8711 Written Answers

# wwfoaq @ smawms 3, "W
% 1, /Y Oar fear T | I AAaTa
gra fee M fAgw ST g &
faarad 2

BT ¥ g & Fq NGy qrgad

308 3. \¥ WETAAIT WrEA : WT
foren g a7 @A AN gO oG fE

(%) ¥ fen frasi & weamg
26 ¥ fram ¢ & weerta faeer Qrvgamay
T WEATIET 1 qHA QL AT AT
I ¥ AR IE e § waw daA
oy ¥ .qEwhy AT wmar @

(@) ferim 28 Tawaw, 1952 &
aRW eaT fo o —9-16 5431521
£o U0 TFo &I qiFdl HIT BT wfe-
TRl & WA fFA graamsi ard
RN F HW TER A @S & gGEH
arEr & & W

(w) 71 ¥ drgad 9F IS
foer frawi & SvaeEt & wEe &
o afs A, D FE AT ?

forey Wt (w50 wo wrmvenr ) :
(%) ©m@® argar I waE
TUHR T Nfeq Faw & guam
o7 qrgm A g opel & Wi
TATTHT Y WG HAGE TATIH F
AWE @ AT JET Igm 6]
X TEF AN T e
T HE GefEw o & wee
iy @A ¥ fau wow AmAeww o
§ fau v favew s g =wE
weETaE F g § wiwa f&u i)

(@) Wk (7). T~V g@wR A

TEAT OFA KT AT @ ¥ A aveREe

R @d o

MARCH 30, 1966

Written Answers

8712
Released Emergency Commissioned
Officers

3084, Dr. L. M, Singhvi: Will the
Winister of Home Affairs be pleased
10 state:

(a) whether there is any proposal to
vaise the admissible age for released
emergency commissioned officers to
c¢nable them to appear for Central
competitive examinations for various
services;

(b) if so, the nature of the relaxa-
tion; and

(¢) if no such relaxation has been
made the reasons therefor?

"' The Deputy Minister in the Minis-

try of i Home Affairs (Shri P.- S.
Naskar): (a) to (c). A certain per-
centage of permanent vacancies in
the All-India Services and the Cen-
tral Services|posts, Class I and Class
I1 (non-technical), which are to be
filled by direct recruitment, have
been reserved for Emergency Com-
missioned and Short Service Regular
Commissioned Officers: who have been
recruited since 1st November, 1962
and may be released from the Armed
Forces. For recruitment against the
reserved vacancies, the age limit has
been relaxed in favour of such re-
leased officers to the extent that they
will be considereq eligible if, at the
time of joining the precommission
training, they were not overage for
the relevant service|past.

sarwal & wANT el s Wy
e

3085 Y fawm waw : w4
wg-wTy HoAit 77 A € g wW

(¥) 26 9@, 1965 ¥ TEX
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wareEt ¥ frgwa fgedt wawrfegY w7
T ey 6 ; Wik
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Grants to Hindi Institations

3086. Shri Kishen Pattnayak:
Shri Maurya:
Shri Madhu Limaye:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
grants to Hindi Institutions are not
made by the Ministry on uniform
basis;

(b) if so, the reasons therefor; and

(¢) whether grants to all the Hindi
Institutions would be made on uni-
form basis in future?

The oOeputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Grants to Voluntary
Hindi Organisations for propagation
and development of Hindi are given
on a uniform basis i.e, at the rate of
75 per cent. of the expenditure on
approved schemes,

(b) and (c). Do not arfse.

Vacancies in Class I and II Posts

3087. Shri Dhuleshwar Meena: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the number of vacancies in
Class I and I posts in various depart-
ments of the Central Government
proposed to be filled through the
I.AS. etc., Examination conducted by
UPSC. in the year 1964;

(b) the number of appointments
made from among the candidates re-
commended by the UP.S.C. as a result
of LAS. Examination in 1965;
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(¢) the number of posts lying
vacant with the relevant departments;
and

(d) the reasons for not filling up
these vacancies?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the " of.
Defence (Shri Hathi): (a) 187 vacan-
cies in the Class I Services and 30
vacancies in the Class II services were
proposed to be filled in the various
departments of the Central Govern-
ment on the results of the LA.S, etc.
Examination, 1964,

(b) 183 to Class I posts and 24 Class
11 posts.

(¢c) A statement giving the informa-
tion is laij on the Table of the House.
[Placed in Library. See No. LT-5983,
661.

(d) The allotment of candidates to
the different services is made on the
basis of the ranks of the candidates
in the merit list and the order of
preferences for the various services
expressed by them. If some candi-
dates cannot be appointed for various
reasons, such as, refusal to accept an
appointment, medical unfitness, etc.,
consequential adjustments become
necessary in the allotments of other
candidates on the basis of ranks and
preferences. After a certain lapse of
time it is administratively not feasi-
ble to make such adjustments. There-
fore, after a certain date, no further
appointments are made and the vacan-
cies are carried forward to the next
examinations,

12,10 hrs,

CALLING ATTENTION TO MATTER
OF URGNT PUBLIC IMPORTANCE
REPORT STARVATION DeATs IN Omiss.

Shri Kapur Singh (Ludhiana): I
call the attention of the Minister of
Food, Agriculture, Community Deve-
lopment and Co-operation to the
following matter of urgent public
importance and I request that he may
make a statement thereon:—

“The reported starvation deaths In
Orissa.”
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Mr. Speaker:
Minister,

Shri 5. M. Banerjee (Kanpur): I

want to make a submission. Kindly
hear me . . .

Now, the hon. Food
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Mr. Speaker: I have called the hon.
Minister now.

Shri S, M. Banerjee: I want to
make a submission not about the
statement but generally about the
calling-attention notice A(In-
terruptions).

Mr. Speaker: Order, order. I find
that hon. Members stand up and hold
the House fo ransom and they do not
allow me even to proceed. Now, I
have called the hon, Minister and
let him make the statement that he
wants to make.

8716
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The Minister of Food, Agriculture,
Community Development and Coope-
ration (Shri C. Subramaniam):
Government have seen reports in
the papers of the debate in the Orissa
Assembly on the alleged deaths due
to starvation in the village of Deo-
derah in Kalahandi district of Orissa.
The information received from the
Orissa Government shows that on the
matter being raised in the Orissa As-
sembly, the Deputy Minister. Reve-
nue, Orissa Government and two
other members of the Orissa Assembly
visiteq the area to check up the condi-
tions. They found that test relief
works and other labour intensive
works had been taken up extensively
in the affected area providing emp-
loyment to a large number of people.
They also found that the able-bodied
persons in the village mentioned were
working at the test relief works. They,
however, noticed that the general
conditions of the women and children
in the village were not very satis-
factory. They were informed by the
villagers that nine deaths mostly of
children had taken place in the
village during the previous fortnight.
These deaths were reported to be due
to ailments and according to the vil-
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lagers the deceased personsg succumb-
bed to the ailments because of pro-
longed mal-nutrition (sfrgwm -y

weaT (2A7F) : T FE & gAT av)
The Orissa Government have taken
steps to intensify the relief measures
in the area. They have arranged for
distribution of cash doles and have
also arranged for free distribution of
rice. To combat mal-nutrition, a
mobile medical health unit with ne-
cessary staff, milk powder and medi~
cines has also been sent to the affect-
ed area.

Orissa is one of the States which
have been affected by drought in
1965-66. The rainfall over some
areas of the State has been deficient
and according to the estimate made
by the State Government, in the
Kharif crop grea the crops have been
damaged glmost completely in about
16 per cent and partially damaged in
about 36 per cent of the total area.
According to a Central Team headed
by an Adviser to the Planning Com-
mission which visited the State, the
districts which were worst affected,
are Bolangir, Korapet, Kalahandi and
Sundargarh. Parts of Sambalpur,
Cuttack and Dhankanal districts have
also been affected by drought. The
Team has reported that the main pro-
blem in the Orissa  State is one of
finding employment for the lower in-
come groups than of finding food. The
State Government have started a
number of scarcily relief works in
the affected areas by which employ-
ment is provided to the people. With
regard to supply of food, the people
in Orissa are mainly rice-eaters. The
State Government have started g sy-
stem of monopoly procurement and
have opened a large number of distri-
bution points for making rice avail-
able to the public at reasonable
rates, The quantities of wheat
which have been asked for by the
State Government are being made
available to them. In addition, State
Government have also placed 10

.
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quintals of rice at each block head-
quarters for free distribution to old
and infirm people and to young child-
ren who cannot earn wages by work-
ing at the scarcity relief works. A
scheme of distributing milk reconsti-
tuted from milk powder to the vul-
nerable groups namely children from
O-5 and expectant and nursing

8718

- mothers is to be drawn up for Orissa

State sghortly and as soon ag some
quantities of milk powder which are
expected from abroad, become avail-
able, the scheme of distribution of
milk to these vulnerable groups will
he started.

ot femy qzATaE : 0 A Y -
WA &R ST § CENTHHE AW €
grar g

wetw mA ;W9 §2 A0ed, &
F1ey vzewd fer § 1

Shri Kapur Singh: Do Govern-
ment propose to take such steps as
might be acceptable to this House to
fix overall responsibility for this
tragic state of affairs?

Shri C. Subramaniam: Generally,
for the purpose of bringing to the
notice of the Centra] Government and
also for taking steps, the responsibi-
lity is that of the State Government.
Whatever resources are asked for
from us, in the context of overall
responsibility we try to make avail~
able those resources to the extent
possible.

Shri Ranga (Chittoor): What spe-
cial assistance are the Union Govern-
ment offering to the State Govern-
ment, and would whatever assistance
the Union Government as well ag the
State Government offer to the people,
be channelled not through the usual
channels, political and administrative,
but through some non-political and
entirely scrupulous and honest chan-
nels such as the Ramakrishna Mission,
which was utilised by my hon. friend,
when he was a Minister in Madras,
when there was a famine in Rayala-
seema?
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Shri C. Subramaniam: In this 1
‘would rather depend upon the State
.administration than take decisions
fram here, because at the village and
various other levels, they have their
own agencies; if they think that some
-other agency should be utilised, it
for them to find out and do so.

Shri Ranga: It is for him also.
can advise them.

Shri C, Subramaniam: 1 shall cer-
‘tainly tell them that this arrangement
should be made. But ultimately it is
their responsibility as to what ad-
ministrative machinery or other volun-
tary agencies they would use in their
State.

With regard to the assistance which
we are giving, first, we are giving
financial assistance for the running of
these relief works up to certain limit
laid down by the Fourth Finance
Commission, the State Government
have got to take the liability; after
that it is shared on a 50:50 basis.

With respect to despatch of wheat
from the central quota, whatever
quantities are asked for, taking into
account the requirements of the other
States, we make them available to
the State. In January, we gave them
3,000 tonnes in February 7,500 tonnes
in March, they wanteq more and we
are giving them 14,500 tonnes. In
addition to this, milk powder and
vitamin tablets also are being sup-

He

plied to various states. Thesc are
being obtained on a gift basis
from various countries. We are

making arrangements for distribution
of this milk powder and vitamin
tablets in Orissa also.

Shri Ranga: What steps have Gov-
ernment taken to see that they do
not go into the black market?

Shri Maheswar Nalk (Mayur-
bhanj): In the State Assembly, the
Deputy Minister, Revenue, made a
statement to the effect that 9 children
had died in the area he had visited;
he had also said that the health of
women and children was deteriorat-
ing. May I know Wwhy prior steps
had not been taken to prevent
scarcity conditions actually develop-
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ing? What purchasing power are

Government trying to give to these
people ‘so that there may be no
further  deterioration in their
condition?

Shri C. Subramaniam: To Orissa
also, fronf the Centre we sent a team
to make an on the spot investigation
of the actual state of affairs arising
through draught. On the basis of
that, we have made recommendations
to the State Government that various
steps be taken.  Most of these are
being taken.

sft femr qzames : IEET X I
TFIRE FTIEE |

Shri C. Subramaniam: This
very difficull year. No doubt, it
the responsibility of everybody to
see that no calamity occurs as a
result of this. But in all these matters,
the Central Government will have to
depend upon the reports from the
State Government, and most of the
action will have to be initiated by
them.

is a
is
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Shri Ranga: He should make the

position known Yo them, Sir. This is
what the Government is doing. This

9t 1w A fir IOET & Her A o
g § 1 qEFE § T SO ¥ aew
femm 7t & 1 s2 s@ @ oW
INTEA AGT AT 4T | AfET TH oA@
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The Centre seems to have a
wrong impression that this sur-
plus in Orissa was exportable

surplus. It is not exportable
surplus; it is marketable surplus.

wagdagisr g gt g+ &
wq wfaT @ & 97 | A
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information is to be given to the
‘Government. The poor people, the
children and the women, are dying

-even now.
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Shri C. Subramanlam: 1 already
read out, and it is not as if . . .
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Mr. Speaker: Order, order,

Shri C. Subramaniam: It is not as
if either the Orissa Government or
the Orissa Assembly are not taking
notice of this, All these matters
were raised in the Orissa Assembly,
and the Minister visited, and on the
basis of hig visit he has submitted
a report also and 1 have read it out.
Therefore, it is not as if no action
is being taken. On the other hand,
every action is being taken for the
purpose of seeing that these unfor-
tunate incidents do not recur. Parti-
cularly the women and children are

properly taken care of. ( (Interrup-
tion).

Shri H. N. Mukerjee (Calcutta
Central): I beg you to allow some

discussion on this matter either by
way of an Adjournment Motion or
anything which you choose to decide.
It is a cruel thing to see that these
poor people are dying. The Minister
has gone on record. It is a most
cruel thing: the infants are dying of
malnutrition, which is a cruel thing.
Could we not have a discussion? Let
us find out the truth. The children
cruel than that? And we are pro-
ceeding here listening to this kind of
thing. Let the Government tell us
something about it, Let us have a
discussion on the matter and let the
Government tell us what the facts
ire.

Shri S, M, Banerjee: The Adjourn-
ment Motion is there.

o TM HAGT Afgan (mwre
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Shri C, Subramaniam: Malnutrition
is under-feeding; starvation is no
feeding at all. It is a fact that in
our country, even under normal con-
ditions, 30 per cent of the population
is supposed to be suffering from
malnutrition, It is a fact, and it is
unfortunately a very sad fact, and we
have to improve the situation fur-
ther;  particularly  because of the
drought conditions, this situation be-
comes serious, and that is why we
are taking all ameliorative measures
possible to get aid, even though I
am maligned or getting this aid from
other countries. Taking into account
the human conditions prevailing here,
we are getting aid for the purpose
of meeting the situation.
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Shri C. Subramaniam: These are
not my words. I have quoted the
reports from the Orissa Assembly, I
bhave not sent my team to invostigate
into it.

Mr. Speaker: The question is
hypothotical  whether deaths from
prolonged malnutrition would be in-
cluded in starvation deaths, because
Dr. Lohia feels that if the minister
admits thes> are deaths from starva-
tion, probably the responsibility of
the Centre would be enhanced,

Shri C, Subramaniam: These
not starvation deaths.
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12.28 brs.
PAPERS LAID ON THE TABLE

ANNUAL AccounTs or IIT, BoMBAY

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): On behalf of
Shri Chagla, 1 beg to lay on the
Table a copy of the Annual Accounts
of the Indian Institute of Technology,
Bombay for the year 1964-65 along
with the Audit Report thereon, under
sub-section (4) of section 23 of the
Institutes of Technology Act, 1961
[Pliced in Library. See No. LT-5039)
£6].

NOTIFICATION UNDER THE ALL INDIA
Servicks Act, 1951

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): 1 beg to lay
on the Table 3 copy of Notification
No. G.S.R. 307 published in Gazette
uf India dated the 8th March. 1966,
making certain amendment to the
Indian Police Service (Probation)
Rules, 1954, under sub-section (2) of
section 3 of the All 1India Services
Act, 151, [Placed in Library. See
No. LT-5840/66".

Rero:T OF ENQURY 0 T OWER BADINA
COLLIERY ACCIDENT

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri Shahnawas Khan):
1 beg to lay on the Table a copy of
the Report of Enquiry on the fatal
accident at lower Badjna Colliery,
Dhanbad on the 11th Januarv, 1966.
(Placed in Library. See MNo. LT-
5941:66].
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MESSAGES FROM RAJYA SABHA

Secretary: Sir, 1 have to re-
port the following messages received
from the Secretary of Rajya Sabha:—

(i) “In accordance with the pro-
visions of sub-rule (6) of
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, 1
am directed to return here-
with the Appropriation
(Railways) Bill, 1966, which
was passed by the Lok Sabha
at its sitting held on the 24th
March, 1966, and transmitted
to the Rajya Sabha for 1na
recommendations and to
state that this House has ne
recommendations to make to
the Lok Sabha in regard to
the said Bill.”

(ii) “In accordance with the pro-
visions of sub-rule (6) of
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, I
am directed to return here-

with the Appropriation
(Railways) No. 2 Bill, 1866,
which was passed by the

Lok Sabha at its sitting held
on the 24th March, 1966, and
transmitted to the Rajya
Sabha for its recommendas-
tions angd to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
BilL”

—

12.29 hrs,

COMMITTEE OF PRIVILEGES
FourtH REPORT

Shri
(Shimoga): I beg to present the
Fourth Report of the Committee of
Privileges.

'
MARCH 30, 1966 Samsad of Visva Bharati (Elect).

S. V. Krishnamoorthy Rao
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ESTIMATES COMMITTEE

NINETY-SIXTH AND NINETY-SEVENTH
REPORTS

Shri A. C, Guha (Barasat): I beg
to present the Ninety-sixth and
Ninety-seventh Reports (Parts 1 and
II) of the Estimates Committee on the
Ministry of Transport—Bombay Port.

12.29¢ hrs,

JOINT COMMITTEE ON OFFICES
OF PROFIT

FourtH REPORT

Shri G, N. Dixit (Etawah): I beg
to present the Fourth Report of the
Joint Committee on Offices of Profit.

1229 hrs.

COMMITTEE ON PUBLIC
UNDERTAKINGS
Twenly-third Report
Shri K. N. Pande (Hata): I beg to
present the Twenty-third Report of
the Committee on Public Undertak-
ings on Indian Airlines Corporation,

New Delhi.

12.30 hrs.
ELECTION TO COMMITTEE

The Deputy Minister in the Minis-
try of Education (Shrimati Sound:
Ramachandran): On behalf of Shri
Chagla, T beg to move:

“That in pursuance of sub-sec-
tion (1) (xii) of section 19 of
the Visva-Bharati Act, 1951, read
with clause (5) of Statute 10 of
the First Statutes of the Univer-
sity, the members of Lok Sabha
do proceed to elect, in such
manner as the Speaker may
direct, two members from among
themselves to serve as members
of the Samsad (Court) of the
Visva-Bharati for the next term.”

Mr. Speaker: The question is:
‘“That in pursuance of sub-sec-
tion (1) (xii) of section 19 of
the Visva-Bharati Act, 1951, read
with clause (5) of Statute 10 of
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the First Statutes of the Univer-
sity, the members of Lok Sabha
do proceed to elect, in such
manner as the Speaker may
direct, two members from among
themselves to serve as members
of the Samsad (Court) of the
Visva-Bharati for the next term.”

The motion was adopted.

12,303 hrs.
RE. FOOD SITUATION IN WEST
BENGAL

Mr. Speaker: Metnbers may now
put questions on the food situation
in West Bengal.

W amam fag (FUAT ) oUw
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The Minister of Food, Agriculture,
C ity De t ang Coope-
ration (Shri C. Subramaniam): Sir,
I thought 1 made it clear. There was
a shortage in the production and
there is a gap between the supply
and demand. That is why we are
supplementing whatever s available
in West Bengal with wheat which is
being supplied from the central re-
serves. T have also indicated that as
far as Calcutta is concerned the ration
was reduced during November be-
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cause of the difficulties with regard

to the availability of wheat due to
the pause in the PlL. 480 arrivals. It
was reduced to g tota] supply of 1900
gramg per week. Now it has been
stepped up to 2000 grams per
week, which is the quantity supplied
except in one place, in all the other
areas. Only 2000 grams per week is
being given in Delhi, in Kanpur, in
Madras, in Coimbatore and in all the
other statutory rationed areas. 2000
grams is the maximum that is being
given in all these places, whatever
might be the content with regard 1o
wheat and rice. That limit has been
now reached in Calcutta. Therefore,
from 1800 grams it hag been raised to
2000 grams and orders have been is-
sued ia regard to that. In modified
rationed areas, where there is no sta-
tutory rationing, they were giving
1500 grams and now it has been step-
ped up by another 300 grams and the
people there would be given 1800
grams per week. This i the main
thing. And, to meet this demand on
this basis, whatever extra wheat is
available we are making available to
West Bengal Government.

Shri §, M, Banerjee (Kanpur): Sir,
on page 5 of the statement the Minis-
ter says:

“I am sure that with all these
steps taken by the West Benga'
Government to increase the ava:i-
lability of foodgrains to 1l
public, the situation in that Stale
should improve considerably.”

Then he says:

“Government of India is in con-
stant touch with West Bengal
Government and all possible me:-
sureg will be taken to help the
West Benga]l Government to meet
the difficult situation in that State”

This means, Sir, it is admitted by the
hon. Minister that the situation in
West Bengal is difficult. T would like
to know whether he is aware th=' on
Bth April a call has been given or a
day's hartal despite the assu-'nce
given by the Chief Minister bec-'se
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[Stiri C, Subramaniam]

the United Leftist Front fee] that the
quota asked for by the Government
of West Bengal the quota which is
actually needed to feed the people of
West Bengal, that is not being given
by the Centre; if so, I would like to
know what is the demand of the Gov-
ernment of West Bengal, what is the
demand placed before the Union
Food Minister by the United Leftist
Front and the actual supply by the
Centre to West Bengal. I want to
know what is the difference between
the two,

Shri C. Subramaniam: I am afraid
food ig being mixed up with other
things. As far as food is concerned,
the Chief Minister of West Bengal
phoned me up twice saying that he
had discussions with the United Leftist
Front leaders and that this increase
from 1900 grams to 2000 grams per
week in statutory rationed areas, on
a par with other statutory rationed
areas in other paris of the country,
and also the increase by 300 grams,
from 1500 grams to 1800 grams per
week in modifled rationeq areas, has
given general satisfaction. As far as
that is concerned, they would require
an additional quantity of 25,000 tonnes
of wheat, which they asked for, ang 1
have agreed to give that—it is not
only 25,000 tons, on calculation it was
found that they would require 30,000
tons and 1 have agreed to give this
extra 30,000 tong needed for the pur-
pose of meeting this requirement.
They are asking for the release of all
persons who have been charged with
murder, arson, looting and all those
things. They are asking for there-
leage of these persons who have been
arrested for these things and also
varfous other things in which they
were involved. As far as food is con-
cerned, I would like to give this as-
surance to the House that everything
. possible, particularly with reference
1o the general food situation in  the
country, is being done and the West
Bengal Government alsa are taking
all possible steps to meet the situa-
tion. -

MARCH 30. 1966

Situation in West 373lz
Bengal
Shti Indrajit Gupta (Caicutta

South West): The Central Govern-
ment has  stated more than once,
through the Food Minister, that only
one lakh tons of rice can be sup-
plied to West Bengal this year. On
page 3 of the statement the Minister
has said:

“A quantity of 4.30 lakh tonnes
in terms of rice has been so far
procured and it is expected that
West Bengal will be able to achie-
ve the target set for itself.”

—

want to know, since the target set
is 11 lakh tonnes and only 4.30 lakh
tonnes have been procured by the end
of March, is it not quite clear to the
Food Minister that the State Govern-
ment’s procurement target is never
going to be reached and, therefore,
with one lakh tonnes of rice which is
promised from the Centre, based on
the assumption that the procurement
in the State would succeed. the quan-
tity will now prove to be totally in-
adequate? Will he, therefore recon-
sidey the question in that light sincc
procurement in the State has failed?

Shri C. Subramaniam: Since the
West Bengal Government is the best
judge on this matter of procurement,
they are stili  confident that they
would be able to reach this procure-
ment target. The hon, Members be-
longing to the hon. Member’s party
and varlous others have extended
their cooperation particularly for pro-
curement from the bigger hoarders
who have not yet delivered their
stocks. I am sure if that cooperation
s also coming forward, apart from
the efforts of the Government of West
Bengal, they will be able to reach the
target. If it is not reached, at that
time we may have to review the si-
tuation and see what further hag to
be done.

Shri Indrajit Gupta:' What is the
time, what is the target date?

Dr. Ranen Sen (Calcutta East): Pre-
viously, last year, the total amount of
ration in Calcutta industrial area was
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more than 2000 grams, Then there
was a cut and it was reduced to 1900
grams and now raised to 2000 grams.
The main demand of the ULF leaders
in regard to food is to increase this
quantum g little more than what has
been offered by the State Govern-
ment. They ask only for wheat and
not rice. For some time past the hon.
Minister for Food has been saying be-
fore us. not only informaly but also
in the House, that he can relase any
amount of wheat for West Bengal.
They do not demand rice, they want
only wheat. Of course, they want
some kind of an assurance in the near
future in regard to rice also. There-
fore, in view of the statement of the
hon. Minister about ' releasing any
amount of wheat to West Bengal, 1
hope a little more wheat, about 100
grams more, will be made available
to West Bengal. Since thig is the de-
mand of the people, may I ask the
hon. Minister to look into the whole
thing afresh and see that g deadlock
is averted in West Bengal on the 6th
April.

Shri C. Subramaniam: I would
very earnestly appeal to hon. Mem-
bers to consider this. We have fixed,
as far as the ration quantum iz con-
cerned, apart from the question of
how much quantity of rice and how
much of wheat, that in the statutory
rationed areas we should stick to this
2000 grams as the maximum. Because
of the very difficult gituation we have
to restrain consumption and we
should have controlled distribution.
Now, on what basig should 1 discri-
minate in favour of Calcutta and say
that they should get more than 2000
grams when in Delhi we give only
2000 grams, in Madras only 2000
grams, in Coimbatore only 2000 grams
ang in all the statutory rationed areas
only 2000 grams. I have no doubt this
will have further repercussions also
As far as manual labour is concerned
apart from this an aditional quantity
fs given. That is quite a different
tning altogether. Therefore, | would
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appeal to hon. Members not to insist
on this extra 100 grams. After all, it
: small quantity compared to 2000
gramg being given per week, taking
into acocunt the overall situation and
the supply position in all the other
statutory rationed areas and the great
difficulty even for this supply. Even
though hon. Members on the other
side have been objecting to PL 480,
al] this is from PL480, supplies and
we have to depend upon the arriual

of PL. 480 supplies even for the
supply of wheat.
Shri H, N. Mukerjee (Calcutta—

Central): I am sorry, the ways of
Government appear to smack of
horse-trading methods, because con-
cesslon is coming in annoying drib-
blets only when pressure is there, and
that is why there is this question
of hartal on the 6th of April. Gov-
ernment waits for this kind of pres-
sure and then gives some kind o’
concession. This is a sort of thing
which wil] not work. I ask, why is
it even at this point of time Govern-
ment of India does not exercise its
good offices with the Government of
West Bengal in terms of the assu-
rance which the Prime Minister had
earlier given to some of us, that
popular committees would be ret up
at different levels in order to assist
in the work of procurement as well
as the distribution of foodgrains?
Without this kind of thing, whatever
the Government is trying to do on
appear would not produce the right
results, and I want an assurance
from the Government of India that in
regard to the setting up of popular
committees at different levels to help
procurement and distribution the
Government of West Bengal would
be told what is their duty.

Shri C. Subramaaiam: | um sure
the hon. Member would not charge
the Government of India that we
have not taken any steps or tha! we
have not movel in the matter. I am
sure the hon. Member s aware of
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the action we have taken. Now the
question is whether all-parties om-
mittees should be set up. As a matter
of fact, a step has been taken by tne
West Bengal Government and a com-
mittee at the State level has already
been appointed. If further cum-
mittees have got to be appointed t
the district level, block level and the
village level, 1 am sure the Com-
mittee at the State level, when it
meets, can take that decision. With
.reference to the total situation 1n
West Bengal, with reference to pro-
curement and distribution, if cons-
tructive suggestions are made in this
Committee, I have no doubt in my
mind that the West Bengal Govern-
ment would actually respond tu it. I
am sorry, the hon. Member said tha:
there is horse trading. As a matter
of fact, I would like to know on
which side there is horse trading.
The West Bengal Government have
increased the ration to the ievel
which is available throughout the
country. Now, after having reached
that level, they want 100 grams mory,
which i8 not a significant quanlity.

I would like to know on which side-

is horse trading now.

To T wYge wifgar (wea-
qR): HeAt WEEW 7 WH 2 97 AFAQ,
A0 W AN & 9AW & "gAE
wmd § | Sawl ¥ 80 gMT =TA O,
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10 AT A | §@F T F@E
25 §FEr g WX W F 40 dver
T WYX JE[ F |G Y AT 2T
& AT SqT oS fis s § Sewe
W A AT, Y Al wERT T A
T FT/E I N 4% T & fg
fe ¥ o T Al g e
AET FI NN FTEAF AR A
o A7 qF A I s &
grrer w feam g 25 dwwr o
40 &wwr Tq0 )
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Shri C. Subramaniam: I do not
know what answer I have to give to
this. Am I expected to give any
opinion on this?

An hon, Member: Answer the ques-
tion:

Shri C. Subramaniam: I have ne
answer to give.

thr, Speaker: I have not followed
this,

TWo Tm wHigT wifgar : wemm
T, T WA R E w5
Ay wT TR E P

oW wghww W fer dEa
&fg | fomd amew, #4 Aot awmEr
wY @y AG gU

Shri C. Subramaniam: After tak—
ing into account the general availabd-
lity in the country, we make avail—
able to the State Government &
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s
much ag possible according to their
demand. If the hon. Member thinks
that we are going to yield to pres-
sure or violence alone, then perhaps
the hon. Member expeots that I
should refuse anything they ask for,

ot wy fomd :  wen wEEw
‘T’ wex A fwar

Shri Dinen Bhattacharya (Seram-
pore): This is a very important issue.
We must be given a chance,

e wgRa LLLEDBIE L1
I

Shri Dinen Bhattacharya: We have
eome only today. We must be given
a charce, I am interested in this
matter, The hon. Minister has made
a wrong statement.

Mr. Speaker: Order, order. I can-
not help it,

Shri Dinen Bhattacharya: He is
giving a wrong impression as if we
are demanding discrimination bet-
ween one State and another. He is
making such statements,

Mr. Speaker: Order, order, He will
kindly resume his seat.

Shri Dinen Bhattacharya: I will
sit down, But my appeal to you is
to give me a chance to correct the
statement.

Mr. Speaker: I am sorry, I cannot
allow it
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Shri Dinen Bhattacharya: He is
creating wrong impression in the
country that we in West Bengal are
asking something special,

Mr. Speaker: Will he listen to me
or not?

Shri Dinen Bhattacharya: I will
listen, But, at the same time, Sir,

i would request you to listen to me-
also,

Mr. Speaker: He will kindly sit
down. I will ask him to do it. If he
feels that the statement given by the

Minister is wrong, he can write to
me.

Shrl Dinen Bhattacharya: I will
write to you and then you will give
me a chance. But, in the mean time,
everything will appear in the paper,
people will read it and a wrong im-
pression wil] be created.

Mr. Speaker: I am not going to
change the procedure for his sake.

Shri S, M. Banerjee: Sir, I rise on
a point of order,

Mr. Speaker: Order, order.
is wasted so much.

Shri S. M. Banerjee: How is so
much time wasted?

Mr. Speaker: What is the point of
order?

Time-

Shri 8. M. Banerjee: My point of
order is this,

Bhri Sheo Naraln (Bansi): What is
the rule?

Shri 8, M. Banerjee: Rule 376.

Mr. Speaker: No, it is not a gene-
ral rule that every time....

Shri §. M. Banerfee: Sir,
hear me.

) gew wx wgmo (am ) :
ag  frAToRw N g s #
T IME £, AT gmmw § fe
W frerr amm . (e )

kindly
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ot ®o Wlo wANT : AT w@mEE
uTF W17 48 & fF & 9% iz
FEA & ATHA |IGT 9T ar gW A oA
T¥ g ®T qor fr gw At & syl
wenw Afew fear & 1 wod Wy fE
wifgr wdw Afeq  foige < faar
¢ dfam ag Bede fafrmz 2 @R E
TR FU A 6 AT qeT H apfean
& frara & ag frar fr famgiy afenr
‘g2 faar a1 AT fomwy foiee w3
fear @1 Y D wmOR PgEO @
¥ frae & v feam wgree oY oF
et f A s E A v AR &
aTqy R & F9T e g §
o am 91 I %@ faar aw
frag fowe @ ma g RaR
C oW I A 4 & e R
a9 qw T e &

WA AAT . IFA A @
@ F fog =i fear @ 83 W
T faqr a8 M &= w2ow Afeg R
qm| 4 WX 9Ty qg 3"y fw 376 gafad
8 2 & grg 3% AY @qTge A wrEw
W T AFT § | @rE W ArE
fea®Y forr wxmr 9% a@ & 0. .
(wwqm) .. & o ¥ fe 93
@ g

“A point of order shall relate

to the interpretation or enforce-
ment of these rules...."”

Shri 8. M. Banerjee: Kindly read
-what is mentioned next,

Mr. Speaker:“....or such Articles
of the Constitution as regulate the
‘business of the House......

o oadt | v R wE
Fqm Afag 1

Wt g W wEER e
w@wwithmiw%’% ﬂfarq

had ‘Not rocorded
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g far o wew W,
ool fraza & Al wew ¥ s
fe afs a0 o angfas arfas
feam &m gw ¥ ogw wwy § A
TSty ot JEFT IqUTET T £

AT e Al W ol ot T
aifaw feamo
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Mr. Speaker: This will not go on
record—four hon, Members talking
at the same time and spoiling the
record.

Wt uRdEs qw (FTEE)
ueqer wgew, Wy fawy gigE &1 AW
qr Jud | gw A aw .

OOW WY . 6E WA EE
YT g a@ ¥ weew @ AR ¥
TS @ WA &w A, few gy
% f &3 g7 g a1 & Saw e @
F THAT

H’Y“fﬂ"l’h:
qr 1

& amat & Ay

USH WL : ud qg A aTe
HIHAT § JART ATE T AEY 25

ot Wy famd . www AR
faer @Y & &1 qa1 <A ¢, "TAET
F: W A fae @ @
mvﬁwifmn....(wwn)

ot ay famd . 495 £ fae
*R mﬁﬂ'@v&:«w
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oS wgR o ag & e g
AIHAT | W« AF A IS AT |

i wgmw fag . & 7® Fraca
T W AT 9N ¥ fF g g garw
T A R g e ¥ A
A W ¥ AR oA Tty W
IAFT IZART ®IT | TOT qWT AR
fare # 4 amE F1 5 T I3 InEE
Iwy  Ave-mer ¥ gw oenY ¥ Q, W
e oz s&aTy o9 ey ot fe Tl
5 6 a3 aW gw W gwlAy
Ju fraga ¥ f& 4 arde &t 5
Wi Y FHTT grEW e @Y AT
Tifgw |

o wPAw . ag  geE W
Tt 0

Shri U. M, Trivedi (Mandsaur):
“This is a very good suggestion, If the
House agrees and you agree, the
House should rise at 5 o’clock on
that day. It is a very good occasion.

Mr. Speaker: If the House agrees,
-we can rise at § o'clock.

Some hon. Members: Yes.

Mo TH HAWT 'ﬂ‘gw W
ot e fag gw Sl oWy ang-t
W Afenr yHar ¥ A oAy
L S o O

1251 hrs,

*DEMANDS FOR GRANTS—contd.
MmisTRY or DereNce—contd.

Mr. Speaker: The House wi'l now
take up further discussion and voting
on the Demands for Grants relating
to. the Ministry of Defence. 2 hours
and 35 minutes remain.

Shri Harl Vishnu Kamath (Hoshar -
gabsi): At 3 o'clock the Home
Minister i to make » statement.

. . . L}
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Mr, Spaaker; How  long will the
hon. Minister like to take?

The Minister of Defence (Shri Y.
B, Chavan): A minimum of 45
minutes.

Mr. Speaker: I will be calling him
at a quarter to three.

Shri Harl Vishnu Kamath: That
statement will be after this or before?

Mr. Speaker: We can take that up
after this, if the House so .desires.

Shri Bhagwat Jha Asad (Bhagal-
pur): Yes, Sir; that may be taken up
after the reply is over.

Shrl 8. M. Banerjee (Kanpur): Sir,
we have not followed, who will reply
to what.

Mr, Speaker: The Defence Minis-
ter will reply to thig debate at a
quarter to three and finish by 3.30
Then, there will be the Home Minis-
tar'y gtat t. Shri Surendra Pal
Singh may continue his speech.

Shri Surendra Pa' Singh (Buland-
shahr): Mr. Speaker, Sir, I was say-
wng yesterday that since we have had
an opportunity of having a first-hand
experience of fighting with the
Chinese and the Pakistani armies, we
shoudd now be able to make a proper
assessment of all the strong and weak
points of the two arimes and on the
basis of that assessment and also on
the strength of the information that
we may have received from our in-
telligence ani  other  sources, we
should be able to formulate and evolve
our own military strategy in order to
prepare our armed forces fully to meet
the danger from across the borders.
After all. it is not necessary that we
should always purchase military im-
provements through boundless waste
of human blbod. Thi progress, in
my opinion, should come from the
power of human thought end reflec-
Hons.

*Moved with the recommendsation of the Presidest
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Having made these few remarks of
u general nature. I would now like to
draw the attention of the hon. Defen-
ce Minister to two or three matters
of importance which vitally concern
our defence preparations, and the
morale of our armed forces. I will
first of all, say a few words on the
subject of border roads because I
do feel that this is a subject of very
great importance, particularly now
when there is no actual fighting
going on on our bonders and we
should pursue this matter more vigo-
rously than we have done so {ar.

We have been given statements and
assurances in the House on a number
ot occasions to say that all was going
on well with the Border Roads Orga-
nisation and that the work of cons-
truction of new roads was proceeding
satisfactorily. We have never really
felt satisfled with these assurances
because side by siie with the infor-
mation provided by the Government
we keep on getting news, disquiet-
ing and contradictory news, from other
sources like the press etc. which
gives us the information that all is
not well with this organisation and
that the projects are sometimes held
up because of the lack of co-ordina-
tion between the various agencies
which are responsible for making
the roads and sometimes because of
the paucity of furls and so on and so
forth. So. we cannot really assess
what really is the position and we
want the Defence Minister to throw
more light on the subject and tell us
how this work is progressing. Our
difficulty in making a proper assess-
ment of the performance of this or-
ganisation arises from the fact that
from the various reports and other
information placed before us we can
never really find out whether there
is any proper schedule of work laid
down for this organisation; whether
any annual targets are set for them
and whether those targets are achiev-
el or not. For instance, I will just
remd a few lines from the Report
of the Transport Ministry for the
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year 1965-66 which reveals the posi-
tion more clearly. On page 60 of
that Report we are told that the
total length of the 20th feet wide new
roads to be constructed by this orga-
nisation is 5,341 miles but the date
by which this task is to be accom-
plished is not given. Actual length
of the roads constructed up to 30th
November, 1965 comes to 1.558 miles,
that is, roads of the proper specifica-
tion o 20 feet width. This shows
that during a period of six years
only one-third of the actual targes
has been achieved. This, in my opi-
nion, ig rather a slow progress and
since we have not got the ful] in-
formation, I do not know whether
the Defence Minister will be able to
elaborate on ‘this point and tell us
whether he himsel is satisfied with
it or not. At least we feel that the
work is going rather slow.

If we just indulge in a bit of ari-
thmetical calculations, something
rather interesting is revealed. 1 will
just quote a few figures. The length
of roads constructed up to 30th Sep-
tember, 1964 is 1,133 miles as per
information given jn the report of the
Transport Ministry for 1964-65 and
the length of new roads constructed
up to 30th November, 1965 is 1,553
miles. If we subtract this 1.13%
from 1553, the figure comes 1o
420. This shows the achievement of
this organisation during the year 1963-
66, that is, 420 miles—whatever that
may mean.

Despite all that is said in praise of
thig organisation from time to time,
I do feel that its work is going very
slow and some very important and
sensitive parts of our border areas
are still without roais. That impe-
des the work of our armed forces
whenever they are called upon to
operate in those areas amd the pathe-
tic example of the Mizo Hills trouble,
which is very fresh in our memory,
goes to show how things went wrong
in that area. It is within our know-
ledge that as early as 1963 proper
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warning was given to the Govern-
ment that some trouble was brewing
in that area and that may explode at
any moment; it was necessary that
roads should be built in that area as
early ag possible. Unfortunately,
that warning was not headed and the
result is before us. Our armed forces
contingent had to march on their feet
tor as much as 10 to 15 days to reach
the trouble spots, It took them,
in my opinion, about four to five
times more time to quell that rebel-
lion than they would have taken nor-
. mally if good roads had been there.
“That is an example of how things can
go wrong in those areag if we do
not built a proper net-worth of roads.

13.00 hrs.

Apart from the strategic and mili-
tary importance of these roads, roads
are also important in these backward
areas for the economic development
o these regions. It is, after all, also
the right of those people who live
there to demand good roads and
better of ication for
their economic development. If roads
are built, it will lead to economic
development of those areas and the
betterment of the living conditions of
the poeple who live there and if they
are better off and prosperous and
happy, naturallv ‘aey will give more
co-operation and help to our armed
forces in times of an emergency than
they will do it they are poverty-
stricken and backward. More often
than not they co-operate with the
encmy and not with the Indian armed
forces, So. once azain I will implore
the Defence Minister to give more
attention to this matter and expedite
the work of the Border Roads Or-
ganisation as much as possible.

The second point which T want to
refer to is the question of the pay-
ment of flving bounty to our fliers in
the Air Force. I feel what is being
given to them n~w as fiving bounty
is most inadequate. I will just auote
a few figures. In 1949 our Pilot
Officers and Flight Lieut ts  etc.
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flying bounty, and Squadron Leaders
and Wing Commanders were getting
Rs. 1,500 per year. In 1962 a revision
took place as a result o which this
bounty wag raised from Rs. 1,800 and
Rs. 1,500 in the case of the officers I
have just now mentioned to Rs. 8,000.
This was a substantial increase, 1
admit; but then the atvantages of this
increase were more than offset by
the phenomenal rise in the cost ot
living over this period of 12 years.
Therefore, actually this rise diki not
amount to much, and J feel that what-
ever they are getting now is hope-
lessly inadequate and the Govern-
ment should pay more attention to it.
I think, in recognition of the mer-
torious services renderei by the Air
Force in our recent encounter with
Pakistan, something ought to be
done for the Force as a whole ana
one way of doing it is that tms
bounty should be substantially 1n-
creased. It is a matter of shame
when I have to say that even coun-
tries like Pakistan and Indonesia and
1 believe one or two other peigh-
bours of ours, are paying much more
than we are paying to our flving
men by way of flying bounty. The
other advantage o! raising the flying
bounty is this: We will be attracting
better human stuff to our Indian Air
Force. It is very necessary. Because
of technical advancement flying con-
ditions have drastically changed.
More and more faster planes and the
weapon systems too have become
more complicated and sophisticated,
and as such, therefore more and more
intelligent persong are required to
handle them. It is most desirable
that wa should make it worth their
while to join the Air Force,

The other nnint T want to bring to
your notice i» about family accommo-
dation for th: armed forces. In mv
opinlon enough attention has not
been given to this subject as iz due
to it because thig is a subject which
i{s vervy dear to the armed orces per-

were getting Rs. 1,800 per year as

]. The Government policy on
this matter has beep very inconsis-
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tent. They have never actually gone
all out to solve this problem once
and for all. The authorised accom-
modation for Officers is 100 per cent;
in the case of JCOs it is 50 per cent
amd in the case of other ranks 14 per
cent. We know for a fact that the
available accommodation is far short
ol the authorised accommodation. 1
request the Government to make a
special note of this fact and do some-
thing quickly to make up this defi-
ciency.

In this connection a survey was
carried out by the Defence Ministry
in 1957-58. The survey revealed that
at the rate at which we were pur-
suing this matter it would take us
more than hundred years to provide
the requisite accommodation for our
armed forces personnel. The pro-
gress is very slow indeed. Some
more effective steps should be taken
to chas. this matter. Whenever some
big projects were taken up, they were
invariably given up due to paucity of
Yunds or for other reasons. This may
be a small matter, but it is something
which is verv dear to the hearts of
our Armed forces. I, therefore, re-
quest the Government to take up this
matter seriously.

The fourth suggestion is about re-
settling the ex-servicemen on our
tonders. 1 fully support the sugges-
tion made yesteriay by the Maha-
raja of Bikaner that we should inha-
bit all our border areas with ex-
servicemen as early as possible and
we should arm those people. This
matter has been raised several times
in the House. We do not know what
the Government is doing abotit it. It
it very necessary to do this and I
think from this measure three ad-
vantages will accrue.

First, by so doing we will be
solving the problem of resettlement
of ex-servicemen to a great extent.
Secondly, it will put an end to the
espionage activities bv our enemies
on our border areas. Thirdly, if these
people are provided with arms, we
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will have a well-trained and well-dis-
ciplined civilian population all along
the border which will take care of
the border intrusions. They will also
give us early warning of such enemy
sctivities on our borders.

Shri Hari Vishnu Kamath: Ex-IN.A,
personnel also.

Shri Surendra Pa] Singh: 1 will
briefly mention about our Navy also,
though the case of the Navy was ably
and forcefully put forward by Mr.
Raghunath’ Singh yesterday. After
81l that he has said, I have very
little to add. Navy is still receiving
a step-montherly treatment. Assu-
rances are given to us from time to
time that necessary steps are being
taken to augment the strength of the
Navy and to make it a more balan-
ced force and to give it more teeth
etc. But we are not satisfled with
the progress made so far. Our main
difficulty is that of replaccment of
old ships, as most of our ships have
reached a stage when they should
be discarded as scrap. Apart from
those assurances, we would like to
know from the Defence Minister as to
what steps are being taken to pro-
cure surface craft from anywhere in
the world. Now new ship has been
added to the Navy since 1962. What-
ever is being manutactured at Maza-
gaon Dock is not likely to be avail-
sbie till 1973. The question is, in
aidition to Mazagaon Dock Frigate
project, are we doing anything else to
get surface crafts from somewhere?

As far as submarines are concerned,
1 am sorry to have to observe that
the Defence Ministry has not gone
very much forward from the days of
Mr. Krishna Menon. Up till now
there was at least a mention of the
word ‘sumbrarine’ in the reports.
Now this word has been completely
omitted from the 1965-66 Report.
There is no mention of submarine at
all in the new Report. 1 do not know
why this matter has been left out of
the report. We have a Teeling that
only lip service is paid to this matter.
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1 could request the Defence Minister
tn say once and for all whether any
efforts are being made to secure sub-
marines and, if so, what are the
vesults thereof.

About our aircraft carrier Vikrant,
1 want to say that it sea-hawk
planes have become obsolescent and
are soon to become obsolete. I will
request the Hon, Defence Minister to
tell us what is happening about the
replacement of those planes. The
Sea-hawks had become obsolescent
when they were purchased by us. I
believe that some negotiations were
going on with the British Govern-
ment sometitne back for the thin sky
—hawk planes. We do 'not know
whether this deal has gone through
or not. It is very necessary to pro-
vide the aircraft carrier with proper
planes, and a proper escort of sub-
marines and smaller crafts like des-
troyers and frigates. With these
words I support the demands of the
Defence Ministry.

]
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[ T | wTeE)
ot § wfea &1 & feaT @ 0 wod
W T FAT oW fE I &
AT T R A gEwT e af-
o w1 ofteg fmgr 2 1 ¥
@ T AW A wrEARfAEar w1 T
&y, oy T A @ fear e arfeeama
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3w ¢ f& ot vEafth § =i
¥ # N A o DA Ew fray W
U A Afew T A g d e
T qg 97 A AT & 99-
Tgufs W fedw W&t A wE—aE
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1 ¥ fadw el 7 faar ar @ Gt ogH
&7 /9 S0 AT 3WAT & | gETA T F
AT, ATEE F & AT F IAIZ
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! FqaT quR, W 2w aany fe
@ e § afesara e fada w
AT} X AT W AT AT E T a2
¥ qIRE HIEA F AT A AT F AL
A ¥ qamar § fe azrf T EA § AW
oY fazT 7 gard grat ¥ wona 97
sfoay Tar | T w7 Sfaeeg 357 WY
faqr 1 ATETR €T ¥ TR FTAW
@ | 9 AEE T ¥ wewT g v ey
ardr & Fo wry foradT ot £87 49 TaaY
arér feden Aifwy s 97 feded 1
Y ¥ avz oY ITH AOA T X &

qTX Az 3 & 94§, 812 w2 Az,
extfeart dz, fogd a8 «F iz
oY #717 wrgzd & 7w Are fro o zad
FATH F £F ¥a7 15 sfqwm 0 A
& qara TEX §, Ffwa d7 € AT v
® |MT 96T €7 15 0§ qEA ¥
ey fawii #1 &7 qway & 1 AT gt
&7 9127 #Y arzT & §mA ¥ wravaEay
& g Ty & e g A ¥ Are we
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[t wor W wrong]

frafRa ¥ aamar M & 1 A g
¥ Far o fa2s F Saer WO TR O)
€ afaee At @man, g@F gar &
W T fra gl F W 75 wwe
fasrar &Y 81X 17 e S wY T
s fgar

st ¥ w7 fv g wfaew
gax & few @ arq gw afwoar
HAT w1 AT TF 1T F W ATHET
& Ay § 1 afares O a]
qaTE TxF A faar § fF gw W
W aiferna w)y araeiae dow &F o
¥fiwa arg a1q gy oY w7 & o e
§ grrg § WA-ge w1 gefwEva
Fzma £ | wala qifeeard & S
Jaiege I+ § ar foaq i) 7 390
WATTHAT § ITF Fraeg ¥ Qe
T §EwEwa F2ma #1191 "y
¥ T 1 qe W s g awder
qiffea ®Y @0 ®7 # yfemT & ar
ag JaFr A AR gFt & afg ¥
R dm wawm, wWifw @ W %
wraTaET @ 1 gafae cn ST faa, vl
W fwda, & @Y %1 39 T 73 /1
f& & fam gF1¢ 9o qEar g
T & oawd §

A AR e ag O framy arf
2 fe ofr & svgfaew a1 Qo & o
faggm § sl T AT W OR )
& I AR R A e fRw Aify
9T IgH ¥ a9g & | AfFT Igiaw
HTHIA W7 §9W #, g9 WWa%T ¥ 43
wgaT =gy § fF v wo ofimr #
wgfagw 41 AaeT Sgd §, A N
areEs Aif #1 @em 9y § a
o & fagqam ¥ AG g0 1 wEE
frd ot fegam @ TE R W e
S T 0 WEd § WA o
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w1 FfE vl o e # o
O wd qETr § ag ofww A g,
I fF 9 FIAT & ¥ B0 GEIAIEAT N
afer g fw TR IR TR,
queEfr & aX ¥ gw o ey §
S gn ATaE A F A G 3R
™A §F faams gy T i
THfFaT o @) WA W
gEET AR fF W Y g WK
JEl % qg €1@ FT QIS AR Y 97
¥, 8ffw fggam & @vr @ &,
IR fafew s ¥ St AT
Q% AT W A aAE@T §, F I W
Aifg § @ wF | Wit o R
% I wwr @ fF g Y |TanT
g AT FHEAANT FAR I GH
Ffem o ¥ oF faa & gfemm @
ggraaT £ Y g 9w @ma 5 &
dfewr wel & arg A AT gw
T ¢ % & ag T =gy | I W)
N g7 & A § FAw
qu & agt A, fadw A o FEm

gray og W wga § fF SR W
o faa §- afeam, @ a2 &
fod g 9% wll AW @ @
§ e fod @ gl gl aEr
& o & e ) ¥feT e ag @
fFIARAT T I W =g 3w
ARy & TG IAW HEW ¥ @A 47
wgr & 5 & wife amed § 1 78 O g
Lk 1R

Tafed €7 I ®1 @A §h, Ag
wrawEs 2 5 g9 v 99 fe) #raw
%% faRiA araa ¥ g weTEan
N 1gw T gaw § fagw eAd
Iq §HE qEEaT A WK oW q &
T § e ag w1 AgEar # @ E
o w9 B faw gREfaEr ¥ O
g, Py doeenfaar ¥ ag g7 f 30
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B GA Y, RN @ v AR E,
v g T N W SR wer § 6
west ¥ gw uo fa ) qgmar s
& fol dae &) Wi g g fr g
T 7 fogeam i fizar o
Wt 1 wrew i & gag ¥ g ag
wgi fs g Wit 2 fs wed 20
FAR oW ¥ widwEw WA dwRI W
g ) & % 0w ¥ A §, W
fie & W @ ey A v T,
wife @ W 2w A o W=l g,
R AT Wl o IR faow ¥
A, AT I T TET W AWK
WAk @ w o ¢, dfaw & g
ArEA B ArAar g 1 ¥ I frdaw w
g g e agt aw avv @ W 2w
g ¥ 4 few g wed
g gz & A, ofes T ¥ v
%, ag sfam

w¥ g gty & Q@ ey awt
oY ¥ o TTE g f W d Ay
3 s wga, fFoam e g
framew qn & 1 ww faamew g W
wrawwar ag ¢ f& gk framw
fawra @1 1 @@ A afoEAaR ¥ wWo
wEww W % ey, fow #
i W ¢ fe gt w7 e
§ Fag ¥ qOwo gara T faar @ o
WAz e & fag A wsd ) &
wAaT g fe S # e w0 R
€ 9T IS T wE ¢, W fah
wg & fr o faames g &, <o s
Wft, wrawwar og & fe waw fedm
W F AT I AW F A7
w9y fad 26 WU &9 1 wfafwr
gmEgarT § ¥ &1 g o foama
frv & fod 50 wE T W Wi
®7%, 7ufy s mAWEAT 100
sUT w0d N vk AT wenwY
¥ IT AN W w64 F AR
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wW fad @ far fe wow g ad
¢ &, AfFT W ard Ay ant ¥ <y
a3 w, qrfeear # fegfy
w1 ¥ %X, 78 wraws & fe AT s
®T 0% q@T A W FH J FH 100
0T AT ¥W  feanee qawdfoiz &
fod @ o R o ey g
¥ 9§ AR ad wed fadaa ¥
wg & 1 wiw gERr A aE, ey
| 8 qfemriie, 9w W G
AN &ATF, WA qTT FIIT qFA A,
WA I WOR W AT W -
w1l wied & w@ T o A |
T |

& ¥ Q@ faae & g wEIT
I AgEY, T AW A0—qw
e qfaear wa ot & @ 2w € aar
w1 § | agi afRT & qq wey ¥
Tk JgrE Wy &, gt o &
Y TgE A ye@ ¢ A agw
e § K og qen g f& owIT W
.Y T g o 99§ fw &
T U QR4 §, 9N & WY S ¥ ?
1T X &gy 6 7w qw I A T )
& e Afy W ¥ &g 0 Afe
# 7g qeaT § WR &1 TAW And
@ g ? @ W ww ¥ 2w oy § R
fier s #1 qe € 1 el "
@y 7 9 fifd f fmy B @
w &4 F W IW A @H I ET W
feqr, W9 3T & 2@y 9w o QIR
W W w7 ¥ &ure Ag T eER,
IH Wy G wEow wiT & W fe
A ) w A ok & e g
fr af frr wegdva ot ardd o
Ty w3 fir 7w ®) oW aw Wifed |
& @y &7 s Wi g f fra
T A9 IH A FEAT TR,
w#i ? wqr aw w2t fe “afgar ooy
s w i R
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& a Ao owEy § @ g NeAw
W W § R Fg £ 5 e A
IR T AT IR A R g )
w oA W 2w A gfafedt ¥ qr
B, 3 77 F & F Fmoe N wwen
&1 segg Ag frm @ o W@ awer
S o 99w g o9
¥ f& g7 & ggamar § fx
Qe &1 @ 5 A F gl
WX 97 & gm dAT ENRIY A A9
T AfET | TW AFIT F) IO W
g X AT AR W e W
oo e g ww § aE fow o

@ T ¥, SuTERE WEITw, W
amEE N g, SEd 3w few
§ T wwhw & ok g5 fw
ot & W o w9d am # fEfae
& gl ay @, & woely & o
97 ® wgi qv 7y W@ X kgt fr
ag & W ¥ aw ;e dor o g
& fr fgram W ofcam ¥ gQ
ag ¥ iz ¢, w10 few WX W@
o 2y fre W) AT FT A | W AR
o v fow ¥w # dar€ af  awm
ameeT Ty & a7 ag gwnh e
q¢C W, Y@ W g 8w W
frar€ i 2 | Jud AT A F gEle
gt s o IR WO OF wraee
T v gy, W fowd @ Q@ awRr
s aferarr & s forr wafer &
T XA ww R EIW A AW
ar gz & wifiz & adt W) F
w gifgrar srfgen am? e O @
§ 1w W g e A R
arr g fe gETh wwArd wwt & 7
rd s e w=fa ¥ e
¢ o am B e A R AR §
o @ &1 &9 @Y gy oA
Afx & v & 1 7 o gATh fR’w
wifr o & | v aeeem ¥ ol § )
wnT affeeaw azeeer 1 ofie e
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A 9 & g A e g,
AFT & g ft AT tdT ¥ qw
Nt aa E aqg @ I A ¢
@ of fag Qv § fr g fadw
#ifer & 7 W T3 # 1 7@y g T
e Afr & § 0 faer faefEE &
9 ¥ qEemAEr qwer o § fam ¥
ag fag df # fr 3 sEnAfoa & wee
/T R ¥ 1w aw g o Afy

1341
1453
i1
‘?533352
EEETETH

3

TR ! oag areRfew awem gam

I &1 @ fear ) ogw Iw v oAy
* o o /Y § a7 gd oA gy
¢ | AfET | # g @) A1 | Ay
£ 1| ¥9 & ¥ A 9T Ay Gy
w7 § fc it 2w R fao &1
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gt ST gt & | afe & wgn e & T T THT & €7 * frar v o

W &1 wefiq 1 aga weer § o
a1 T & IEA W wH FER
faq fear § 1 SR F1E @ foar w3
T @ 1 e gEEly § Oy S
% foer a1 f6 1w & ag w1 A9
T QIR AGY WA | I WX FHA
forar & & g% wifgd f5 Wy wiwr
N FWE W] W 9 § Sy
1 o gy feafa ag @ e werdey
&% F ghaard 3T A R gA W
¥ oY wfer § ag T A & -
fag s @ oar € fr 9@ wf
firfy 7 frll a@ ¥ T TG FT A
w2 ) 39 uf| B W F T § ;|
wr wfaar st § w own qfeat
ot §, WA aw W AR TR
X FT I77 FL | F oY g g7 w9
wf@ a@d |

wa i g7 T § aY g S
Tl A<y & faq dare @Y & 1 Afew
9T w3 @ @ 9 g A I A
T g g & T o g da
wifer | gn 9% w & frogw gfw
¥ 1 Hfe o & fir S & fo AT
F g wrr § @ @ 99§ foew
Wiy Iy 2, A wHEC @ § } vEy

R gAR wAreg o9 d § 99 W W
T SraT qg @re & fog @y @ Jmar
¢ fr fow wwrC ¥ ag 9g W fe ag
W 39 N WA N TP FA ® dAC
i

wp A g feamw & 1 @ & forar
g v @ W ek ¥« o

)

i

]
Lk D
¥734 a2

faargr oY ¥ owoh @ & gy @
O §HY ¥ AT W gEAT § afw
T oF @ fer ® Ak A aman g,
TW 2g 9 N afqqw w@ ¥ a@ @
T AT O AT A W
T AT EWT AAH AL A § 1wy
Ay A A I wmr § W
THTT §T A qraw w1 aqwr ¢, & qx
wga wgw ¥ fr ag oiardr adw
T & Iy wEY ¥ gwEAr A
g fs om v & sl fae
o WY § O guEast w6
TOIYAT W7 WKW JTEC T AU A
Y WA F @A e v
ot Twar §, I WER & FAAD
T W A agt e Agt @
it § | Wy agt g A &
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oA w1 fe IaE qaT N AwY
et 7 frqy T awaT o Afer L, L

st gvR W e (W)
amoRT g ?

=t wrt vw ey ;oA &
AW 1 g EO wHem &, W
e w AT § 1 & A o ¥
awar § 1 Afwa & amgar § 6 waey
W wgEm W

Y W 5 &g w@r ) wee
® o dlo ®o FT T TEAT 4T |

4
T} | W IEH J9 I G
£ W agt war 2% q%r g &

Iq &2 N 7% fiFar @7 | IEA
g "wra g% fAftaa & & g8
qaman qan 3 f A et ag @iy
T iRt T A e Ay A &Y
I § O W fRE o TR WY
W Y &1 W B F wRT W
of Hifa ot SR @ M T=@_
| A o a9 § O AT qudw
3 wifgam W 1 faar ok S
quT JEEY g€ Y T gArdy W gy
P v AT IY faar afer fe
g B W Q) 4 T why & oge
) % | ¥ TAFT A9 89 § qgew
T qE T4 6 N K wLEER ¥
TG | IAE QY AT AW AEX §
ECRC IR O A

oIS A &hr gy @y & fe g
@ g awAfify o §aw g,
aaifaw @ W mae ¢ agi A%
aiffem w1 ok T W aeg g,
Imar & wga wig § fe waaw ¥
qageg § oY qaAfas g §) g% ar
g e wifed | & g g
o f& ww @t i o
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ag 5% & i ¥ aw o awwr w39
W T A, wq qqr TE Fy & av
T §—Ff afee™ ¥ a0 gd
WA F | A GAR AR AR
sy fr = go fred
w gara fm @ oy o ¢, T A
w T gy
T few g, ww # Ak ww A
dff @ e wr qwen goAT
qfteg ¥ wman a9 39 9T wgi ¥ @A™
qer #R & A g g §w R

amar § @ Wy T W Eu
£ § WX A # 3 www A o g
fs war feqr omlr
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TR M Wi w9 AW aA W
My T g v E & S ¥ w
LIl S SUEE NS GE ICE Rl
arer e F f & wp aw fad gwfee
AT @} & wifs 919 7 gv @ awwn
& & fmn @ 7 w9 e &
&t & quw § fr o g7 @ 0w
1 X A @ @ S O e
& W w1 TEwT g Faw g faws
@ w3 ? @y ag awdwr
% faers Wi 9% qwar &, &9 & faware
W 7T gEar § AR g faers A
% awar ¢ | & guwan g 5 o AT
e Ig A § 6 i DT awog aw
WﬁﬂTﬁ.m@ﬁw%ﬂrﬂﬁ,
IFiA ek ¥ @ fawy a7 A @
g1 W WA R AT W AR
WA A IR 9T W g WA
TR AT § WX A A A g g )
whed g g N ww W T
T wEh Nfgd | agr N W W
fromgew €1 § S ¥ wAwrd g¥
e Arfey |

‘v & o & s W §
o g wrewT & 9w kAR A 4g
wwa T ¢ fr IR $e A
warar § 1 % oA |ear g Aol AEe
¥ FF @ 3T w1 IR AT B ¥
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WA s Wi
forar gir & 5 wAdwfoe w0 &
weed o war & Ak & o R
¥ 1w gfee & woee 1 dEwr FT
WS W oA ¥ A A g §IE R
T w7 foar oy AR 99 w1 =
fear oM, a W aw AR &A@
Iq ®1 g & famr Wy

e za W ), 6 F Qe A

W g, I8 ¥ age fwm v ¢
'wﬁﬁr & gz w fewmrd JET
it & g o W s A @ aw
ot oz feft st g & fgar o) Ims
g

o ¥ q@ ag s & fr AT u
afeRT & gERY & w9A W e
- ¥ fodr og el ¢ e gw fo
Wt @ % awdE o §W f1 G
o 8F ¥ wud arg & o7 I7 ©) qUwd,
o g atg, T e 5T §F W, afe-
am W 9 QA T e w3
wY feafa % @

Mr. Deputy-Speaker: Shri Mano-
haran.

Shri Shoe Marsin (Bansi): You are
not calling those Members who are
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standing to catch your eye, but you
are calling Members who are sitting?

Shri Manoharan (Madras South): I
shall finish my speech very soon, and
the hon. Member can speak after-
wards.

Shri Sheo Narain: You have not
called those Members who have been
standing up. You say that there is
no list, and yet those who are stand-
ing are not called but only those whiv
are sitting are are called.

Mr. Deputy-Speaker: Shi

Manoharan.

Shri ‘Manoharan: On the basis o1
certain ¢ut motions that I have mov-
ed, I want to make some observa-
tions regarding the performance of
the Defence Ministry.

Now,

At the outset, 1 extend on behalf
of my party, namely the DMK, my
glowing tribute to the Armed Forces
of this country who have projected
the image of this nation sky-high,
and gecondly my homage to the
finest flowers of the Indian soil who -
have dedicated their lives for the cause
of honour, self-respect; sovereignty and
the territorial integrity of the nation.
Thirdly, 1 tiinX my congratulations
must go to the Defence Minister who
hag proved hi If and estabii
his mettle as a Defence Minister.

I agree with what has been stated
at page 4 of the Ministry’'s Report,
namely:

“The entire country has admired -
the performance of our defence
forces. This chapter in the history
of our Armed Forces contains
many instances of unexcelled
valour which will shine for all
time to come. The Indian jawan
has once again establisheq his
image in the hearts of the Indian
people.’.

1 wish you, Sir, to mark particularly
the expression:

“The Indian jawan has once
sgain established his image in the
aenrts of the Indian oeoole ™.
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[Shri Manoharan]

Before proceeding to the subject
.proper, y want to draw the attention
of the Defence Minister to certain
‘conflicting and startling figures, ac-
cording to me, given in the Ministry’s
report. At page 4, in para 8 it has
- been stated:

“In operations of this nature,

losses are inevitable. To date,
our casualties have been 2763
killed »

But, again, in the same report, in
paragraph 8 at page 12 we find this.
Of course, I may be wrong, and I am
subject to correction. The report
say::

“In the process, our Army in-
evitably suffered some losses.
2735 persong were killed.”

At page 4, the number given was
2763 but at page 12 the number giv-
en is 2735. Within four or flve pages,
28 ablebodiedq jawansg have been
killed . . "

The Minister of State in the Minis-
try of Defence (Shri A. M, Thomas):
There is a corrigendum which has
been issued, which has made the cor-
vection,

Shri Manoharan: My copy has not
been corrected. 1 am very glad that
it has been corrected.

Shri A, M. Thomas: The corrigen-
dum is there pasted on the very first

pege.

Shrl Manoharan: The jawan has
established his image in the minds of
the Indian people; so, the report goes.
Now, the Indian jawan is the darling
of the nation. His sacrifice is an ins-
piring document to be preserved.
Every drop of blood that has been
shed by the jawan of this country has
the capacity to say a Jot of stories not
-mly to this generation but to the
generations to come. The combined
effort of the forces, the forces of
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the people as well as of the Armed
Forces, is really unique in the history
of our country, and hence emerged
the slogan rightly {from our late-
lamenteq Prime Minister Lal Bahadur
Shastri: ‘Jai Jawan Jaj Kisan'
Therefore, let us not demolish the
image already projected; let ys see
that the image is not demolished or
tarnished or altogether abolished.
The cordial relations that have been
established between the Armed Forc-
es of this country as well as the fore-
€5 of this nation should not be allow-
ed to be strained.

Ours is the biggest democracy in
the world. ‘Military Rule’—the wis-
dom ang genius of this country has
discarded it as something alien to
our basic thinking, to our way of life
and to our form of Government. I
think that a specific and notable role
has been assigned to the Armed Force-
es of this country and we are proud
of them, and equally we are proud
of our democracy. But, unfortunate-
ly, a curious situation ha: been al-
lowed to develop in this country by
the Government of the day, wherein
the specific area allotted to the Arm-
ed Forces has been extended and
they have becn askeq and alloweq to
have their own way in the altogether
differcnt flelds which fall under the
Jurisdiction of the civil authorities.
I think that this i3 an explosively
dangerous situation.

A jawan who was given a rousing
reception by the millions and millions
of thig country, a jawan who was
given kumkum on his forehead by e
section and cross-section of the society
of this nation, a jawan who was
garlanded by the lakhs and lakhs of
people of this nation, iy asked to
shoot at those people for whom the
unfortunate jawan has his own ad-
miration. The bullets and gun-shots
of our jawans which have penetrated
and plerceq through the chests of the
enemy forces across the border are
now piercing through the bosoms of
our peaple in whose hearts the jawan
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has established his image. Govern-
ment composed of minds oblivious of
the potent chemistry of social forces
are simply closing their eyes before
the realities of the situation. The
sort of situation which is continuing
will, T am afraid, laid the country
in disaster. The trouble in West
Bengal, the altercation in Aijal, the
massacre in Madhya Pradesh, the
silent revolution which js in the offing
in Tamil Nad, the revolution in
Kerala and the so-called rebellion in
the Mizo Hills area are nothing but
the creation of the civil authorities
who are noted for their lack of un-
derstanding, lack of sympathy and
Inek of appreciation of the situalion.
Unless the basic, morose and stupid
mentality of the Government is
changed, 1 doubt very much whether
the present situation will have its
own change at all. The logical situa-
tion ultimately would be, 1 think, all-
round agitation und all-out employ-
ment of the forces to curh down the
socalled disturbances in the country.
This would provide, | am afraid, an
undesirable, psychological bait as has
been pointed out by a front-rank
economit Dr. V. K R. V. Rao and
that has been endorsed by no less a
person than the President of the
Indian Nationa] Congress, Mr. Kama-
raj, himself. What would happen if
foreign aggression starteg and if the
armed forces of this country are en-
¥aged in curbing down the disturb-
ances? Who are going to meet and
beat down the aggressors of this
country excepting the sturdy jawans
in the Cabinet anq Jhansi Ki Rani,
the Prime Minister of this count:ry?
Thercfore, it is a matter where I re-
quest the government of the day to
seriously consider and see that demo-
cracy which is based on vision and
liberality i« upheld.

The secong point 1 wani to touch
upon today is the basis of my cut
motion, that is the threatened closure
of the Avadi Engineerng Store Depot.
I will now refer to a question gnd its
answer given by Mr. Thomas day be-
fore yesterday. The question was
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askeq whether it is a fact that the
Avadi Depot is being closed down by
the Defence Ministry; and if so, the
reasons therefor. Mr. Thomag said:
Yes, 206 Base Ordnance Depot at
Avadi is being colsed down. The
reason stated by Mr. Thomas was:
The depot was set up during World
War II to act ag a base depot for
feeding troops in the Far East. This
depot has now become redundant. 1
cannot understand why. Because, he
says, it is not functioning as a Central
Ordnance Depot or as a Command
Depot for units in Southern Com-

mand. Why? The reasons is not
stated. Even its limiteq role, accord-
ing to Mr. Thomas, as a holding

depot on behalf of other depots, has
come to an end. The reason has not
been stated. 1 take strong objection
to this view. I want to draw the at-
tention of the Defence Minister to' the
closurc of the Engineering Stores
Depot at Avadi. The reason stated
by Mr. Thomas was not convinsing.
For the understanding and apprecia-
tion of the Dcfence Minister, a brief
history or thiz  Engineering Stores
Depot at Avadi would, 1 think en-
lighten the understanding which is
clouded with the misunderstanding of
the Defence Minister as well as his
colleague. This Engineering Stores
Depot was installeg in 1844 It is
situated at the southernmost corner of
our country. Secondly, 1 want to
draw your attention to the fact that
we have very great admiration for
our army strategy. I would request
the Defence Minister to give his per-
sonal attention to this matter of clos-
ing down the largest depot in the
southern border when three corners
of our country are facing threat.
This depot is strategically situated
from all points to keep the front-lir

with a continuous flow of stores with

out any disruption particularly desing
an emergency of the nature which
we faced recently. It is understood
that stores hag to be moved by road
during the present emergency and
were despatched within the shortest
possible time. It is ideally and stra-
tegically the best. There is a doubt
lurking in the minds of people of my
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part of the country when we hear
that this depot is going to be closed
down. In 1864 I had put a question
to which an answer was given by our
Defence Minister, Mr., Chavan. The
Question was: Will the Minister of
Defence be pleased to state whether
it is a fact that the Engineering Stor-
es gepot, Avadi, is being closed or has
been closed? Hig reply was an em-
phatic ‘No'. and (b) and (c) do not
arise. But, Sir, I have got a doubt.
In 1962, September 22, a letter had
been sent to ESD, Avadi, by the Engi-
neer-in-Chief, Army Headquarters.
His letter No. js 29985. In that letter
he said that the Avadi Engineering
Stores Depot is to be closed down. 1f
the intention of the Government is
to close down the Engineering Stores
Depot, Avadi, | warn the House
sufficiently earlier that the Govern-
ment is going to invite lot of trouble
in that part of the country. The
closure will naturally involve 450
families. Lastly, I draw the atten-
tion of the Defence Minister to look
into the matter and see that justice
is done. One more point and I have
done,

Before me the Audit Report is
winking with squint eyes and an ugly
face. I want to quate only one para-
graph from it. This is paragraph 38,
page 21:

“Leoss due to collapse of a han-
gar.—A contract was concluded
by a Commander Works Engi-
neer..”

This shows the incompetence of the
Ministry. 1 am not taking Mr.
Chavan to task.

....in September 1963 for re-
erection by 3rd December, 1963,
of a hangar at an airfleld at a cost
of Rs. 90,400. On 13 December
1963 when the work was still in
progress, the partially erected
hangar collapsed, The contractor

ttributed the collapse to heavy
mowfall in the area and defective
structura) design ang claimed a
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sum of R:. 34,790 as compensation
for the loss.”

I will read the following paragraph
also.

“The Military Engineering Ser-
vices autharities did not accept
the claim but helg that the hangar
collapsed due to defective work-
manship ,and the contractor was
asked to re-erect the hangar at
his own expense.”

Now the interesting thing comes.

“While the re-erection work
was in progress, the hangar again
collapsed on 11 December, 1964
rendering unserviceable 238
tonne; of cement (valued at
Rs. 58,857 storeq in it). The
contractor again attributeq the
collapse to heavy snow deposits,
but the Military Engineer Servi-
ces authorities held that it was
due to the failure of the
contractor to take requisite pre-
cautions during the erection of
the structural work. There has
been no further progress in the
erection of the hangar. In July
1965, an arbitrator was appointed
under the terms of the contract
to adjudicate on the disputes aris-
ing out of this contract; the award
of the arbitrator {is awaited
(January, 1866).”

Therefore, let me add one thing more.
For the gross incompetence of the
Ministry, for the gross imcompetemce
of the Government, the verdict of the
people is awaited in 1967.

Shri A. M. Themas: Politics had the
upper hand towards the end.
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Shri Lilaghar Kotoki (Nowgong):

1 risg to support the Demands for
- Grants of the Ministry of Defence. 1
join the hon. Members who have pre-

ceded me in paying our glowing tzi-
butes to the defence services person-
nel who have laid down their lives
in the recent comflict with Paki:tan.
We have lost many as 2,768 per-
sons who have been killed. We also

express our sympathy for the wound-

-ed, numbering 8,444, particularly the
462 personnel who have been serious-
ly incapacitated. We also volce our

- concern for the 502 personnel who are
still zmssm; We hagpe and pray that
they are still alive and they will come

‘back to our country.

1 welcome the provisions made in
the rule: governing the pensionary
and other benefits admissible to the
families of defence services personnel
‘killed or reported missing in opera-
tions, ang of the defence service per-
sonnel disableg and invalided as a
a result of injuries sustained in the
operations. There is room for im-
provement so far as these benefits are
concerned, but I must say that this
is a laudable gesture on the part of
the Government to recognise the
sacrifices of our jawans in thcse
-operations.

1 also welcome the increase in the
budget for defence to the tune of
‘Rs. 2948 crores for the year 1966-67.
I would have hoped that this amount
should have further increased: it is
because of the fact that this House
ang alsp the country are concerned
about the threats from China and also
the uncertaintics from Pakistan. The
recent information that has come to
us, of the Head of State of China
ecoming to Rawalpind; and also mak-
ing a gift of MIG 19 aircraft and
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medium U-39 tanks to Pakistan i
ominous. sviously, India i3 the

only enemy in the mind of Pakistia
far which they are making all thess
preparations. Yestetdny the House
was told about the mlufng of troops
by Pakistan on the western borders.
What china will do pext, it is beyond
nnybodyl g'uess

I will only recall what our late
Prime Minister, Shasteiji, tolg this
House on the 22nd September last.
while referring to the preparations
and also some of the activities of
China on our borders. I quote fromh
the White Paper No. XII, page 148
He said:

“I must tell the House that we
view with grave copcern the
Chihese activties on the border
and the armed intrugions into our
territory. We have urzed the
Chinese Government in our note
of September 21 replying to the
Chinese note of September 18 to
forsake the path of belligerence
and intimidation and return to
the path of peace and reason in
its relations with India. ] hope
that even at this late hour China
will respond to' thls cnl] ang pre-
vent a major crisis.

In this hope, we al] share. Our coun-
try does not want war with anybody,
ang much less with our nelghbours
This sentiment applies equally in the
case of Pakistan also. With China,
we had the Panchsheel lpeement
with "Pakistan, Shastrifi, béfére he
died as'a martyr concluded the
Tashkent declaration. But in Bpite of
this, it is very unfortunate that both
these countries are crazy to have @
conflict with India.

Here again, I will recall what Shas~
triji said in the same statement; he
stated:

“We have no intention of un-
derestimating the gravity of the
situation. But we have resolved
firmly to meet this challenge to
our freedom.”
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This House and the whole country
took the pledge in November, 1962,
as soon as the Chinese aggression
started, to the effect that we will not
rest till we redeem our territories
from the aggressors. The national
-emergency remains; the threat is
growing ,and therefore it is meet and
proper that defence should get the
highest priority in our budget.

geted for a certain amount the
Laboratory should ensure thaf the
funds are fully utilised in a plan-
neq and economic way.”

This is what the Committee observ-

ed regarding this shortfall, But then
the relevant point is in respect of the
allocation for research and develop-

In the matter of our preparations,

ment, In the same report, in the
ooncluding chapter, at page 41, the
Committee observed ag follows:

I fully agree with the view expressed
in this House that we should do all
that is possible to make our country
self-sufficient gnd self-reliant in the
matt(r of weapons and equipment for
our defence. Here 1 am sorry to say
that while the Minister of State in
the Ministry of Defence, Shri A, M.
Thomas, wag intervening in the de-
bate yesterday, and when he referred
to the meagre allocations made for
research and development and to the
report of the Estimates Committee,—
in doing so—he did not o full justice
to himself. I take it that Shri
‘Thomas did not have time enough to
go through the entire report and that
is why his reference was made out
of context. Regarding the shortfall,
his argument was, what is the good
of having a big allocation if we can-
not gpend. But the reasons are also
there. This is what the Estimates
Committee has said at page 21 of the
Ninety-fourth Report in respect of
Defence Research and Development
Organisation with particular refer-
ence to the Defence Metallurgical
Research Laboratory, Hyderabad. I
am quoting from the report:

“The Committee are not con-
vinced by the reasons advanced
for the shortfall in expenditure.
They are concerned over such
shortfalls. The Committee feel
that such shorifalls at the end of

“The Committee note that the
defence research and develop-
ment effort in the country consti-
tutes a very small fraction of
the total national and defence
budgets. It appears to the Com-
mittee that the total magnitude
of the effort falls far short of
the defence necds of the country.
They consider that in scientiflc
research, investment of resources
has got to be above a certain
optimum level before any tangi-
ble results can be expected. The
Committee have observed in the
Report that the defence research
and development budget will
have to increase before the take-
off level is reached in some of
the important flelds like radar,
guided missile, synthetic mate-
rials and metallurgy. With a
view to achieve self-rellance in
the fleld of development of de-
fence science in the country as
also to reduce dependence on
import of weapons and equip-
ments the Committee feel that
the resources of the R & D Orga-
nisation will have to be adequa-
tely augmented.”

This is the view of the Estimates

Committee of this House and there-

the year do not reflect well as
such shortfalls in expenditure
will mean shortfall in develop-
mental and research work also.
They trust that the Laboratory
would be more careful in future
in preparing its budget estimates
in a realistic way. Having bud-

24 (ai) LS-7.

fore 1 can only hope that when the
Minister and the Government care-
fully examine these recommends-
tions, they will take appropriate ac-
tion so that the [Estimates Com-
mittee and the House will come to
know what action they propose to
take,
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Reference has been made regard-
ing the importance of border roads.
In this connection, I request the Mi-
nistry to consider the situation in
the north-east frontier region of our
country, comprising NEFA, Naga-
land, Manipur, Tripura and Assam.
It is surrounded on all sides by fore-
ign countries. Two of them are go-
ing to be belligerents. In NEFA, we
bhad the experience last time, when
the Chinese committed aggression.
The Border Road Development
Board has undertaken the construc-
tion of certain roads no doubt, but
much more has to be done.
It is not only necessary to augment
our defence preparations in these areas
but also to prevent infiltration. Refer-
ence has been made by Mr, Surendra
Pal Singh to our recent experience in
Mizo Hills. It was mainly due to lack
of communications. Therefore, my
suggestion is that the entire region
must be taken up for development of
communications from the strategic
point of view because it is open on
all sides.

Before I resume my seat I will agaln
make another appeal to the Govern-
ment as a whole and to the Defence
Minister in particular because he has
to take the initiative in these things
that this region must have a fully
developed communications system. You
may recall, Sir, that we adopted the
policy of defence and development
after the Chinese aggression. Today,
another important thing is develop-
ment of agriculture in all its aspects.
Therefore, our entire economy must
be geared up to serve these two pur-
poses—one is defence and the other
agriculture. On the eve of Fourth
Plan these things have to be borne
in mind and serious efforts ghould be
made to augment our development
with the concerted objective of streng-
thening our defence and setting our
agriculture on a solid basis. With
these observations I again support the
demands of the Ministry of Defence.
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Shri Ranga (Chittoor): Sir, we are
all unanimous in paying our tributes
to the Defence Forces of our country
for the courage, self-sacrifice, patrio-
tism and efficient gervice that they
have disployed during the last strug-
gle into which we were forced by the
Puakistanj inflltrators and wrong
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leadership on their side. At the same
time, let us also express our gratitude
and admiration to, the people of
Punjab, Jammu and Kashmir and
Rajasthan who have risen to the occa-
sion and stood by our troops, making
all the sacrifices that became neces-
sary and gave a very good accouns
of themselves indeed. They have thus
set an example to all the citizens of
the country how to behave during such
a national emergency.

We are glad that this Tashkent
agreement came to be achieved. We
are certainly keen and sincere—I am
glad the Government also seems to
be equally keen and sincere on their
part—to implement it. The other side,
it may be true, are trigger-happy.
But here is something which is bind-
ing on both of us as a matter of
honour, and in the wide view of all
the nations of the world, especially
the two greatest nations USSR and
USA, this agreement has been reach-
ed. Therefore, it will be possible for
us to hold up this treaty whenever
they begin to go back to their earlier,
bad habits.

Having said that, I would like to
express my dissatisfaction at what my
hon. friend, the Minister for Defence
Production, said yesterday in regard
to those two factories which had not
been started. He wanted us to be
satisfied with the assurance that the
production to be developed from those
two factories would be developed
from one of the MIG factories.

Shri A. M. Thomas: I did not say
that.

Shri Ranga: Kindly consult your
own speech If he has pot said it
so much the better. Before it is too
long, we want the government to
build those two factories as soon as
possible to strengthen our defences.

I would like to repent my earlier
suggestion that it ig high time we
established a separate army for all
our border areas and called it the
Himalayan Army. We should give
it a special status, so that the addi-
tional salaries, allowances, leave,
housing, ration and other facilities
which have to be given to them need
not be considered to be any kind of
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discrimination as against all other
sections of our defence forces. Let us

treat them as a separate wing
of our defence forces and give
them the necessary leadership,

training and other facilities. It
must be such that from all over
India our educated young men,
including technically educateq young
men, will be willing to compete one
with the other to join it and face
the rigours of harsh living in the
Himalayan altitude when they are
employed in this army,

A part of our army will have to
be always kept along the borders—
Punjab, Kashmir and Rajasthan bor-
ders, and Assam border also. All
thesc people will also have to be given
much better facilities than at present.

There is need to constitute a par-
liamentary committee or a special
pay commission to study and report
upon the pay scales, allowances and
other facilities for different catego-
ries of jawans upto the juniqr non-
commissioned officera level. It is
high time this was done, When Mr.
Tyagi was in charge, some effort was
made to improve their position. Other
Ministers said they had tried to im-
prove their position, but even now
1 do not think sufficient facilities are
provided for them at all Therefore,
1 want this commission to be ap-
pointed as soon as possible, so that
they would all be assured that their
special needs would be attended to
by the Government.

1 would Uke to detail a few of the
needs. There is necd for increasing
the daily allowance of fhese jawans,
ralsing the annual increments of pay
for jawans, chowkidars, sappers and
miners und civilian sections of the
defence forces also; there is necd
for providing family accommodation
for jawans and officers as early as
pussible. Something is being done,
but more remains to be done special-
ly for the jawans, There is need for
improving the facilities for promo-
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tion on an impartial, non-communal
basis. Government konws what is
happening today and how much gdis-
satisfaction there is in regard to this
matter. This demand also has got to
be looked into. Therc :s need for
enhancing the amount to be reserv-
ed for jawans’ families and to give
compensation to dependants of de-
ceased personnel, nced to enhance
pension scales for jawans and other
armed personnel; need to merge the
ration allowance into pay for cal-
culation of pensions. Then there
is, reservation of some seats in all
technical institutes and colleges for
the childrén of defence personnel; the
conduct of a survey of unemployed ex-
service men and improving rchabili-
tation and re-settlement facilities
available for them; to provide
representation for them in  the
concerned study committees  to
bring about uniformity in the addi-
tional socio-economic faciilties such
as housing, granting of government
lands and other things; to rehabilitate
those who have been discharged on
medical grounds; granting of govern-
ment lands; providing subsidies for
wells, manures, seeds etc., among all
State programmes and so on. As
was rightly pointed out by my hon.
friend, Shri Sidhanti, most of the peo-
ple come from rural areas, It is no
good granting them some small pieces
of land if these additiona] facilities
are also not provided. Then, there is
need to start more sainik schools and
increase the recruitment centres for
all schools at all eastern, southern and
western States to bring them on a par
with North India.

I would like to caution the Govern-
ment in regard to their recruitment
policy. Even at {he highest ranks it
is not always safe to allow the present
position to continue. Too much of de-
pendence on certain areas only is not
correct. We do not want anything to
be reduced therc, but so much more
has got to be done in regard to other
areas also. It would be possible faor
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the Government to make all these
concessions and develop the defence
forces only when they have plenty of
money. Parliament hag been unani-
mous and enthusiastic in granting
money to the extent of Rs. 900 crores.
‘We are asking for economy cut in re-
gard to civil expenditure. Just as the
Government provides for expenditure,
they should also provide the neces-
sary staff, necessary cells in every one
of their departments in the defence
administration whose duty it would be
to see that the maximum possible eco-
nomy is effected at the stage of mak-
ing up their demands, at the stage of
spending them and also examining
and seeing that no wastage is incur-
red,

If this effort is made simultaneously
with the other effort of building up
our own defence forces, I am sure it
would be possible for the Government
to save easily Rs. 100 crores and that
Rs. 100 crores can be utilised for pro-
viding all these additional facilities
for the existing defence forces and
also to provide for additional ordnance
factories. W

Lastly, it is high time that my hon.
friend, the Minister of Defence would
begin to give us periodically reports
about the manner in which the recom-
mendations of General Henderson-
Brookes arc~ being implemented on the
borders. We have not had any re-
port at all. I wag expecting that a
report would be submitted. I at least
expected that there would be a sepe-
rate chapter in this annual report.
But it is not provided there. Therefore,
T want that they should look into this
matter especially in regard to the
strategic areas.

1 am very glad, my hon. friend,
the other day, was cautious enough to
say that there are certain aspects of
defence which have to be answered
only by the Minister of Foreign Affai-
rs. Similarly, there are certain aspects
of foreign affairg which are within the
special province of the Defence Mi-
nister. That is In regard to the stren-
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gthening of our border defences espe-
cially in Assam, on the Pakistan bor-
ders, here from Rajasthan right up to
the Himalayas. The eastern border
especially has been neglected so far as

icationg are ned. There-
fore, I hope my hon. friend will pay
attention to these things that the coun-
try places before him,

Mr, Deputy-Speaker:
fence Minister.

Shri Sham Lal Saraf: Sir, the hon.
Speaker said that the Minister of De-
fence would be called at 3-13.

Shri Y. B, Chavan: No, at 2-45.

Shri Narendra Singh Mabida
(Anand): Sir, I have sent in my name.
But I have not been called. Last time
also this happened . . . .

Mr. Deputy-Speaker: I am sorry—
the Defence Minister,

st fere e« wvor fgRTer Y
QT § TAT AW F A WG T W
€37 & R} Wt WY FH oAT & )

Shri Y. B. Chavan: Sir, I will ans-
wer the question raised by the hon.
Member, Shri Sheo Narain also (In-
terruptions),

Mr, Deputy-Speaker, ] must ex-
press my gratitude to the hon, Mem-
bers who participated in this debate
in a comstructive way and I am sure
the way the defence debate was con-
ducted here is certainly a tribute to
the Parliament and a tribute to the
armed forces too. I join all the hon.
Members who have paid tribute to
the valiant armed forces of this coun-
try who stood the test of the time last
year when they had to face the Pakis-
tani aggression,

Sir, 1965 will go down in the his-
tory as a critical year which provid-
ed an opportunity for the armed for-
ces to face the crisis (Interruption).
And, it would certainly go down in
the history in s glorious way. It alsn
provided a test for the political leader-
ship of this country, and here I must,
in all humility and gratefulness, make
a mention of our departed leader, Shey

The hon. De-
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Lal Bahadur Shastri, who provided
that necessary determined leadership
to the country faced with crisis,

D.G. (1966-67)

As far as the debate is concerned, 1
would certainly go to some of the de-
tailed points a little later, but 1 must
say the context in which the debate
has taken place is certainly somewhat
significant, I have been replying to
the defence debate for the last four
years. This is the fourth occasion
when I am standing in this hon. House
to meet some of the arguments and
explain the defence policy of this
Government. This year the context is
somewhat different. In the first place,
there is the atmosphere of confidence
in the armed forces. Both the army
and the air force had to face difficult
times, but the valiant manner in
which they gave account of them-
selves is certainly a tribute to them.
Certainly it was an opportunity for
them too.

Looking back to the development
of the defence forces in the last 18
or 19 years, normally we had to de-
pend upon the experience of the Se-
cond World War and the knowledge
of wars fought in history in different
parts of the world. This certainly was
an occasion to draw our own lessons
in the terrain of our own country and
a country which is nearer to us. As
one of the hon. Members, Shri Indra-
jit Gupta, asked yesterday, have we
availed of this opportunity to learn
lessons out of this experience? I would
like to assure the hon. House that
this opportunity has been well avail-
ed of by the armed forces and we
have learnt our lessons,

But we have certainly tested our
army leadership, we have tested our
equipments, we have tested our lea-
dership, we have tested our training
methods. And, generally, I should
say, our training methods have stood
the test of the time., That certainly
has strengthened our confidence in
our training methods as well. At
the some time. I must say, we
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certainly found certain definciencies.
It will be wrong for me not
to mention that we did find some de-
ficiencies and we will certainly try to
remedy those deficiencies in times to-
come. This is going to be a continu-
ing experience and a continuing pro-
cess of learning things.

The other thing, which Is very im-
portant and which has certainly some
sort of long-term bearing on our
plans and thinking in this matter, 1s
where we had to face certain political
attitudes of friendly countries during
this crisis.

When the aids were stopped or
suspended, naturally we had to think
as to what should be our attitude in
this matter. I must say that some of
the hon, Members did make a men-
tion that if the aid had stopped and
war had continued we would have
had to stop fighting within a few
weedks possibly. Possibly they are
misinformed about the strength of
our country. I do not say that we
would have been able to fight in-
definitely in all the sectors, but the
policy that we have adopted in this
country in defence production and the
building up of industry in our own
country has certainly given us some
basic strength which would have
helped this country to carry on this
struggle, if called upon to do so.

But one lesson we have learnt, and
1 think that will be a permanent
lesson for this country. As far as de-
fence production is concerned, as far
as production of weap and 3.
sary eq is d, ulti-
mately we will have to depend on
ourselves and nobody else. Therefore,
the strategy of production, which is
part of the general defence strategy
in our country, which was laid down
before. has been vindicated by our ex-
perience. I know that it is very easily
saild than done that we must be self-
reliant.

Self-reliance has been accepted.
But, at the same time, we ought to
think about modernisation of the
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weapon gystem, standardisation of
the weapon system, Some of these
satch words are very easily and very
frequently used in this debate, Some
hon. Members say that we are still
having a khichri of different types of
aeroplanes. I must admit it; yes, it
is true. But I do not see any other
alternative to this. Really speaking,
the principle of standardisation can
be practised and implemented only
if you are self-reliant in the fleld of
production, you can produce what you
want, you can produce what you need
and what you require. If you want to
standardise a particular weapon system
in a certain manner, then you must be
in a position to produce all those ele-
ments in your own country. There-
fore, modernisation and standardisa-
tion ultimately depend upon the diver-
gification of the industrial and further
modernisation of the industrial base
in this country. The aeronautics in-
dustry in our country is still in its
infancy. We have to develop it.

May I say why we have got different
types of planes? This vast country
hag got to be defended in  different
sectors. The terrain is different, the
climate is different and the problems
of defence arc different. When you
take into account these different prob-
lems, the roles differ and when the
roles differ the planes have to be
different. A variety of planes have to
be introduced. Even in the case of
transport aeroplanes—I do not go into
fighter planes—the type of aircraft
that you would need for transport
purposes in Ladakh will not necessa-
rily be the type of transport aircraft
that you would require in Rajasthan,
for example, or possibly it may not be
the same type of aeroplane that will
be used in the hilly terrain of NEFA
for example. Indeed, the roles differ
and, therefore, the types of planes
will have to be different.

Then again, some hon. Members
bave referred to the frigate that we
are building at Mazagoan Docks and
MIGs that we are producing with
Russian collaboration and said that
they are going to be obsol by the
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time they are ready, I must say that
they are misinformed about it. Of
course, what they Lasically think is
right, Technological development . is
proceeding so fast in the world that
any new develc t in the f
ture of aeroplanes by the time it is
incorporated and the plane reaches
the production level, it becomes ob-
solete in the sense that somebody else
has gone ahead. In that sense, yes, we
may be lagging behind. But we have
to accept that modernisation of planes
in this country has ultimately to be
judged by our own requirements in
this country, Therefore, the MIG 21
that we are producing in this country
is going to stay in the seventies in
this country. I have no doubt about
it. By that time, somebody may pro-
duce Mach-3 or Mach-3 plus, but the
type of aircraft we are producing, MIG
21, I have no doubt will remain in
this country for the purpose for which
we produce it for at least a decade.
I say that it will remain in use in the
seventies in thig country.

So, in the case of frigates too. It is
true that at the rate at which we are
gong, the first frigate will be in our
hands sometimes in 1970 or 1971, While
deciding to go in for this type of fri-
gate we have taken into account the
type of technological development that
is going on in this particular line and
how long this will be uble to do the
necessary service to our Navy. I have
no doubt that these frigates will also
remain in service in the seventies.
What will be the requirements in
eighties will depend on what deve-
lopments take place In seventies,

The weapon system also changes
over a period of time. We find from
the different forces in the world, in
different countries, that there is some
sort of change in the weapon system
practically every ten years, and to es-
tablish that change in the weapon
system takes further time, Pecople
sometimes feel or ask why is it that
we are not buying or getting these
things. I would like the hon. House
to recognise one basic fact. The so-
phisticated weapons required for the

def forces are not just available
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anywhere in the market. Even if you
have got the necessary foreign ex-
change you just do not go and purchase
these things in the market. You do not
just go and take them off the shelves of
those countries. There are certain
political aspects that are taken into
account before deciding whether tu
give those equipments or not, It is
not enough that you ask for it, it is
not enough that you have got the capa-
city to purchase it; it is necessary that
the other party must be willing to give
it to you, Therefore, while talking
of these equipments and modernisa-
tion all these political factors have
also to be taken into account. After the
experience of the last war, it is not
enough that the urmy alone hecomes
realistic in these matters. I would like
this House also to be a little more rea-
listic in these '‘matters. We must know
what is feasible, what is possible and
what is necessary.

All these things have to be taken
into account while offering suggestions
or offering criticisms. Criticisms are
welcome. Looking at all these factors
and the steps that we have taken for
the last two or three years—while I
do not want to create a false sense of
security, at the same time, I do not
want to create a false sense of
panic either in this House—realistically
speaking I should say that we have
added to the striking capacity of the
air force, and we have added some
more fire power, striking power in
the different branches of the army also.
Ang if the army is again called upon
to face any aggression from whichever
side, I have no doubt in my mind that
it will again repeat and give a good
account of itself,

Sir, I woulg just like to give a sort
of analysis of the defence budget. I
am sorry, we could not give these in
the Report itself. We ought to have
given them in the Report. I accept
some of the criticisms made by the
hon. Member, Shri Nath Pai. It some-
times hapoens that we become
consclous of some of the difficulties
when some fresh mind is applied to
the problem. Being 24 hours in it
we sometimes do not see some simple
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mistakes. We will
analysis next year,

There are two aspects of the defence
budget. If you look at the total
figure for 1966-67, it is Rs. 918 crores.
If you go by the services, the army's
requirements would be about Rs. 600
crores, Navy's about Rs. 30 crores
and Air Force’s about Rs, 144
crores; non-effective, that is, pensions
etc. about 23 crores, making in all Rs.
797 crores. The capital outlay on
defence comes to about Rs. 121 crores.
This is the Service-wise distribution
of expenditure. But if you go and
combine all the three services together,
according to the different types of re-
quirements—I have got this analysis
made and it comes to this:—the expen-
diture on pay angq allowances for all
the three services comes to about
Rs. 253 crores; rations, which is in
addition to the pensions etc., cash
allowances that are made, rations etc.
come to about Rs. 84 crores. Clothing
and fuel, not the fuel for transport
purposes, comes to about Rs. 9 crores.
These are the items of the general re-
curring expenditure.

15 hrs,

The other amenities—domestic ae-
commodation, medical services, pen-
sion and miscellaneous amenities—
come to about Rs. 75 crores, of which
1 must say it is rather difficult to
classify the medical services because
the medical service is not really an
amenity as such; it is also necesary

try to give this

‘ to keep the armed forces fighting fit.

So, this is not purely an amenity but
it is also a service requirement as
such.

The expenditure on movement,
which is necessary for development
as also for training purposes, comes
to about Rs. 57 crores. In this, supplies
which is a more important thing,
capital investment, plant and machi-
nery for factories etc. comes to about
Rs. 294 crores. Supplies, that is, equip-
ment, necessary machinery for pro-
duction etc., comes to about Rs. 294
crores,

So. i you see. generally pay and
allowances. rations. clothing come
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roughly to one-third and supplies, that
is, capital invest t for i\ t
comes to one-third.

Shri Indrajit Gupta (Calcutta South
West): What about research and de-
velopment? Nowhere.

Shri Y. B. Chavan: Research and
development and inspection comes to
Rs. 19 crores. I know, it is a small
amount; it works out to a very small
percentage of the total expenditure,
but there again there is no unwilling-
ness on the part of Government to
offer money. In the case of scientific
development and reasearch work it is
not merely the money that helps. We
must develop graduaily the capacity
to absorb the expenditure also. Sanc-
tioning money and merely building
new buildings for research work is not
research expenditure. You must have
the ry technical per 1 and
we must also provide them the neces-
sary technical development to make
use of those funds. I would like hon.
Member, Shri Indrajit Gupta, who
offered this crticism to find out whe-
ther there is that healthy growth in
this particular expenditure or mnot,
whether we had reached a stage where
we are not giving the additional
amount that is required or whether
they are growing. The growth, will
have to be very gradual; otherwise,
it cannot be a growth, it will be
something wrong. So, this expenditure
is gradually growing. We are taking
more and ‘more projects and more and
more important propositions for re-
search work. Personally I have reason
to believe and to be satisfied that
there is that natural rate of growth in
development and research work.

Mauintenance of installations is
Rs. 38 crores and capital works—new
construction of airfields, dockyards,
factories, depots etc.—is about Rs 83
crores. I am giving this general ex-
penditure for the information of the
House so that they can know what
exactly is the composition of the ex-
penditure of the Defence Budget; not
m-~rely on the manpower.

Really speaking, normally in most
of the modern armies, if you see the

s b
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modern armies of the more advanced
countris, the expenditure on sup-
plles is bigger. That is how they
become more modernised and I find,
in our own expenditure also, there is
that trend, namely, that the expen-
diture on equip t and L
is growing. This is a sign that the
army is becoming a little more ad-
vanced, more modernised, more
mecanised, more scientifically thought
of and organised. That is one point that
1 am trying to make. My purpose in
giving this analysis of the expendi-
ture is to emphasize this one parti-
cular aspect of the problem

Having said so much I would like
to go now to some of the criticism
that was offered. That is very wel-
come criticism because that provides
me an opportunity to explain the
Government’s point of view in this
particular matter. One of the- very
constructive speeches I heard yester-
day was from the hon. Members,
Shri Krishnapal Singh, and Shri
Indrajit Gupta. I remember to
have replied to some of the points
that they have made in my previous
speeches also, but repetition is some-
times good for my purpose or possi-
bly for those who have made this
criticism.

The point made was that there
should be a unified command. People
think on these lines because they
have heard that a unifial command
is introduced In the UK, by the
recent reforms that they have intro-
duced in their administrative matters.
Maybe, it is accepted by some other
so-called advanced countries.

Shri Krishnapal Singh (Jalesar):
USA also.

Shri Y. B. Chavan: Our own ex-
perience shows—at least I can go by

my own personal experience in
this matter—that we have not
yet rcached in this country a

stage when we can have the luxury
of imitating some other country in
this particular matter. In those
countries all the three services are
developed in 3 balanced  manner.
Thern is some sort of balanced deve:
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lopment of all the three services—
Army, Air Force and Navy—in those
countries and perhaps it would be
good to have one person selected
from any service aml to make him
the Chief of the Defence Staff and
leave the matter entirely to him.

Political conditions also differ
from country to country. In our
own country it is a patent fact that
all the three services have not yet
reached an equal stage of develop-
ment. The Army is the oldest ser-
vice—naturally, it hag to be the
oldest service, because traditionally
it was the army that was consi-
dereq to be the real armed forees. Our
Air Force is a recent service, but 1
must say that it has made very rapid
growth and it has justified its growih
also in the last 16 years, The Navy,
though it is an old service, is still
lagging in its growth. I was very
happy yesterday and today whea I
heand very able speeches from wo
hon. Members who advocated the
cause of the Navy. 1 was happy
that there was somebody to look
after the Navy in this House. I will
come back to the question of the Navy
again.

I am only mentioning that the de-
velopment of the three serviceg is
rather in an unbalanced way and,
therefore, this idea of a unifiel com-
mand is something which we cannot
just think of now and, maybe, for a
few years more. If from the deve-
lopment point of view and also poli-
tical considerations we can reach this
stage, possibly we can think of it

At the present moment are we
handicapped because there is no uni-
fleg command? That ig another as-
pect which has to be thought of. 1Is
there any handicap in carrying out the
defence policy only becaguse there is
no unified command? The highest
technical advisory body that the
Government has, {is the Chiefs of
Staff Committee which is presided
over by the seniormost member of the

service. At present the Chie? of the’
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Army Staff is the geniormost mem-
ber who presides over the Chiefs of
Staft Committee which advises both
the Defence Minister and the Emer-
gency Committee of the Cabinet. It
is also serviced by other sub-com-
mittees and expert committees. It is
not just in an academic manner but
we have seen the functioning of these
bodies in the crisis of the last war
and I must say that it has workel
well. If the experience iz some
test, then I must say that I do not
think that at the present moment, not
only at the present moment but
under the present circumstances,
any change in the present set-up is
called for.

The other point that the hon. Mem-
ber made was about the intelligence
system and equipment etc. Intelli-
gence is very often discussed in this
honourable House and from time to
time 1 have had occasion to give
same of the explanations. Ag I said,
certainly there is an improvement in
the intelligence work and in the in-
telligence system; but I can say that
as we do in the case of other equip-
ment and other serivces, the intelli-
gence gystem also is a very delicate
instrument and it takes a long time
to develop. I cannot say that I am
‘hundred  per cent satisfled with
what we have done. It will
be a dishonest statement to make to
this honourable House; but I can only
say that we are trying to find out
what better methods we can introduce
and how we can better or improve
our Intelligence system. In the
light of the experience that we had
in the 1962 campaign and in the light
of the experience that we had in the
1065 campaign, we are certainly
taking some steps. I hope if we

pursue this matter with the same
energy and vitality that we have
been showing during the last three

years, probably we may reach a
stage, not in the far instant future,
when we can say that we have got
certainly a foolproof Intelligence
organisation in our country. But I



‘8809

must say we have to be very watch-
ful and' careful in this particular as-
pect to develop thig Intelligence 8ys-
tem.

The other point that the hon. Mem-
ber, shri Krishnapal Singh, made
was that there were a number of
more casualties. I ghould say ‘yes’.
But when we use the word ‘more’
or ‘less’, it is always a comparative
-statement. When this statement was
made, I tried to find out what it
wag being compared with. I find
that these comparisons are made with
figures and percentages arrived at
during the Second World War. The
Second World War was fought for
long four to flve years. It was a
prolonged war consisting of battles in
different parts of the world wunder
different conditions. Those figures
and those percentages are now being
compared with the war which was
fought very intensely in 20 to 22

-days.
Shri Krishnapal Singh: 1 said, in
proportion.

Shri Y. B. Chavan: I have got some
study made of this ani I can say,
yes, certainly, as far as officers’
-death-rate is concerned, it is some-
what more. But that is the proof
that our officers this time led the
army. We had a feeling in previous
times that we have got the officers’
cadre but ultimately it is the army
who do the job. It is the officers
who make the army. This is the
proof of the capacity of the officers to
lead the army in difficult times and
the youngmen of this country who
-offered themselves as their career for
army commissions, etc. They did a
marvellous job and you and I have
-every right to be proud of this. T do
not want to burden this House with
all the details of percentages and
other things. The rate of recowvery
in the hospitals, the rate of invalid-
ment, all these things, are being
looked into. We find that we have
-certainly greater percentages even
‘when compared to the Second World
War. Let us not forget again that

D.G. (1966-67) CHAITRA 9, 1888 (SAKA) DG, (1966-67) 88!0

thig 22-days war was not fought in
that sort of a luxury, fight for two
hours and rest for four hours. It was
an intense fight on all fronts day and
night. It was a sort of continuous
war. Therefore, some casualties are
there, more casualities perhaps—I do
not want to hide that fact because it
is there. I thought an impression
will be created as to whether there
was any weakness for casualties. But
1 should say that there was an atti-
tude to sacrifice and to fight valiant-
ly.

Now, I would like to go to the
question that was raised by Shri
Indrajit Gupta. He had mentioned
about the use o! army in aid of civil
authorities. 4

Shri S, M. Banerjee: You better
don't touch this point,

Shri Y. B, Chavan: I am not trying
to refer to it in a controversial way.
I can assure you of that.

It is on very rare occasions that
this is being done. It is a painful duty
for me if we have to agree to do
that. Normally, the army is to be
used against the enemy. But I would
also, at the same time, say that civil
authorities consist not only of Gov-
ernment but the civil authorities con-
sist of the leaders of civil political
parties too. It is the responsibility of
both these forces. 1 am not talking
in a perty spirit....

ot wg fewmy (FA7) : Cqur-
fy” & awifes o & A d
§r o ?

Shri Y. B. Chavan: Ultimately, even
those who are in Opposition are poten-
tial governments. What is the mean-
ing of General Elections? It is an
invitation by the ruling Party to the
Opposition to defeat them. This {s an
invitation to them.

ot wy fmd ;AT T Ter
@t faOdY dar fafemw owfdy off
L &
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Shri ¥. B. Chavan: Of course, I
know this point was raised in ail
sincerity and, therefore, I am, as a
lover of democracy, raising this ques-
tion. I can tell you I am the most
unhappy person when the army has
to be called to deal with our own
people.

ot vy fomd & 7 owd wew
# ard g & AfFT  gwfE s
1 wg1 e, faw & gro @ qfew @,
/T ® gy gl

Shri Y. B. Chavan: It is the most
unhappy task. It is a very painful
duty but it is a duty ultimately. Cer-
tainly, you can have agitations by all
means—it is your fundamental right;
nobody can object to it—but let us
observe the rules of the game, the
game of running a democracy in this
country. That is all I can say.

One or two other suggestions that
were made were that we should not
have any sort of complex as to from
where we get the aid and that we
should always have alternatives. As
far as the aid is concerned, both in
the cconomic field and in the military
field, we are looking to all sides, We
are mot suffering from any complex
in this matter. From wherever we
can get the aid and whatever we can
get from friendly countries, we are
always willing to do that. We are
not misguided and we have no com-
plex in this particular matter.

1 have referred to the question of
R & D budget which was raised by
my hon. friend Shri Indrajit Gupta.
The question that was raised was
about Navy. It is quite true that we
have not been able to do as much as
the hon. Members of this House want-
ed us to do. But I can tell them the
general formula, the gencral time-
table for building up the army, the
navy and the air force. You can per-
haps build an army within two years
if you get the necessary equipment
Yor it. You can build an air force
within five years. In order to build
your navy, you will have to think in
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terms of decades. It is a very slow
growth in the case of navy. I can
tell the hon. House that we have cer-
tainly taken definite essential steps
in this matter of acquiring more ships,
of acquiring submarines and of build-
ing ships. But this is just the begin-
ning, This is only the first step to-
wards the second step and to a further
step and further progress will take
some time. The expenditure of this
year does not reflect all the efforts
that are made because that expendi-
ture ig spread over a longer period.
So, the hon. Members may not be
guided merely by this fact that the
expenditure on navy has gone from
Rs. 20 crores to Rs. 30 crores and,
therefore, we are not doing anything.
That is the easiest conclusion to reach
and that will be misleading. I quite
agree as I have myself said in this
House that our navy consists of a
large number of older ships and they
need to be replaced. But here again
we went on begging from different
countries and we did not get what
we wanted. It is not a question of
unwillingness on our part. It is a
question of making a systematic effort
for a long time and that sustained
effort is going to help to build the
navy.

1 must make a mention here that I
am not trying to reply to every point
that is made by the hon. Members
here. I am only touching important
points and some of the good sugges-
tions that have been made. About
other points that were made by indivi-
dual hon. Members, as my usual prac-
tice is, I will try to communicate with
them and tell them what steps we:
are taking and I will ask them also
to further communicate with me.
Now, I am only trying to meet some
of the important points which affect
the fundamental policy of Defence.

T heard with interest the speech of
Dr. Ram Manohar Lohia. I am glad
that he is present in this House. T
am not trying to reply in the spirit
of replying only. I try to be some-
what frank about it.
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To TH wAgT Afgm  (W-

q@R) U G HE &g qmay )

Shri Y. B. Chavan: He is one of the
farsighted minds of this hon. House,
not only of this House but of the
country. 1 have got all respects for
him. I have looked to him as our
leader in the 1942 days.

o T AAEe Wifgr: ag
ax N AR ®We 9 IJF | W
¥ g w1 f WA g AR gETT
oY war g
Shri Y. B, Chavan: I am coming to
that point.
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Unfortunately my complaint is
that—I would request hig indulgence
to take note of that—the farsighted
mind is so much absorbed in itself
that it does not take notice of other
minds.— (Interruptions).

My point js this. Yesterday he made
a very interesting speech which
should catch very fine sentiments of
patriotism. He says, “what is the
function of a Minister; really speak-
ing, the Chief of Staff can function;
the President can give some signals
from the Rashtrapati Bhavan and the
Army and Air Force can go on”. I
am not arguing in a legalistic manner
or in a constitutional manner. Really
speaking, I understood what his impli-
cation was: are we making any effort
in the political orientation of the
Army; are we giving the necessary
patriotic motivation to the Armed
Forces? This is what 1 have under-
stood him to have meant. He was
not criticising a Defence Minister or
he was not criticising the Cabinet
system as such. His suggestion was:
are we doing anything to give the
necessary political motivation for the
Army? In that context, he mentioned
one very popular name, Jumbo
Majumdar. It is a very respected
name in the Air Force. I can tell the
hon. Member that it is a very respect-
ed name. T was just discussing this
with an Air Force officer this morn-
ing; he said that he was a very res-
pected man; he was a very good pilot,
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etc. He was a good pilot, but there
were many other good pilots too; pro-
bably they did not meet Dr. Lohia.

To TH AT Mg w@
wiwi ¥ "y & fag &arc ar
g W ¥ | ag wfgfm st
qr |

oft g T W & &
LRI S S

I like that man. I want to tell the
hon. Member from my own personal
experience that, when he was func-~
tioning as the leader of the 1842 move-
ment, I was functioning as a worker,
as a volunteer at the district level.
I know some of those boys who work-
ed with me then and who are now
officers in the Air Force. What I am
trying to say is that the hon. Mem-
ber’s categorical statement, the blanket
statement that the Army of today is
the same that was there eighteen
years before, is fundamentally wrong.

Mo Tw wAge Wfgm : e
bl LU 2 S U
g

IR WERT : qRR, WY |

o TR Rvge Wifgan : qo awer
afay s w6 gaT & |

off qmaA T wg™ . TT W
L I OB R L ]
... (o)

It is not a question of my going
away.
15.21 hrs,

[MR. SPEAKER in the Chair)

o TR wAWT Wfipwm ;& 4y
L
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o T HAET sfigan : wr§ =TwTC
wift et T d )

Shri Y. B. Chavan: My only point
was this. Maybe, it is the same; from
the social angle, things have not
changed. If that is the suggestion, I
may accept it. But that is also a re-
flection not on the Army itself. Army
again is a reflection of the country as
a whole. Really speaking, the most
important point, which Mr. Indrajit
‘Gupta made yesterday was this: a
new bond has been created between
the Army and the country today.
What does it mean? It means that
the Armed Forces of this country have
become the real representatives of the
people. If there are certain deflcien-
.cies in the social life of this country,
probably they are reflected in the
Army, but the Army is not to be
blamed for that. I can certainly
.assure the hon. Members that, in order
to provide the necessary national
orientation, the patriotic orientation—
I cannot say political orientation be-
cause if I say political orientation and
if I try to orient, I might try to do
Congress orientation which ijs a bad
thing today....

Shri Hari Vishnu Kamath: No party
orientation.

Shri Y. B. Chavan: That is why I
say mnational orientation, a patriotic
orientation which is more essential. ..

Shri Hari Vishnu Kamath: We want
‘that.

Shrl Y. B. Chavan: I would like to
.assure this hon. House that the Army
Headquarters, supported by the Gov-
ernment, have undertaken &n inten-
sive programme of providing this
motivation and orientation. In what
way those people who fought in the
last war are less patriotic than the
.so-called other patriots of this coun-
try? They are equally patriotic.
People do not easily go and give up
their lives for the country in a way
in which they did.

o W wAge wfgar : ag ot
F N e gt
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Shri Y. B. Chavan: As I said, I am
not trying to reply in a controversial
way. The hon. Member has made
certain points and I thought that I
must make my own points. Nothing
more than that. We can still differ.
I think we are in this hon. House
because we differ.

To W wAMT wigar : wv
& W & | I WIT qUH FT I W\
TP

wW HieT 0 T ag ¥ §9
& @ wwar | ) e aww @ omn

Shri Y. B. Chavan: I have no
capacity to convince. I am not
trying to convince anybody. I am
trying to put my point of view. (In-
terruptions).

o T wAMET Wfg ;59 3@
TR F 78 & WA A TE G Q|

There were other points made.
Another good speech that I heard
yesterday wag that of Mr. Nath Pai.
He made a mention about nuclear
force, He used a very picturesque
phrase, nuclear Brahmacharya. I do
not want to go into the meaning of
Brahmacharya and other things. I
would generally mention that as--

pect. As far as China is concerned.
I am to the i diate task
of this country, the immediate

threat the country has to face. What
type of weapons we should have natu-
rally depersds ultimately on what is
our assessment of the threat the
country is going to face. Ultimately
what you propose to do must have
some relation to the "troubles or
threats you have to face in days to
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come. I cannot say that there is no
Chinese nuclear threat in a long
range. It is there. But this question
of nuclear threat hag certainly some
relationship with the world peace
problem as a whole. It has also that
angle; that dimension has to be taken
mote of. If I have to ask for funds
as we are discussing Defence in this
country. (Interruptions).

T am coming to the specific prob-
lem.

I have no doubt in my mind that
the immediate ami urgent threat to
this country Yrom the Chinese side
is by the conventional weapons, That
is the jmmediate threat. The urgent
and realistic threat to this country
from the Chinese side is of conven-
tional weapons. Whatever resources
we have must be used and utilised
wisely. When I have an urgent and
immediate threat from conventional
weapons, how can I come to this
hon. House ang say, “well, spend your

money in other fields”. (Interrup-
tions).
AY
This is an important branch of

science and we should see whether
we arc making efforts to build up
the technica] competence in this field.
I must say that this country is very
well aware of that. The Atomic
energy Commission and other allied
organisations are doing necessary re-
searches in this field to build a tech-
nical competence in that branch of
science.

Shri Harl Vishnu Kamath: It can
be used for both peace and war.

Shri Y. B, Chavan: Naturally it
has to be used for peaceful pur-
poses. So there is no Brahmacharya
ag far as science is concerned. As far
as the technical competence is con-
cerned, as far as the knowledge in
that fleld is concerned, it is being
built up. I can humbly state that I

have no doubt in my ming that the®

nuclear
correct

Government’s policy about
weapons is a wise policy, 2
24 (ai) LS—8.
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should
(Interruptions).

Shri U. M, Trivedi (Mandsaur):
Do not put a dam on the progress.

policy. a policy which we
honestly pursue.

Shri S. M. Banerjee: Becausc you
sre not a Brahmachari,

Shri Y. B. Chavan: 1 am sorry I
am exceeding the time. I would
mention the important points and
conclude.

What is the present position that
we are facing in this country? We
had this conflict with Pakistan. Then,
there was the Tashkent Declaration

or the Tashkent agreement. There
are certainly some conditions after
the Tashkent Declaration. The

Chinese threat also continues and
continues in a rather more menacing

way.
What is our assessment about
Tashkent? We must look to some

conditions before Tashkent. What
had happened was that the relation-
ship of Pakistan and India had be-
come so tense that it had reached a
stage when the Armed Forces o!
both the countries were fighting with
each other. It had reached a point of
no return in the relationship between
both qpuntries. Tashkent has given
an opportunity to both the countries. ..

An. hon, Member: To return back.

8hr Y. B Chavan:.. to return
back from the armed conflicts, an
opportunity to keep up peaceful re-
lationship. I have no doubs that if
this opportunity is willy-nilly or
deliberately thrown away by any
try, the of it on
both the countries will be terrible,
and 1 have no doubt about it. No
country plans for war. I think in
the modern world every country
plans for peace but peace with pre-
paredness. 8o, naturally, when this
opportunity came, we had to accept
the position.

But at the same time we cannot
Yorget what is happening after Tash-
kent today. Certain new realities are
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appearing on the horizon. We know

that China never liked Tashkent

because Tashkent was a sort of re-
versal of the policy that they want
to follow in the world, and particu-
larly in this part of the world. If I
may say so, the Tashkent Declaration
was a sort of slap in their face. But
today what we find is that they are
trying to incite Pakistan. From the
statements and speeches that we
hear {rom some of the leaders of
Pakistan, it seems that there 1is a
growing element in Pakistan which
does not like Tashkent.

(Amroha):
of the

Shri J. B. Kripalani
1t began with the signing
Declaration.

Shri ¥, B. Chavan: That may be so,
The Chinese are, really speaking,
rylng to fish in troubled waters nd
trying to interfere on Kashmir which
s entirely our own internal ques-
tion.

An hon. Member: That is right.

Shri Y. B. Chavan: It is in the
interests o! Chinese policy to weaken
the forces which led to Tashkent,
and it is, therefore, that they are
trying to weaken or trying to take
away or persuade or tempt Pakistan
away from Tashkent. I hope and
trust that the Chinese do not succeed;
I hope and trust that the Pakistani
leadership sees the truth of the game
and does not fall a victim to this
thing, because peaceful relation bet-
ween these two countries is in the
interests of both the countries. What
both the countries need is economic
development. What both these coun-
tries neeq is the development of the
human material in their countries,
ang this can be done only on the
beasis of peaceful relations between
these two countries.

As far as we are concerned, I have
no doubt in my mind that we want to
stand steadfast to the Declaration of
Tashkent. '
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Shri J. B, Kripalani: Whether they
do or not.

Shri Y. B. Chavan: But I must say
at the same time that we cannot be
complacent; ‘if there are any forces
which are going to attempt to cow
us down to any position, possibly,
they are ‘counting without the hosts”
as they say. This country would not
be forced into accepting any position
which it cannot accept. That posi-
tion will have to be maintained. But
we shall have to keep in mind that
the threat of the Chinese Jdoes con-
tinue, and it continues in a more
menacing way, as 1 have said, because
they are where they are, and their
tendency to fish in troubled waters
was repeated again in 1965 when the
Pakistan aggression was on. They
made a childish attempt at sending us
an ultimatum, and a further chilMish
effort to withdraw that ultimatum.
The second attempt is going on at
Rawalpindi today. It is a very
tragic thing that the Chinese Armed
Forces, the Chinese weapons and the
Chinese tanks and the Chinese aero-
planes are paradeq on the streets of
Rawalpindi, but the comedy of the
tragedy is that some of the American
weapons which were used, and which
were manufactured to contain the
Chinese are also paraded along with
them. Unfortunately, that is the
comedy of the tragedy of it.

But, apart from that, we have to
take a realistic picture of this thing,
and quietly; 1 would request this
House that after the experience of the
last conflict with Pakistan, after the
brave work that our solMiers did,
after the confident and able manner
in which our Army was led last time,
we should watch these developments
with wide ‘awakeness’, and I agree
there. But we should not allow any
excitement or any panic. We should
behave as a great nation, a dignified

* nation and a powerful nation. That is

the only request that I can make to
this House.
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Mr, Speaker: I shall now put the
cut motions to vote.

All the cut motions were put and
negatived.

Mr. Speaker: The question is:

“That the respective sums not
exceading the amounts shown in
the fourth column of the Order
Paper be granteq to the President
to complete the sums necessary
to defray the charges that will
come in course of payment
during the year ending 31st day
of March, 1967, in respect of the
Heads of Demands entered in the
second - column thereof against
Demands Nos. 4, 5, 6, 7, 8 and 114
relating to the Ministry of
Defence.”.

The motion, was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha, are reproduced below—
Ed.]

Demanp No. 4—MmiIsTRY OF DEFENCE

“That a sum not exceeding
Rs. 63,90,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1967, in res-
pect of ‘Ministry of Defence'.”

DeMAND No. 5—DEFENCE SgRvICES,
ErrecTivBE—ARMY

*That a sum not excealing
Rs. 53518.08000 be granted to
the Presid lete the
sum necessary to delny the
charges which will come in course
of payment during the year emd-
ing the 81st day of March, 1967,
in respect of Defence Services.
Effective—Army’.”

Dzmanp No. 6—DEFENCE  SEmvIcEs,
ErrECTIVE—NAVY

*That a sum not exceeding
Re. 25,81,75,000 be granted to the

(Adj. M. and C.A))

President to complete the sum
necessary to defray the charges
which will come in course of
payment during the yeer ending
31st day of March, 1967, in res-
pect of ‘Defence Services, Effec-
tive—Navy'.”

DEMAND No. T7—DEFENCE SERVICES.

ErrecTive—AIR FoRcE

“That & sum not exceeding
Rs. 1,22,86,09,000 be granted to
the President to plet the
sum necessary 1o defray the
charges which will come in course
of payment during the year end-
ing 81st day of March, 1967, in
respect of ‘Defence  Services,
Effective—Air Force’.”

DemAND No. 8—DEFENCE SERVICES —

NON-EFFECTIVE

“That a sum not exceeding
Rs. 19,91,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year emding
31st day of March, 1967, in res-
pect of ‘Defence Services, Non-

ol

effective’.

Demanp No. 114—DerFENce  CarrraL

OouTLAY

“That & sum not excealing
Rs. 1,03,33,33,000 be granted to
the President to complete the
sum necessary to defray the
charges which will come in
course of payment during the
vear ending 31st day of March,
1967, in respect of Defence
Capital Outlay’.”

15.36 hrs.
RE: MOTIONS FOR ADJOURNMENT
AND

CALLING-ATTENTION
NOTICES

BAsTAR INCIDENT-—cOntd.
Mr. Speaker: Now, the Home Minis-

ter will make his statement.

The Minister of Home Affairs (8hri

Nanda): Several adjournment motions
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[Shri Nanda]

and calling-attention notices on the
Bastar incident came up in this House
on the 28th March. At the end, I was
asked by you, Sir, to make a state-
ment. Whatever 1 say has, of course,
to exclude anything which relates to
the genesis of the matter or can other-
wise come within the ambit of the
cas2 before the Commission set up for
a judicial inquiry. The inquiry will
thus embrace all relevant circum-
stances which led to this tragic inci-
dent.

I believe that the information
sought was intended to touch the
wider question of the conditions of
the Adivasis of the area. An hon.
Member from the Opposition has stat-
ed that the Home Ministry was res-
ponsible for the welfare of the
Scheduled Tribes. It is true that at
one time the Home Ministry was res-
ponsible for the policy and coordina-
tion of all tribal welfare pro-
grammes. . ..

Shri Harl Vishnu Kamath (Hosh-
angabad): At one time?

Shri Nanda: But the hon. Member
probably was not aware that almost
two years ago thig subject was trans-
ferred from my Ministry to the De-
partment of Social Welfare. ...

Shri Hari Vishnu Kamath: 1t is
Central Government still.

Shri Nanda:
headed. ...

....which is now

Shri Hari Vishnu Kamath: Do not
pass the buck.

o TR HAET S\fgar  (FE-
FAR) ;oW\ g @ & T !
7z A e & Seded @
g’

% WANT qEEq . AAqEATHY
g

Shri Nanda: May 1 be allowed to
prozeed-. ... (Interruptions).
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Shri Hari Vishnu Kamth: Come to
the point.

Shri Nanda: It is now headed by
my colleague, Shri Asoka Mehta, With
your permission, he will make a state-
ment on the subject.

There are one or two points regard-
ing which I shall give information to
the House now.

The observations made by some hon.
Members contained reflections on the
impartiality of the judge nominated
by the Chief Justice of Madhya Pra-
desh High Court, who has been ap-
pointed to hold an inquiry. May I
submit that such statements are
totally unwarranted and regrettable?
In addition, I would like to add that
it is an absolutely unacceptable con-
tention that a sitting High Court
judge cannot be trusted to hold an
impartial inquiry into a matter con-
cerning the State in which the High
Court is situated.

Shri S. Ml. Banerjee (Kanpur): Why
did you advise the U.P. Government
then?

Shri Nanda: I would like to inform
the House that when this question
came up in the Madhya Pradesh
Vidhan Sabha on the 28th March, a
prominent Member of the Opposition
who was one of the sponsors of the
adjournment motion. ...

An hon. Member: Jan Sangh.

Shri Nanda: ....made it emphati-
cally clear that his party had full
confidence in the judge of the Madhya
Pradesh High Court who had been
appointed to conduct the inquiry.

st g @ v (/W)
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Shri Nanda: I quote the relevant
portion of the speech of Shri Sunder-
lal Patwa:

T 199 g9 Y ATY A & Ay
qfeqm |

Shri Hari Vishnu Kamath: The
Home Minister is addressing Parlia-

ment. He cannot take shelter behind
what happened there in the Vidhan
Sabha.

dfipFn TrTTNT A Q@
AT 9 AT | IR qg q/@ WY
w0 § 7g W @i & § R wafy
wTET AR AT A0fEy

ot fr aow (ar) o womm
AT, WX Tg T GAAT AG AN
t @ & §m Fafwer &
w¥q7 5 ¥g o FT & (wmwam)

Shri Nanda: As a matter of fact,
no Member of the Opposition in the
State Legislature expressed any lack
of confidence in the Judge whn has
been appointed. I may also inform
the House that while parts of Bastar
have been notified as scheduled area,
Jagdalpur itself does not constitute a
scheduled area. (Interruptions),

Before I close, I would like to men-
tion that the Chief Minister, Madhya
Pradesh, received information about

CHAITRA 9, 1888 (SAKA)
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the death of Shri Bhanjdeo in the
afternoon of the 26th March.

o amyr (fgam) ;- feed fem
oz ?
Shri U. M. Trivedi (Mandsaur):

That we do not believe. He is the
greatest prevaricator that we know.

Shri Nanda: He immediately decid-
ed to order a judicial inquiry and
contacted the Chief Justice of the
Madhya Pradesh High Court at
Jubbalpore requesting him to appoint
a High Court Judge for the purpose.
At 5 p.m. the same day, he made a
statement in the Vidhan Sabha an-
nouncing his decision to have a
judicial inquiry made by a High Court
Judge.

In this context, it is regrettable that
an hon. Member....

Shri Harl Vishnu Kamath: Murder
in the morning, statement in the
evening!

Shri Nanda: ....of the Opposition
should have thought it fit to make
serious insinuations against the Chiet
Minister of Madhya Pradesh.

Shri S, M. Banerjee: He must
resign.

Shri U. M. Trivedi: He iz a hope-
lesg fellow. He must quit. He is the
greatest liar that ever lived.

Shri Nanda: I am sure all of us will
deplore this flagrant abuse of the
privileges and the immunities of this
august House particularly when the
Chief Minister had already announc-
ed the setting up of the Commission
of Inquiry.

1 have to say this that while we alf
are very distressed at what has ovcur~
red. we have to proceed within the
rules and the Constitution and what-
ever is applicable to this matter.

Mr. Speaker: Shri Ascka Mehta,

Shri Harl Vishnu Kamath: Plan-
ning Minister®
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15.44) hrs.
PAPER LAID ON THE TABLE

STATEMENT re: WELFARE WORK CARRIED
ON IN BAsTER DrstricT

The Minister of Planning and Social
.Welfare (Shri Asoka Mehta): On the
previous occasion, some Members of
the House had shown interest in the
social welfare work carried on in
Bastar district. So a report has been
prepared and with your permission,
Sir, 1 place it on the Table of the
House. [Placed in Library. See No.
LT-5943/66].

It is a comprehensive picture of
what has been done in Bastar district.

Some hon, Members rose—

Mr. Speaker: This is about what has
been done—I suppose about the wel-
fare of the tribes,

Shri Harl Vishnu Kamath (Hosh-
angabad): In Bastar or all over India?

Shri Asoka Mehta: In Bastar dis-
trict only.
Shri U. M. Trivedi (Mandsaur):

The murder part of the social welfare
work? Or what was it?

1545 hrs,

RE: MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES—contd.

BASTAR INCIDENT—CcOntd.

shri Ranga (Chittoor): My hon.
friend wanted us to believe that the
responsibility of the Home Ministry
was over once the social welfare side
of it was transferred to the social
welfare department.

Shri Nanda: All

Shri Ranga: If he is prepared to
amend his attitude to that extent,
then there is a regular responsibility
placed, a special responsibility placad,
op the Home Ministry in regard to
their welfare which includes their
political position also, their economic
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and social status, their general status.
That special respOhsibility was placed
clearly on the Home Ministry; and
for the past two years—it is—clear
now by his admission and what is im-
plied in it—the Home Ministry had
washeqd its hands off this and every-
thing was attended to by the Social
Welfare Minister; therefore, all the
petitions that were being sent by the
late Maharaja and the masses there
and the pleading that they had made
before the Government were not
attended to. That is the only pre-
sumption that one can draw....

Mr. Speaker: He can put his ques-
tion concerning the intimation the
Home Ministry had received from the
Maharaja of Bastar that he felt con-
cerned or had apprehensions. ...

Shri Ranga: Thank you for remind-
ing me of whal I had said the other
day. A few days before that mur-
der had taken place .... (Interrup-
tions),

Mr. Speaker: The difficulty is this
that whether that incident amounts to
murder or not is to be determined by
the Commission of Inquiry that has
been set up.

Shri S. M. Banerjee:
murder,

Alleged

Mr. Speaker: That has to make a
report.  Until then we should not
try to say anything which might pre-
judice its inquiry and findings. About
that, we have to be careful,

Shri Nath Pal (Rajapur):
say ‘homicide’.

Shri Ranga: I amend it by saying—
What appears to be murder. (Inter-
Tuptions). My hon. friends opposite
may waive their hands. But to me it
appears to be murder anyhow....

Shri S. M. Banerjee: It is murder.

Shri Ranga: ....of the Maharaja
who was found dead in his own draw-
ing room with so many bullets in him.
According to their admission, it is 3
or 5, but according to us, there were

Let us



8829 Baster

8 or 9 bullets in his body. And his
body was found with all his followers
having only bows and arrows and
nothing else. That is the reason why
I presume that it must have been
murder.

Shri Nath Pai: It was murder.

Shri Ranga: Before this thing had
taken place, he sent appeals, frantic
appeals, to the Government here.
Which part of it is for them to say,
whether it is the Rashtrapati Bhavan
or the Home Minister’s office or the
office of anybody else. He sent his
appeals. In spite of it, they did not
take any action. And as for the Chief
Minister there, it is clear now from
their admission that he had not taken
any action. The Chief Minister came
into the picture, conveniently or in-
conveniently for himself, only after
the Maharaja was found dead, with
all those bullets in him and his fol-
lowers dead, some say 20, others say
60. We do not know which is true.
Now you would caution me and say
that it would be for the Judge to find
out how many were killed. Anyhow,
a large number of them also were
found dead. And they were killed,
according to me. By whom? It is
for the Judge to say.

When all these things were happen-
ing the Chief Minister sat tight there.
Not ag if Bastar was not in the pic-
ture.  Because the previous day,
Bastar was being discussed and the
question was being raised by the
Members of the Opposition in the
legislature. He was seized of the
question, not necessarily with these
murders or deaths or any of those
things, but of that unrest, -f that
spccial situation there which has come
to be created, as a result of the
measures taken by themselves, the
local Government, in regard to the
procurement of foodgrains from an
arca which was deflcit.... in food.

Mr. Speaker: He should formulate
his question.

Shri Ranga: Let me try. It was
deficit in food and the people were
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starving, half starving. From them,
procuremeiif was demanded. All this
was before the Chief Minister and
that Gevernment,

Then the Chief Minister convenient-
ly came and said, ‘I am sorry such
and such things have happened. I
am appointing a Judge'. With what
alacrity! I wish the Government
had shown thé same alacrity in regard
to the more urgent and more emer-
gent things that have faced them.
With that alacrity, they appointed a
Commission of Inquiry. Then he says
‘l am asking the Chief Justice of the
High Court to nominate a High Court
Judge’'.

All these things make us feel that
there is some kind of evil genii or
genius sifting somewhere, God " 'one
knows, In the whole of the ranks of
this Government and these Ministers
who had thought of all these things
in such a careful, calculated, planned
manner. This is the impression that
is left in my mind.

Under these circumstances, 1 have
to place before you this submission.
If you cannot allow it, give us free-
dom from this shackle of putting our
questions only. Let us have the
freedom to say what we want to say
now, for the time being, for his

edification. Thirdly, please give us
an opportunity, an opportunity to
this Houve, to have a special

discussion, as I have already re-
quested. and some others have also
supported that request, in our special
letter. Please give us a special
opportunity to discuss this matter. I
am saying this for this reason; millions
of them are there; what is going to
happen. we do not know, What is
happening today, at this moment, we
do not know. There is the police
terrorism. Can we go? Wc would
like to go. But we have no para-
chutes and we have no helicopters.
They have got them: but will they
send us? I do not think so. How is
it possible for this House to get any
information? My hon. friend has just
now said that one Opposition Leader
has said that “we are satisfied with
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this judge, with this Commission of
Enquiry”. I received aletter, and I
am sure other Members have also
received a copy of that letter, and I
shall not be surprised if he has also
received a copy of it, from the Leader
of the Opposition, some gentlemen,
Sukleja or somebody, saying that they
have no faith in the Commission, and
that they wanted a Commission to be
appointed, an Enquiry Commission to
be appointed, by the Government of
India. That much faith they still re-
pose in the Government of India. If
my hon. friend Shri Nanda wishes to
retain even that modicum of faith
from those people and also from us,
he is in honour bound, with your per-
mission, to assure you and assure this
House that he is prepared to take
every possible, emergent as well as
ordinary action, judicial as well as
quasi-judicial, and executive action
too, in order to assure us that there
would not be terrorism in that area,
and not only that, but that there would
be real civil life and civil liberty in
that area. The people's life and liber-
ties should be protected and this
enquiry shall be not a stage-managed
one but a real judicial as well as a
comprehensive enquiry which would
go into the conduct of the Chief
Minister and the Ministry there.

Let me conclude by saying that the
country would not be satisfled, what-
ever may be our rules here, whatever
may be our attitude—the country
would not be satisfied until and unless
the Bastar State, and the Bastar Dis-
trict as a whole is taken over by the
Central Administration.

Te W RANET AETT . weaw
wgrw, & ag wgm wwan g R oax
FAE-IAE W AT A 8, afw Ay
TEA-SETE Y AR W AT A R
WY} ey & fawfex § ag
arh wgw of & ;g wh A A @
gy # e faar | aw ¥ gw aw
® AET £ & BF 9 g W aee-
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ST W A A owEta ¥ o
d & & ag wafay vew g 5 o1 g
TE W T R, IWF AR ¥ W
FEQ G AT | IFH OF T IEQ
T T aaE # ww ¥ fewar d, wfs.
FHFaH Y

% o 1 @ g aX G F<
AT T §, AT AR & mw )

“S. M. Joshi left for Jagdalpur.”
g W AT AT qiEf & [weEe
g

“Communicating the following

information under instruction
from Joshi—Vijaya  Chandra
Bhanjdeo—"

ag adww wEwEn § | gafT oE
et ¥ FETd w1 3y g

g & wig &
“Sent the following telegram to
President, Prime Mini and

Madhya Pradesh Chief Minister
on March 27th—"
27 W FT A g WA F 9 § ¢

“Brother, ex-ruler Maharaja,
Shri Pravin Chandra Bhanjdeo,
was mercilessly killed by eight

bullets, on being requested to
come  out to facify  the
Advisas "

ag WG AEA qEE AW AT A
wfeal § 3T ®7 A TAT W@

“I humbly request judicial
enquiry—police destroying entire
wevidence. ...”

ag aga war A ¥y

T8 & worar qET gl &7 art
smar 3, sifs FvIfte ol & el
g, f& wrg A # ger W faur W
{ 4
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7 Y qreft qaat £ aF gg 1 ok
W g WA AR g

WA wa W W eqNA-NEA
AW FA A Wﬁiluﬂtm
2§ @ aw g at ww q@ w
@ g w7 F fe e oW zE A

T

‘i

aerd REEW 99 A q1 99 fe
Wt o A A AN @)ooy @ A
g gwar ¢ fr w3 fad & x@ WY Sw@
Y 1 g7 o Aar dEr wE 9T AW
fear mar ar

o TR AR MNfgar: w9 39
fer wafe 2w §

waw wgw - {3 awAE Az
A fr 2 & @A A
wE AE wE®AN )

o TR KA Wgan : W T
arf & | g wAt ¥ T A § e
(4

www aglew  9fe grEE 3 WA
aim g1, gafay FE @@ @@
et 1

o TW WA Wiga : 7 T@H
eqA-gEE & faafay # &

oW wEAE  qR 3T T WA
1 T G7AT T

o T AT W : I ¥ agH
a9 AN A gF g

Tgi 9 ag qAT Jz@Er aam 2 f
ag qaTe fAATaA &, T O W &
qT g T §, vAfan gw 9w T wgw
T wrery  Fmam Framarg fr
o S gfrm awer @ dfaee &
ar ¥ ggt 9T @@H 8Y, Nfe FREg
o At Ay A AWE W, MWW
sryen freradta § WA 1w AR
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feg & It ¥ qr w2AT ¥ wwy av
gzt & faafed & Tk % w1 ayw @,
ar ag faww faarodw fm o ¥few
 wfagw 1 oafs g §, 0 AR
faffrw i R ¢ famag &
qTET @ R, W A Ry wEe
# @ v N afg-fafy 3, e 9w ¥
I qE HO% W A e A6 W
qrwY, @ X wT qE ! g um
Tdfew v & ) gg w) wErew &
fararod 7€ &t g & ) v
faraee ag AT aw g awar 2,
Wi fedt sufe, fed) wwaT §, IR
ag fafawr g1 wiv T} gfem aven, fet
TEATH F T ®T gw arfas woAr
S 6 ag www nw & &

afr g7 ®Y gaw €% & a8 e
w1 fif aea1 wTgw &Y @, wife gaee
# 99 o faae A @ @ § 0 gH
T g% & ag v 6 foar aw
A &, wife 37 0 wemw # fawre
@ g @ ) e g g & fad S
qEHT 9T, A8 & fafaw g av gAv
&, foegl ¥ JgeyT & wrer qArk oy
ar A wrg A, D oagt 9T AR
q

werw WEWW : RIAA 930 5Y
By FE |

TIo TR RATET gy : wsww
AEITE, 9T AAQ BT WATT AG B o

WO WERT ARG STAAE 20
qqT w1 T WGy A 7

o T HIgr AMgm  waT &

1§ @@ gTAT § A w9 ¥T NG
AT 747 . A7 41 9 qW Af*o )

WTW REEY . AT A7AR I
w1 wYf gATA A4 2 awm €Y wié
gz ar g wvigm
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o W wAWT ANfgar ;- F w0
% 7

wOR MR | WA qEE wT
caawy & 5w Awe §Y oefee fear
Ty ar A, ¥ Aot wueee g oar gy,
9 & fau feaar awg @ wfgw
TH & fom ) o2 oY W A g ¥

To T HAPT wifgan : w F
felt T #t SgTE, @ W AR
Afwy

wow w3 g eTe
= g7 form § 1 wmaT W AR o 1w
AT AT

o W WA Hifgan : ¥ weAr
T FEw, ®ifE g ¥ ST &
a9 X W & W fowm 91 | ww @
THT TH BT I [T WIS ALY g

7 g7 Wifen fe wgT F w=w
F aw foefy o Fm Gy FrE Ay @
w§ 3, o frdfma &), it AT, AR,
fardy Fiig ot fiwl #1 wrTaTT
T & woq fry #Y dadft gf 9w aw
e I ? ag faege argefeR &
wfem . L

s sgaa & we ¥ fe sgm
ff W7 ¥ AL W W AET A X
qFY | A A% g BT AR §  qrEEEm
A WE T KL, I T qg gATH AG
32 gFar & 1 fraem s Iw (o) s
a9t w@ T I §, I A WL,

o W wAYT Sifgun: & w9 ¥
T AT § TS A E
LAl

ETH WA : W WY & ey |
ot gt

To TN AAGT Wfgwy :  wsaw
wEEg, arT A& f6 agt O WA W
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FTHR g AN FT A FT WA
Flom oA § fe

TR HgAm AT aEs |

To TR AAFT Aifgar : g wYA
T T FEA AT, AR AR
¥ waowar da S

Shri H. N. Mukerjee (Calcutta
Central): The statement that the
Home Minister has made fortifies our
argument that the Government of
India’s jurisdiction is certainly and
definitely "attracted in this matter in
that the truth is out (Interruption);
the fact of the murder is there. How
it happened, in what circumstances
and all that is a matter for judicial
investigation which I am not concern-
ed with. That would be looked into
by the authority concerned. But
the fact of the murder is there, and
the fact that the murder has been
committed under certain set of cir-
cumstances (Interruption) is also
there, and there has been the report
and the telegram to which reference
has already been made. (Interrup-
tion).

Some hon, Members rose—

Mr. Speaker: Order, order.
Members will kindly sit down.

Shri H. N. Mukerjee: The Home
Minister has conceded that the ques-
tion of the Scheduled Tribes is now
being looked after by the Minister
of Social Security. That is to say,
the baby has been passed on to some-
body else; he has not repudiated the
baby. Government cannot do so.
That is to say, that part of the coun-
try,—Bastar—which is a most entire-
ly inhabited by Scheduled Tribes is
in a most disturbed condition. We
have allegations into which 1 need not
go, and already they have been
referred to in some detail in the
House. They picture a situation
which is very serious, and that is
why I do not see why the Minister
can take shelter behind the appoint-
ment of a Jjudicial enquiry by the

Hon.
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government concerned. I do not see
why the Minister should tell as over
and over again in this House that
Chief Ministers have such very thin
skin that théy can get away with the
kind of thing which sometimes they
appear to be doing.

When the Chief Minister of M.P. has
brought about a state of affairs which
has become headline news in diffe-
rent parts of the world, when other
countries are making all kinds of re-
marks which are by no means favour-
able to our situation, we in this House,
because of Mr. Nanda's legalistic pro~
pensities, are supposed to be preclud-

.ed from a discussion of the conduct
of the Chief Minister. I am not going
into detail over the conduct of the
Chief Minister. But if the Chief
Minister of a particular State .in our
scountry has brought about by his own
inefficiency—there can be no other
reason— a state of things where what
happened in Bastar has taken place—
we cannot assess the entire accuracy
of what we hear, but we hear the
most gruesome kind of reports—I do
not see why we should not have an
opportunity of discussing it in the
House. The Government is totally
responsible; whether jt is Mr. Nanda's
department or the kettle of flsh which
is the Ministry of Social Security, the
Governmeny is responsible and ans-
werable to this House and this House
-has got to take notice of what is hap-
pening in Bastar and those areas just
-as we do have to take notice of things
which happen in Bengal or Kerala.
We, therefore, have ample warrant
for asking for an opportunity for a
full discussion in this House.

‘16 hrs.

Mr. Speaker: We had a discussion
day before yesterday. 1 gave an
opportunity to Members tq have their
say. Of course, the Education Minis-
ter stood up and said, ‘I even con-
cede”—those were his words—but
afterwards, he tried to assure me that
“concede” according to the Oxford
Dictionary means conceding for the
sake of arg and not
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The Minister of Education (Shri

M. C. Chagla): I have got the record
here. I will read out the record. In
fuirness to me, it should be clarified.
The official record says:

“Shri M, C. Chagla: It is impor-
tant; it is vital; it deals with a
weak and vulnerable section of
our society. The Centre may
have responsibility, I even concede
that the Centre has failed to dis-
charge that responsibility, but,
this is an important ‘but’......
(Interruptions).”

My further argument was drowned in
interruptions. As you know, Sir, very
often as now, it is impossible to carry
on a sustained argument in this House.
(Interruptions). You see that, Sir.
I cannot finish that sentence. I crave
the indulgence of the House to give
me two minutes. English is a foreign

language; it is a difficult language.
(Interruptions).
Y wg faw@ (%a7) : &\ A

¥ 5t W, @ W9 ST Wrer &
T AR A & 7

Shri M. C. Chagla: I claim no mas-
tery over jt. But I know this that
there is all the difference in the world
between admission and concession.

o M wAFT Wfgw : TE IF
oy & fod it T wRd, weaw
e ?

Shri M. C. Chagla: I will explain.
When I say 1 admit a fact, it means
I admit the truth of the fact. In this
context when I said I concede the fact,
it means—my hon. friends will look
up the Oxford Dictionary—that 1
make a formal admission. (Interrup-
tions).

h Twdwe  aew  (FTTE) o
o oY et # 7y &F & WY AT AT
L &
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&1 vy fawdy : & qoEn dgE N
oo w7t §, wfew 3 O wEew
T R aEgam @ E g AR
& A% Afecw @ %% § AfeT s oy
wEEE & AW, 99 @2 Ay, &
tfama @t 2 S ¥emm § a@ W
@ ¥

Shri M, C. Chagla: So, when 1 say
in this context that I concede this, it
only means 1 am making a formal ad-
mission for the sake of argument; I
am not admitting the truth of the
fact. It is perfectly clear that is what
I mcant, because if you read the
whole of my scntence, it is perfectly
clear that 1 was building up the argu-
ment that even if the Centre has a
responsibility, because a tribuna] has
been appointed, it will be sub judice.
Unfortunately, T was interrupted and
you said:

“I cannot do anything; Dr.

Lohia might ask for permission".
Then I said, “May I complete what I
was going to say?” But I could not
go on. It would be absolutely ridi-
culous on my part to admit something
which is not correct. As has been
pointed out by the Home Minister,
the Centre has no responsibility for
this particular part in M.P,

ot vy famd : weaw w@EE, AT
T FT A &)

oW wEEY A9 W19 4T ITeY |
Shri Kapur Singh (Ludhiana): On

the dictionary meaning, may 1 point
out. . ..

Mr. Speaker: The dictionary has
not been produced.

Shri Kapur Singh: His argument is
so fallacious.

Mr_ Speaker: He should leave it
there. When I heard the Education
Minister say “l even concede”, 1 was
of the opinion that because the failure
now is conceded, I might ask Dr.
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Lohia and I asked him that he might
ask for leave. I had gone that far
also. That leave was not asked for. .
(Interruptions).

ot TRAAE qIRE ;. T AV
ar 7, a8 W 1\

To T wAET g : &5 AGH
il

www wgEm ;AT § AR,
afed ag 1 & @ Fav § )

I am not precluding him on that
account. They should listen to me.

Shri Kapur Singh: If the whole
matter hinges on “concede”, let us
discuss that,

Mr. Speaker: He said, even conced-
ing that there has been failure—the
word “even” also is there. The ques-
tion is, after that what he wanted to
say was, as I have said, there is Rule
59 that will come in the way of the
admission . of this adjournment
motion. What would be the subject
that we will discuss? Some members
have chosen to call it murder. Some-
how death was caused, whatever
might be the reason. The enquiry
that has been ordered is to decide how
was it that so many people died.

Shri 8, M. Banerjee: Mass slaughter.

Mr. Speaker: Should I say that?
Why should he say so? The more 1
have heard the hon Members' argu-
ments the more I have felt that pro-
bably it is not a matter where we
will be able to discuss anything ex-
cept those matters which would be
sub judice.

ﬁwfmi}:r@f.ﬁma{r%t
FgaT FT F AT a9 T ¥ R
am Afax

wern wgT ;A A B A
ot wy fewd : wiw ¥ ag 4F W@
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WET R 1 W ¥ AR ¥ W9 ¥ g5 g
T2 F e F anX # o
argar § w9 & duen 2 F gy Afew
1T gAY & fon dare 7€ § ) ww W
F T arwr wy Ay X ¥ Iz

aeqA WEWW : qE AT &3 AT |

ot A (oo : & wgw & o w7
HTEAT § 1

acrR wgww : & WY wEw § &g
g fEaeds o A A @
T A B FwA

st ey fowd : & 59 € v W

woaw wfww ;59 W A wwEl
g T

st wa fewd : s FERTT A
& FE g foar 91, W ¥ ger
oY

aoan wgrw : fafres & s #
wz fear ar )

ot wq fa3@: & ¥ ¢ foad w0
qr fF g7 Hifwy | Fgzarr w3
F g W a7 glar magfen ¥
T H

Shri U. M. Trivedi: Sir, you have
tried to point out that this matter
which we are anxious to discuss may
be a sub judice matter, with 1egard
to the enquiry that may be made
about the conditions which led to
the murder or slaughter or killing of
those various persons who were there.
“What we are concerned today is this.
‘The Chief Minister of M.P. has been
& notorious prevaricator. (Interrup-
tions). The whole question of the
conduct of this Chief Minister has
to be discussed. How did he behave?
How that he led to the present
position in Bastar? How that so
many people were gathered in Bas-
tar? How was it that this Maharaja
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was dethroned? How was it that his
brother was put on the throne? How
was it that this man was implicated
in a crime? How wag it that he was
killed inside his own palace? How
was it that he was riddled with bul-
lets? These are the things which
have to be found out and whether
the report that has been made here
is correct. The demand in the whole
of Madhya Pradesh is tha! this Chief
Minister must be dismissed. It is
necessary that he must be dismissed,
hig conduct must be inquired into
here. It is necessary that his conduct
is censured here. It is not enough
if it is said that the matter is sub
judice. I think this is the proper
time to inquire into the conduct of
this Chief Minister who has acted in
such & manner and who has, through
the Home Minister here, carried lies
to this House. It is not sufficient to
say that the matter is sub judice
(Interruptions).

st wy fomd : wew  wEnEw,
AT sAeqT W 9w ¥

8843

waw sfww - & &7 W owww
9 1 a2

N ay fowd W wEew @
v T g e ?

TR ®REITT ;WX W9 &5 AL
& agw IR wHW o

! TM WgT AT (TAT) © Weer
gz, gz dE A 7 oA & wew
* aar forr 3aE & A wEY ) oF A
ug f& 9w fafrer 3 A7 & w6
v fusft &7 &

ow NWAY AR o RAT A1 qEe
¥ gy

o TR W ey : IRAY TR
1, mfA o oyA ®1, A § -y
Z% T § I e afes 7 qond
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[ =Y 707 wgmm amax )
wgr fF w # afge & g & a7
gz W afeq g% & 3wy o= & fAg
a9 fgw g ) A9 IR T A
gy G fr 9w a9g oY fqur qar ®
frar wwe f&7 T g favEw
ot o g frar o SwE wfa S9e
frar war faum awr & faedy =1 &
| 3T | W i 9} ofT Gm o ¥
o At aifagl ¥ v JomT (saawT)
agr 9T ag A wear gf & gEAr A=
fasqera & 17 # §3g WHE FET AT
sfeforady a1 -amqreE, A §
A I 7:37 AT FIA & WA A
uF &fReY & 9 oF ofqear § e
fatg ™ 7w ¥ I3 TR "W
AT W @ & ... (vuEwe)
W, 9 Ag @ F g, Ty g
FE RN AT F JAT A wATH
N @ ¥ fig 3m, Suwr faow
g fodm gem ) Wl as W%
fafre< ®Y a= &, &7 w0 I¥ -
form #g 993 & @Y Suwy WX F@
g g A%t & fv 9w & 3% ;av
T (mewe) W FE Hell
¥ ugdl Y oG T R
fargT gYar At ITF FqT WIAT 7 FHeAT
a1 e fF o www S @,
1§ faonY &= %7 fewie o €, =7
IR v fe gw gy & e o we
921 § Wa frogy 9w §), @ fag
xg NF Aferg A T X a7 AT
% Jfezq ¥ wEr & W gataw
[T ®1 A7 FW W foar @ oAk
forast frqea fear @ 9% o §
fardnd) g ¥ o wedl & wwew fan
0T Fg fE gara QU oEwET & 0 ¥
frdm v § f& ag sw 9fF
foarefr & (smwewr) . .. wsw
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W, 46 g ww fawrada 2
wfae #a7 # Geoddz wvw
wrfa 7§ a7 o A & 99
amafy #1 wfuwR faar s fr oag
HR FH R AR FT A ALY | L
(sowaw) . ..

St wyg fowa : FU gz W
HIET ¥, CART ATE WTE MTGHT AT
T .. (wEeR) | FETEE
A AT qHY & | ATET WTH WIET

waaw wEg & WOE wqET
&0 | AT §7 AT | mads §
& gFar |

wfrw‘fmi:ﬁz‘tm@ﬁ
T | WY TS WTH WTET TGV AT ¢

oW W 0 W & omEX 4
ra A |

Shri J B Kripalani (Amroha):
May I humbly submit that the Bastar
question has a long history behind it?
It was a question of controversy bet-
ween the Madhya Pradesh Govern-
ment and this prince. It began from
the days of Dr. Katju.

Shri Harl Vishnu Kamath: Even
before that. During the days of Shri
Ravi Shankar Shukla. I know that.

Shri J. B, Kripalani: We knew of
it, . ..

Shri C. K. Bhattacharyya (Rai-
ganj): Does Acharya require prompt-
ing?

Shri Hari Vishnu Kamath: Keep:
quiet.

Shri C. K. Bhattacharyya: I do not
need any prompting from you. ...
(Interruptions).

s fow wroEw ;W g AavE
& M A A9 AT AN TET @
9 ¥
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Shri J. B. Kripalani: I submit that
it has a political background. So far
as the judicial aspect of the matter
is concerned, that can be looked into

by a Judge. But, so far as the politi-
cal circumstances which led to this
‘ragedy. . . .

Shri Hari Vishnu Kamath: Mas-
sacre,

Shri J. B. Kripalani: Call it by
whatever name you like. It is tra-

gic. Ag the Home Minister himself
admits, it is tragic. What we want
to discuss is the political aspect of
this question and not the Judmal as-
pect of the question.

Mr. Speaker: The circumstances
which led to this incident would be
the subject of inquiry. All these
things have to be looked into during
the inquiry,

Shri Ranga: Let there be a politi-
cal inquiry.

Shri J. B. Kripalani: Now it has
become a  custom with our Chief
Ministers first to order firing and
then at once to order an inquiry,
which may take twelve months and
people may go to sleep. It is not a
proper way of doing things. I sub-
mit that it is essentially the political
question that we want to discuss. If
we discuss any judicial question you
can take exception to it. If it is a
question of procurement, if it is a
question of hardship to the people,
these are political questions; these
are not judicial questions. If there
are riots, it is a political question and
not a judicial question, I know that
the judicial question also-comes in.

Mr. Speaker: The Judge will have
to make an inquiry and take into
account all these matters which led
to these incidents.

Shri J. B. Kripalani: How can you
preclude the House from discussing
the political aspect of the question?
(Interruptions).

CHAITRA 9, 1888 (SAKA)
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ot Ay faerd :
w7 77 Mg
Shri J, B. Kripalani: Is this the
way the party in power should be-
have”

Shri Bhagwat Jha Asad

O WrET WE

(Bhagal-

pur): You control your side first, . .
(Interruptions).
Shri J. B, Kripalani: Do we want

to condon¢ murders? People are
being murdered in cold blood. . . . .
(Interruptions).

Mr. Speaker: I would appeal to the
hon, Members that no discussion can
be held in this atmosphere.

Shri J. B. Kripalani: We are not
accusing thc Congress Members  of
anything, .. (Interruptions).

Mr. Speaker: If hon. Members be-
have in this manner, it would be very
difficult for me to conduct the pro-
ceedings.

Shri Karni Singhji (Bikanar): Sir,
I may be permitted to say. ., .

Mr. Speaker: I have called
Madhu Limaye.

ot vy fowdt : W oWERy,
Wm%wmﬁmwm&

wuw KERT W AT S 9T
2?

ot ay fowd :7g & 376 . . .

wew sgvea: 37edAT A . L,

o ny fawd o9 ww g T
ra% uwzt & wgan g faaw 5.2, 598,
60 % ITHT w7 (wrerwrer)
w1 G W TR BT | AW 97 a0 A
Afar | & fraw Ay T fan nw
wezr o TE WA A

STy WEIEY, U7 SATAT ¥ T
o«

Shri
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Mr. Speaker: Do we want to main-

tain the dignity of this House or do
we want to wreck it?

Shri J. B. Kripalani: It is for the
Congress people (Interruption).

Mr. Speaker: It is everyone's res-
ponsibility on this side or that. I
am appealing to both sides.

ot A ;W FaTAE Gy
TTH A @ T T A WY WY
T A ¥ T § WK AT KT Ig
AT AT T T £ € 7 75 9% W
T ar § 9 7 wied T geE § |
qE Foe A A adew
o 97 g o 32 § A o w
LIEIE CI LA S

Shri A. N. Vidyalankar (Hoshiar-
pur): Has he got your permiasion?
st v avomw - & & o
fem &Y tfema & ? grom H =T ¥
7 HTE W A} O 7w W A I
T wTAAT o

st vy fowmd : AT syIET w1 WA
376, 58, 59 9T 60 frawi & wreT &
qqr dfqaE Y G 244 L L .

WEIH REAE : AF A KA AT 7Y
TF ) 244 WX 353 Y @ W9 A
CAR i A

ot wq (owY : W qw FT @9 A
o w7 afer

wWelA WEAT : WA AT WY
ATz aT% aTeT I ANfay )

»t Ay fomd : TF T A T WA
A ag o e ag A e & ey
wrar § 1 & ¥ ag W Ad e °v o
¥ X aw ¥aw o oo 0 R ¥
arm Iga fer a1 fom & e 93
# #7 AY foredardy ST HTEar 9v |
g AAT W ATAAT a1 o HA

MARCH 30, 1966

incident (Adj. M.

and C.A.)
FT ATHAT G IAY AW AT A &
& 3 A foederd 1 ofad &7 F
fag ag st fegee ofar wue wegEE
e o faged e o oWr
IqH! T A TF a9 A IGA F @
of | ¥ T T 9EY e O
AT § | W gAY A A qed A
aE F}E . . .

% ATl @ : ATdE STE W€
wr oy ?

st aq fomd : e dfad ) &
AT JAATAT AT T E | AT ARH A
w1 f6 ST ag degew A
§ 1 9w A FW A T L L

W WEY : 4g F9 & TN |
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Wt Ay famd: 3@ F @ FEA
Fg ) TERER ¥ A § s AR
T A & | R T o F A A
aifeamt = & ok ¥ 0 Hofe
T degee Ofar 4 9w § a0 ¥
T £ foredrardy § ey o) geraar
9\ ouE X AT # AR I§ A
Tegufa 1 WE A qwdt § W% F
FoRre Y T At # g fawierd §
ag el & e & @ mv

Hq OF AqT WHOT W § 59
frw s ise v TR A gg T A ¢ e
Sfe ag wmen aasfew § wfag @
R F oagw A& W o oawh A&
g frdew s @At g e
59 fraw &1 9a1 W —

“No motion which seeks to raise
discussion on a matter pending
before any statutory tribunal or
statutory authority performing
any judicial or quasi-judicial
functions or any commission or
court of enquiry appointed to
enquire into or investigate, any
matter shall ordinarily be permit-
ted to be moved”
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&Y &Y 7g § fF amrom: aedrfe,
FfF 3 & AT w7 mav  fF wTow
ug faarfasre & 6 oY o= 4 Irdr &
IF A W svfaa Sfem, fadt a s
& 7 P 9w @ oW oA Q@
wfuFT § €9 O agH AN w7 ) W
& ag frdew 31 wean g fe ot o
afafy fasy age ¥ frgea # § 39
= oy B aET ¥ AT oW a9
TRT A ¥ T @ § O B qgw g awdy
¢ fr g =t o} faame &1 9 2w
& oYt orw afafa &1 o s § 5w &
wgt a% v § wgt aw W § 7
wfag wfy 337 @iz g A gwr 4 )
g AT qEA T ATAA T oY e
IFF Tz & wg ¥ AN w wew R
59 fraw am, wdeE, T @ o
o} T AW 9 agd {1 e ¢
A st @ A g @) o'
TR A Wy @I A F AR H @Y
T A A A g awar g

Shri Nanda: I had laid it.

Shri S. M. Banerjee:

Mr. Speaker: T had promised to call
Maharaja Karni Singhji.

Shri Karni Singhji: I wish to make
my submission on the question of
admissibility that all relations with
the former rulers is the exc'usive res-
ponsibility of the Union Home Minis-
ter. I believe that Shri Pravin
Chandra Bhanjdeo wags receiving
Rs. 20,000 in the shape of a  privy
purse. Therefore, the Union Minis-
ter of Home Affairs cannot wash his
hands off this subject.

Sir. I would refer to what happen-
ed about 15 years ago when the late
Maharaja of Jodhpur was killed in an
air crash under similar circumstances.
Nobody really knows what happened.
There was a great dea! of suspicien
that he was probably killed as a re-
sult of, whoever it was. somebody put-
ting a time bomb in the acroplane.
Anyway, that matter was discussed

24(aiy LS—9.

Tose—

CHAITRA 9, 1888 (SAKA)

incident (Adj. M.
and C.A)

on the floor of the House, as far as
I remember,  although I was not a
Mcember of the Iouse, I think that
itself forms an analogy. The rela-
tionship with the former rulers are
the responsibility of the Home Minis-
try.

There is no doubt at all in any-
body’s mind that this is a 10st brutal
and horrible killing, no matter in
what way we may call it. The fact
was that the moment the Maharaja
was killed, the post mortam ‘vas done
in the quickest possible time and he
was cremated even before his wife
was allowed to see his body. I think
this is highly uncivilised behaviour
on the part of our democratic Gov-
ernment.

Shri Hari Vishnu Kamath:
nal.

Shri Karni Singhjl: 'We wouid al=o
like to know what happcned as a
result of the post mortem as to what
types of bul'ets were used, whether
they were of riflcs or pistols or auto-
matic weapons. If you go by the
fact that 8 bullets struck the Maha-
rajn, they must have becn from the
automatic weapons. What po:zeibly
could be the other thing? With ail

8850
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“this, I am quite sure that there s

enough ground for Parliament to
discuss this matter and I request that
the adjournment motion may be ad-
mitted.

Sbri Kbadi'kar (Khed): Sir, may
I submit, . ...

Mr. Speaker:
enough discussion.

Shri Khadilkar: I want to say
something on the question of admis-
sibility of the adjournment motion.

Mr. Speaker: Now, I may be ex-
cused.

ot wg fewrg : werw weew, T
amridg ¥ ez wre . . .
o ughn c ag Ay qr 9k o
ag % fax my K

o wy fowd ;i W fear frr
arr & Iq & A A wk wEm |

There has been
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oW A oeEl WY 9 @
g

Shri 8. M. Banerjee: This should
have been circulated. It should be

circulated. It is a very fishy des!, . .
(Interruptions).

ot wy fomtt : o) feamr a1
¥ awg Y T mtmEr ol g fear
Eic i

wern  R{ET : ATER, AT |

oft ug (omd : weaer wgew, w0
FgTard Fifay | ww F @9 gwTa A
fours mif g MfeT wwaE & . . .

aw REiRY W19 & el |

ot wq fawd: & &7 ¥ fag dam
g ¥few & ag =% won wwa g e
Az A w9 F A Ay oo
o\w e g8 fraey o & o ¥
T A ¥ § oy T aw O
qgard ...

weaw ®RI : A9 A A3 7

ot wy fowd : 4 O o I
w1 7 el RE | T OF A
el mrwver & 1 & d57 & fag dare
g afer .

W REAT : T WY R qWG
% fear oy 4

ot nq fwd : §Y afr A § fin
i ot e A agar feyomd L L L

QR RERE : AT, AR |

ol TRAEE TEw . FE 9 T
o af § W Iw ¥ fay svamRw R
g fame &

it we QWX : 59 ¥ wed
qT L.
o v wre X g foar o
o gt R o g e a2

MARCH 30, 1968

incident (Adj. M.
and C.A.)
LT R B Rl

I faar IEF W 4% fm #%

FR ? .
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o qagi ;@ Mw Bhy WA
fgy fam 9a%F a7 7 dwAT F%
AT 7 W A ¥ WAWAT G
sy |

st Wy fawg : ag AT 59 ®
L W ¢ ar qE ?

Mr. Speaker: The other day, I cer-
tainly had expressed my inclination
and 1 had almost given my coasent—
I had given that., But after hcaring
other speeches, I am now couvineed
that the matter cannot be discussed
uunder the adjournment motion under
Rule 59. Rule 59 debars it. There
is a commission of inquiry. . . .

&0 vy fawd : woaw g, g8
wafa & |

Mr. Speaker: . .. .and the tnaiter
that is now raised and the Members
want to discuss it cannot be divorced
from thosge facts that are to be deter-
mined by the commission of inquiry.
Therefore, . . . .

st Ay fard : o Wi Tha aA
wid | %9 T o dfar e ¥ o
ww w g § 7
Mr. Speaker: Therefore, I feel that
this adjournment motion cannot be
discussed here. 1 agree that the
matter is of an urgent importance
and of public interest. But the dis-
cussion can be had if another separate
notice is given. Then, I shall have
to inform the Memberg that a sepa-
rate notice might be given.

ot g fd : ag ufoew &
ST qWe §, A AW ¥ oA
@ Y | 9T § A AT A I3
LAl O ]

Shri Ranga: We have already given
that notice.
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Mr, Speaker: That 1 will sce.

Shri S. M, Banerjee: How can this
be done? I want your guidance, Sir.
How can we discuss it? Supposc you
allow a discussion .... (Interrup-
tions).

Mr, Speaker: I will see whether 1
can_allow it. (Interruptions).

Shri S. M. Banerjee: If you allow
a discussion, in that case also. .. ..
(Interruptions).

Mr. Speaker: Order, order,

Mr. Manubhai Shah: (Interrup-
tions) .

ot " (and:g@ 99 MA@ af
gﬁﬂ | g & 1% | (Interruptions).

16.30 hrs.
PAPER LAID ON THE TABLE—
contd.
ImpPorT TRADE CoNTROL PoLicy FOR
ApRIL 1966-MArcH 1967

The Minister of Commerce (Shri
Manubhai Shah): I beg to lay on the
Table a copy of the Import Trade
Control Policy for the period, April
1966—March 1967, [Placed in
Library. See No. LT-5942/66].

Mr. Speaker: Now the House will
take the Demands for Grants under
the control of the Ministry of Law.
(Interruptions).

16.30} hrs.
DEMANDS FOR GRANTS—contd.
MIxisTRY OF Law

DrMAND No. 75—MiINisTRY oF Law

Mr. Speaker: Motion moved:

“That a sum not exceeding

Rs. 59,55,000 be granted to the

President to complete the sum

necesary to defray the charges

which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Ministry of Law'.”

DemAnp No. 76-ELecTIONS.

Mr. Speaker: Motion moved:

“That a sum not exceeding

CHAITRA 9, 1888 (SAKA)
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Rs. 2,82,53,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March. 1967, in respect
of ‘Elections’.”

DeEmanp No. 77-OtHER ReEvEnue

EXPENDITURE OF THE MINISTRY OF
Law

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 39,46,000 be granied to the
SPresident to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Other Revenue Expenditure of
the Ministry of Law’.”

s ®o Wl wwdl: (
ag fearm 43 g ? )

w1 wq fmd (fi7) : 7 o E
qnr # e oy Ty W @ &
7 qae dfea & qd # § ) wiwg

& ugd & fo W aww ¥ w@ o gw
€ oy (Interruptions).

o W wAIET W{gw (wiemaTR) :
¥ g% a<s A T § A N s
& § W g X W W s
g & whaf wrdr  ?
(Interruptions).

Angfeng: 7 wgm W

€ awdt § 1 W A T weday W

eqfiny w7 fafoy | g | TCEF

x fE gqar qx 1 (Interruptions)

Mr. Speaker: This will not go on
record.

Anybody wants to speak on the
Demands for Grants in respect of the
Ministry of Law?

Shri U, M, Trived!
T088—

(Mandsaur)

'No_t“recorded,
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Shri H. N. Mukerjee (Calcutta
Central): Some of us had given :otice
of the motion about the discussion
on this subject; you have been good
enough to accept it. I, therefore, ex-
pect that we will have the discussion
next week. (Interruptions).

Shri U. M. Trivedi rose—

Mr. Speaker: Mr. U. M. Trivedi
Except the utterance of that Member
whom 1 have called, no other utter-
ance or speech might be recorded.
(Interruptions).*

Mr., Speaker: Nobody is prepared
to speak? In that case I will have to
put the Demands of the Ministry of
Law to vote, (Interruptions)®.

Shri U, M. Trivedi rose—

Mr. Speaker: Only Mr, Trivedi's
utterances will be recorded. (Inter-
ruptions) *.

e REIAE : WK WA 8T
Fanf #) A wwN I\, O W gEw
N TIAH FAT W |

Shri U. M. Trivedi might start his
speech now. (Interruptions)®.

Shri U. M, Trivedl: T am not being
allowed to speak. (Interruptions)®.

Mr. Speaker: This has never Lap-
pened in this House before ... ..
(Interruptions) *.

weuw wEey : uw & ot vy fowy
=Y v i 9g /%7 & AR T I |
(Interruptions) *,

oy W A e O
g f W g G kA § @ g
ST ¥ AFT WX A |

t TRAWw FEw (IR
g A wER | agw e fww
o § ¥fer qw o o
(Interruptions)®,

aow aga: § o) THdEs e
w wgar g feoag gew ¥ AR W
I | '

bbb L
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T & g A | & AgT A s
AT 57ATE § 6 AT AR AR A o
ot ®y {amd s Ao

At 9T, & AR BIE FT A WEW |
(Interruptions) *,

g =T A
sferFT s a N § 7 AT awEd
meY F ot 7 owW F Ay
@ omenm @ 0 wemw wErEm,
ST gHTY 9T AYHTT & a9 § 7 ATy
(Interruptions)®,

maw @R R faEdn
Mr. Speaker,

(Interruptions).*
o RERY : & Y fFwr gz
R FEATE (6 ag graa y qrgw s g |
=t farn gzToe (FrAgY) ;oEw
I F qUET AEY ATIT

(Interruptions) *.

weaw wgwg ;& ot fEoe qeArrn

WY TH JAF AR AN FATE |
(Interruptions)®,
The Minister of Parllamentary

Affairs and Communications (Shri
Satya Narayan Sinha): Five Members
or six Members cannot hold the whole
House to ransom (Interrup-
tions) * Is this the way to conduct our
proceedings? So many Members are
standing up and shouting. Severe
disciplinary action must be taken
against them. How can we go on
like this? (Interruptions).

Shri Kishen Pattnayak: How can it
be conducted?

weaw wga : &% fae TwaT
areE, fao qeaTas AT fro wy fomdt
& #7T UF UF ®TR, TH A NI,
fr ag a1gx 9 9 |

Wt ae fowd ;. wrwr wE W
arear A & AT A T owd

*Not recorded.
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worm wgiET & oo oA
AT aFATR ) (TEE™)
Maharani Gayatri Devi has come
and pieaded with me saying that the

House should be adjourned. (Inter-
Tuptions).

Shri Satva Narayan Sinha: No, no.
(Interruptions).

Mr. Speaker: 1 am very sorry for
what has happened today. This is a
new history made at this moment
(Interruptions).

T AR P I AN wARXNE L

(Interruptions).

£ oY frwa qeqomr £y AW fv
¢ v 73 A€ ara wra & @ fme
T R fewmt w7 &)
I g1 & & ag argw 9 A

W na famd : ag & @Y AT

Shri Krishnapal Singh (Jalesar):
The Chair had permitted Dr, Lohia to
ask for leave tor his motion, Now the
Chair has refused permission, This is
most unfortunate (/uterruptions).

waw s@iag : &7 37 A9 deEw

T A Iw fowr @ g7 A A

T Y fewid fum & Joe wT FgAT

Y wrar & 1 & #g1 i ag qrge S

ot afew ag A I | g WA

FT @ &, 99 A1 TR A w7 Y

LA 1 (smagm)

Shri Satya Narayan Sinha: 1 move
that thoie Members should be sus-

pended from the service of the House
for two weeks (Interruptions).

Shri Kapur Singt (Ludhiana): 1
would plead with you that whatever
be the merits of the case, this time,
on this occasion, no formal discipli-
nary action should be taken against
these delinquent Members (Interrup-
tions).

D.G. (1966-67) CHAITRA 9, 1888 (SAKA)
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Mr. Speaker: A motion bhas been
moved that Shri Kishen Pattnayak,
Shri Ram Sewak Yadav and Shri
Madhu Limaye, who have been named
by the Speaker, be suspended from
the service of the House for two
weeks  (Interruptions).

Shrl Kishen Pattnayak: That will
be a shame.

Mr. Speaker: Those who are in
favour will kindly say ‘Aye’.

‘Aye’.

Mr. Speaker: Those who are against
will kindly say ‘No'.

8everal hon. Members:

Some hon. Members: No.

Mr Speaker: The ‘Ayes’ have it
the ‘Ayes’ have it

Some hon. Members: The
have it.

Mr. Speaker: These Members are
suspended from the service of the
House for two weeks. Now I will ask
them. in pursuance of the order, to
‘eave the House (Interruptions). They
should lecave the House,

o 1M AT Wfgm ;e
AP I AGE BTN | W9 ey
TR FT TG & | AT AR A G ot wqy

‘Noes'

1 WY g7 T, T A 6T
ey 1 w7 £ Gy e ar o
g uw e P Iy | g xw

T ®) sqfrg w7 Qifod, a9 & ax
i€ e fofar 1 T fawre
FTEB RfAd, a8 K o9 i oot wv 777
Z

Mr, Speaker: Now I will ask them
to leave the House (Interruptions).

Wo W wNigy Aiga. : a7 T
A frpmr s v em b
WM wT g WA | TRffAE ey

WG A R ga AT @5 AT
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Mo Tm e mifg : &A@ ds
wwem | wfew o 39 ) faera A
a¥it | e et
| ST HET AT L L

W W \aq : @ EF e &
g W §, st Wfaw v g §, e
fod s T g. . .

o M WY g : & w0

) T AR | W TR S

W () 6 AT,
HvomtaRg ... ..
w fawrgn Wy 1 W gAE

are faarfy 5 fawms % fady 3w

WU FORTEIT | AT TG TAWA §

fi Fararfigdi 3 wv ars, & ag fAwe amadt?

st sawey® §, fafig, o
Ll T (vawmm)

wow wgva e aw ag
yreT ) T

o M wAYT Wigw ;. gEfaR
& wrqd v g e e s feard
KT oY WTT gET ALY WHA | W@
L L]

wsqw AT ;W AR JE 6T
{ s graw A A WEquw ara fear §
. St qfuwmz s & 1 & wew @
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-wg ¥ ag w2 & arv o @1w
) o1 w7 AR AraT g WY A
fawrar 3

To T/ TATET Aifgar : w1 77
AE-TNT T FTAAT & 7 Aw-aNT BT
8T 7@ «ATEY | gafed F gew
rEqT e @ | ooy faurd @@
LIEC

8hri Dipen  RBhattacharya (Seram-
_pur): There is no law and order.
There is no protection. (Interruptions).

WMo W WA Wigar : 1 gw
agr wwddt 830 7 ag g ag) §
ag AF-awT § )

TN G BRI LRI

o W whig« Ailgar . e,

agt Al g1 awdr
(vaw=rr)

oW AT ATHE Fi s
o ( wram)

Dr. L, M, Singhvi (Jodhpur): Sir,
the House should be adjourned.
Mr. Speaker: Order. order. (Inter-

ruptions).
The House stands adjourned till

. 11 AM. on Friday, the 1st April.

16.50 hrs.

The Lok Sabha then adjourned till
Eldven of the Clock-on Friday, April
1, 1986 /Chaitra 11, 1888 (Saka).
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